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RAJYA SABHA
Thursday, the 18" March, 2021/27 Phalguna, 1942 (Saka)

The House met at eleven of the clock,
MR.CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

I. Notifications of the Ministry of Law and Justice
Il. Report and Accounts (2017-18) of the National Judicial Academy, Bhopal and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of my senior colleague, Shri Ravi Shankar Prasad,
| lay on the Table—

I. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Law and Justice (Legislative Department), under sub-section (6) of Section 8A of
the Representation of the People Act, 1950, along with Delay Statement:-

(1) S.0. 903 (E), dated the 28" February, 2020, rescinding the
Notification No. S.0. 283 (E), dated the 8" February, 2008.

(2) S.0. 904 (E), dated the 28" February, 2020, rescinding the
Notification No. S.0. 284 (E), dated the 8" February, 2008.

(3) S.0. 905 (E), dated the 28" February, 2020, rescinding the
Notification No. S.0. 286 (E), dated the 8" February, 2008.

(4) S.0.906 (E), dated the 28" February, 2020, rescinding the Notification

No. S.0. 285 (E), dated the 8" February, 2008. [Placed in Library. For (1) to (4)
See No. LT-2939/17/21]

(i) A copy (in English and Hindi) of the Ministry of Law and Justice (Legislative
Department) Notification No. S.0. 1964 (E), dated the 19" June, 2020, publishing
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Conduct of Elections (Amendment) Rules, 2020, under  sub-section (3) of Section

169 of the Representation of the People Act, 1951, along with Delay Statement.
[Placed in Library. See No. LT-2938/17/21]

(iii) A copy each (in English and Hindi) of the following Natifications of the Ministry of
Law and Justice (Department of Legal Affairs), under sub-section (3) of Section 21A
of the Commercial Courts Act, 2015, along with Delay Statements:-

Q) G.S.R. 270 (E), dated the 29" April, 2020, publishing the
Commercial Courts (Statistical Data) Amendment Rules, 2020.

@) G.S.R. 271 (E), dated the 29" April, 2020, publishing the
Commercial  Courts  (Pre-Institution ~ Mediation and  Settlement)

Amendment Rules, 2020. [Placed in Library. For (1) and (2) See No. LT-
4290/17/21]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Judicial Academy, Bhopal,
for the year 2017-18, together with the Auditor's Report on the
Accounts.

(b) Performance Report of the above Academy, for the year 2017-18.
[Placed in Library. See No. LT-3890/17/21]

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above.

I. Notifications of the Ministry of Textiles

Il. Reports and Accounts (2019-20) of various Corporation, Councils, Associations and
Institution and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Shrimati Smriti Zubin
Irani, | lay on the Table—

l. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Textiles, under Section 13B of the Central Silk Board Act, 1948:-
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(1)S.0. 3813 (E), dated the 26" October, 2020, notifying the nomination of
Shri Rajit Ranjan Okhandiar, Member Secretary, Central Silk Board,
Bengaluru, to serve as Member of the Central Silk Board for a period of three
years w.e.f. 06.11.2020 or till he holds the office, whichever is earlier subject
to the provisions of the Act.

(2) S.0. 3814 (E), dated the 26" October, 2020, notifying the
nomination of certain persons, as mentioned therein, to serve as Member of
the Central Silk Board for a period of three years from the date of the
Notification, subject to the provisions of the Act.

(3) S.0. 4205 (E), dated the 24" November, 2020, entrusting
additional charge of Chairman, Central Silk Board, Bangalore to Shri Ravi
Capoor, IAS (AM: 1986), Secretary, Ministry of Textiles for a period from the
date of his assumption of additional charge of the post and up to 31
December, 2020 (i.e. date of his superannuation from Government service),
or till the regular appointment to the post, or until further orders, whichever
is the earliest, subject to the provisions of the Central Silkk Board Act and
Central Silk Board Rules.

(4) S.0. 349 (E), dated the 25 January, 2021, notifying the
nomination of certain persons, as mentioned therein, to serve as a Member
of the Central Silk Board for a period of three years from the date of the
Notification, subject to the provisions of the Act.

(5) S.0. 479 (E), dated the 1% February, 2021, notifying the
nomination of Shri Navin K. Choudhary, Principal Secretary, Animal and
Sheep Husbandry Dept. (Addl. Charge of Administrative Secretary,
Agriculture/Horticulture and Cooperatives Dept.), Government of Jammu
and Kashmir, to serve as Member of the Central Silk Board for a period of
three years from the date of the Notification, subject to the provisions of the
Act. [Placed in Library. For (1) to (5) See No. LT-4024/17/21]

Il. (A) (1) A copy each (in English and Hindi) under sub-section
(1) (b) of Section 394 of the Companies Act, 2013, of the following
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papers:—

(2)

(b)

Fiftieth Annual Report and Accounts of the Cotton Corporation of India
Limited (CCl), Navi Mumbai, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. LT-3344/17/21]

(3) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (a) above.

(B) A copy each (in English and Hindi) of the following papers:—

® @

(b)
(©)

(i) (2)

(b)
(©)

(i) (a)

(b)
(©)

Twenty-fifth  Annual Report and Accounts of the Powerloom
Development and Export Promotion Council (PDEXCIL), Mumbai, for
the year 2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4023/17/21]

Annual Report and Accounts of the Wool Industry Export Promotion
Council (WOOLTEXPRO), Mumbai, for the year 2019-20, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4020/17/21]

Annual Report and Accounts of the Northern India Textile Research
Association (NITRA), Ghaziabad, Uttar Pradesh, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4010/17/21]



(v)

(Vi)

(vi)

(viii)

(2)

(b)
(©)

(b)
(©)
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Annual Report and Accounts of the Bombay Textile Research
Association (BTRA), Mumbai, Maharashtra, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4011/17/21]

Annual Report and Accounts of the South India Textile Research
Association (SITRA), Coimbatore, Tamil Nadu, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4014/17/21]

Seventieth Annual Report and Accounts of the Synthetic and Art Silk
Mills” Research Association (SASMIRA), Mumbai, Maharashtra for the
year 2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4013/17/21]

(a) Annual Report and Accounts of the Ahmedabad Textile Industry's

(b)
(©)

Research Association (ATIRA), Ahmedabad, Gujarat, for the year
2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4015/17/21]

Fifty-fifth Annual Report and Accounts of the Wool & Woollens Export
Promotion Council (W&WEPC), New Delhi, for the year 2019-20,
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together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Council.

(c) Statement in giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4021/17/21]

(ix) (a) Fifty-fifth Annual Report and Accounts of the Wool Research
Association (WRA), Thane, Maharashtra, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.

(c) Statement in giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4022/17/21]

(x) (a) Annual Report and Accounts of the Sardar Vallabhbhai Patel
International  School of Textiles and Management (SVPISTM),
Coimbatore, Tamil Nadu, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institution.

(c) Statement in giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4019/17/21]

Report and Accounts (2019-2020) of NILERD, Delhi and related papers

SHRI'V. MURALEEDHARAN': Sir, on behalf of my colleague, Rao Inderjit Singh, | lay on
the Table a copy each (in English and Hindi) of the following papers:—

(a) Fifty-seventh Annual Report and Accounts of the National Institute of
Labour Economics Research and Development (NILERD), Delhi, for
the year 2019-20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3903/17/21]
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I. Notifications of the Ministry of Personnel, Public Grievances and
Pensions

Il. Reports and Accounts (2019-20) of various Corporations, Institutes,
Centres and Society and related papers

I1l. MoU between Government of India and NEHHDC Limited

SHRI'V. MURALEEDHARAN': Sir, on behalf of my colleague, Dr. Jitendra Ssiingh, | lay
on the Table—

I. (A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Personnel, Public Grievances and Pensions (Department of Personnel and
Training), under sub-section (2) of Section 3 of the All India Services Act, 1951:-

(1)G.S.R. 780 (E), dated the 21°' December, 2020, publishing the Indian
Police Service (Fixation of cadre Strength) Fourth Amendment Regulations,
2018.

(2)G.S.R. 781 (E), dated the 21%' December, 2020, publishing the Indian
Police Service (Pay) Fourth Amendment Rules, 2018.

(3)G.S.R. 812 (E), dated the 30" December, 2020, publishing the Indian
Administrative ~ Service (Fixation of Cadre Strength) Amendment
Regulations, 2020.

(4)G.S.R. 813 (E), dated the 30" December, 2020, publishing the Indian
Administrative Service (Pay) Amendment Rules, 2020.

(5)G.S.R. 50 (E), dated the 28" January, 2021, publishing the Indian
Administrative  Service (Fixation of Cadre Strength) Amendment
Regulations, 2021.

(6)G.S.R. 51 (E), dated the 28" January, 2021, publishing the Indian
Administrative Service (Pay) Amendment Rules, 2021.

(7)G.S.R. 107 (E), dated the 9" February, 2021, publishing the Indian
Administrative Service (Fixation of Cadre Strength) Second Amendment
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Regulations, 2021.

(8) G.S.R. 108 (E), dated the 9% February, 2021, publishing the Indian

Administrative Service (Pay) Second Amendment Rules, 2021. [Placed in
Library. For (1) to (8) See No. LT-3824/17/21]

(B) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Personnel, Public Grievances and Pensions (Department of Personnel and Training),
under Section 22 of the Central Vigilance Commission Act, 2003:-

(1)F. No. 016/VGL/073 (E), dated the 29" January, 2021, publishing the
Central Vigilance Commission (Duties and Powers of Secretary)
Regulations, 2021.

(2)F. No. 016/VGL/073 (E), dated the 29" January, 2021, publishing the
Central Vigilance Commission (Procedure for Transaction and Allocation of
Business) Regulations, 2021.

(3) F. No. 016/VGL/073 (E), dated the 29" January, 2021, publishing the
Central Vigilance Commission (Procedure for Dealing with Complaints and

Procedure of Inquiry) Regulations, 2021. [Placed in Library. For (1) to (3) See No.
LT-3911/17/21]

Il. (A) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Fifty-third Annual Report and Accounts of the Electronics Corporation
of India Limited (ECIL), Hyderabad, for the year 2019-20, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. SeeNo. LT-3822/17/21]

(i) (a) Fifty-third Annual Report and Accounts of the Uranium Corporation of
India Limited (UCIL), Singhbhum, Jharkhand, for the year 2019-20,
together with the Auditor's Report on the Accounts and the comments
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of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. LT-3446/17/21]

(B) Acopy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Tata Institute of Fundamental

(i)

(iii)

(v)

(b)

(b)

Research, Mumbai, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3447/17/21]

Annual Report and Accounts of the Tata Memorial Centre, Mumbai, for
the year 2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre. [Placed in
Library. See No. LT-3448/17/21]

Annual Report and Accounts of the University of Mumbai-Department
of Atomic Energy, Centre for Excellence in Basic Sciences, Mumbai, for
the year 2019-20, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-4291/17/21]

Annual Report and Accounts of the Homi Bhabha National Institute,
Mumbai, for the year 2019-20, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3163/17/21]

Annual Report and Accounts of the Atomic Energy Education Society
(AEES), Mumbai, for the year 2019-20, together with  the Auditor's
Report on the Accounts.

Review by Government on the working of the above Society. [Placed in
Library. See No. LT-4292/17/21]
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Memorandum of Understanding between the Government of India (Ministry
of Development of North Eastern Region) and the North Eastern Handicrafts
and Handlooms Development Corporation (NEHHDC) Limited, for the year
2020-21. [Placed in Library. See No. LT-3823/17/21]

Notifications of the Ministry of Education

Reports and Accounts for various years of various Universities, Companies,
Institutes, Societies, etc. and related papers

MoUs between the Government of India and MTNL, BSNL and BBNL

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Shri Dhotre Sanjay
Shamrao, | lay on the Table—

I. (A) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Education (Department of Higher Education), under sub-section (3) of Section 45
of the Architects Act, 1972:-

®)

(1)F. No. CA/193/2020/MSAE (Regulations), dated the 7" August, 2020,
publishing the Council of Architecture (Minimum Standards of Architectural
Education) (Amendment) Regulations, 2020.

(2) F. No. CA/193/2020/MSAER, dated the 11" August, 2020, publishing the
Council of Architecture (Minimum Standards of Architectural Education)
Regulations, 2020. [Placed in Library. For (1) and (2) See No. LT-4134/17/21]

A copy each (in English and Hindi) of the following Notifications of the Ministry

of Education (Department of Higher Education), under sub-section (2) of Section 43
of the Central Universities Act, 2009:-

(1)No. CUK/STAT/Amendment/12, dated the 20" November, 2019,
regarding Amendment to Statute 10 of Central University of Kerala on the
constitution of the Court.

(2) F. No. CJU/Statute/1/2010, dated the 20" December, 2019, publishing
the Central University of Jharkhand (Amendment) Statutes, 2019. [Placed in
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Library. For (1) and (2) See No. LT-4133/17/21]

(C) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Education (Department of Higher Education), under Section 48 of the Indian Institutes
of Information Technology (Public-Private Partnership) Act, 2017~

(1) S.0. 1007 (E), dated the 3" March, 2021, publishing the Statutes of
Indian Institute of Information Technology, Surat, 2021.

(2) S.0. 1008 (E), dated the 3™ March, 2021, publishing the Statutes of the
Indian Institute of Information Technology, Bhopal, 2021.

(3) S.0. 1009 (E), dated the 3™ March, 2021, publishing the Statutes of the
Indian Institute of Information Technology, Bhagalpur, 2021.

(4) S.0. 1010 (E), dated the 3 March, 2021, publishing the Statutes of the
Indian Institute of Information Technology, Agartala, 2021.

(5) S.0. 1011 (E), dated the 3" March, 2021, publishing the First Statutes of

the Indian Institute of Information Technology, Raichur, 2017. [Placed in
Library. For (1) to (5) See No. LT-4134/17/21]

Il. (A) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of the Section 30 and sub-section (4) of Section 31 of the Central
Universities Act, 2009:—

(i) (a) Eleventh Annual Report of the Central University of Himachal Pradesh,
Dharamshala, for the year 2019-20.

(b) Review by Government on the working of the above University. [Placed
in Library. See No. LT-3862/17/21]

(i) (a) Annual Report of the Central University of Jharkhand, Ranchi, for the
year 2018-19 and the Audit Report thereon.

(b) Annual Accounts of the Central University of Jharkhand, Ranchi, for the
year 2018-19 and the Audit Report thereon.

11
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(i) (a)

(b)

(©)

(v) (2)

(b)

(©)
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Review by Government on the working of the above University. [Placed
in Library. See No. LT-3853/17/21]

Eleventh Annual Report of the Central University of Kashmir (former/y
Central University of Jammu and Kashmir), Ganderbal, Jammu and
Kashmir, for the year 2018-19.

Tenth Annual Account of the Central University of Kashmir, Ganderbal,
Jammu and Kashmir, for the year 2018-19 and the Audit Report
thereon.

Review by Government on the working of the above University. [Placed
in Library. See No. LT-3847/17/21]

Annual  Report of the Central University of Haryana,
Mahendergarh, Haryana, for the year 2018-19.

Annual Accounts of the Central University of Haryana, Mahendergarh,
Haryana, for the year 2018-19, together with the Audit Report thereon.

Review by Government on the working of the above University.

(2) Statement giving reasons for the delay in laying the papers mentioned at (1)
(i) (@) and (b) to (iv) (a) and (b) above. [Placed in Library. See No. LT-3854/17/21]

(B) A copy each (in English and Hindi) of the following papers, under sub-section
(1) and (3) of the Section 30 of the Central Universities Act, 2009:—

O @

(b)

(i) (2)

(b)

Twelfth Annual Report of the Dr. Harisingh Gour Vishwavidyalaya,
Sagar, Madhya Pradesh, for the year 2019-20.

Review by Government on the working of the above University. [Placed
in Library. See No. LT-3588/17/21]

Annual Report of the Central University of Odisha, Koraput, Odisha, for
the year 2019-20.

Review by Government on the working of the above University. [Placed
in Library. See No. LT-3598/17/21]

(C) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: —



[18 March, 2021]

(i) (a) Seventieth Annual Report and Accounts of the ITI Limited, Bengaluru,
for the year 2019-20, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
India thereon.

(b) Performance Review of the above Company for the vyear
2019-20. [Placed in Library. See No. LT-3829/17/21]

(i) (a) Eighth Annual Report and Accounts of the Bharat Broadband Network
Limited (BBNL), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company. [Placed
in Library. See No. LT-3934/17/21]

(i) (a) Twentieth Annual Report and Accounts of the Bharat Sanchar Nigam
Limited (BSNL), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Performance Review of the above Company for the year 2019-20.
[Placed in Library. See No. LT-3612/17/21]

(iv) (a) Thirty-fourth Annual Report and Accounts of the Mahanagar Telephone
Nigam Limited (MTNL), New Delhi, for the year 2019-20, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Performance Review of the above Company for the year 2019-20.
[Placed in Library. See No. LT-3830/17/21]

(D) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology, Science Education
and Research Act, 2007 :—

(a) Annual Report of the Indian Institute of Science Education and
Research (IISER), Pune, for the year 2019-20.
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(b) Annual Accounts of Indian Institute of Science Education and Research
(IISER), Pune, for the year 2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3848/17/21]

(E) (1) A copy each (in English and Hindi) of the following papers under Section 38
and sub-section (3) of Section 39 of the Delhi University Act, 1922:-

(a) Ninety-sixth Annual Reports (Part | and II) of the University of Delhi,
Delhi for the year 2018-19.

(b) Annual Accounts of the University of Delhi, Delhi, for the year 2018-19,
and the Audit Report thereon.

(c) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3562/17/21]

(F) (1) Acopy each (in English and Hindi) of the following papers under sub-section
(3) of Section 30 and sub-section (4) of Section 31 of the Mizoram University Act,
2000:—

(a) Annual Report of the Mizoram University, Aizawl, for the year 2018-19.

(b) Annual Accounts of the Mizoram University, Aizawl, for the year 2018-
19, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3859/17/21]

(G) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 30 and sub-section (4) of Section 31 of the Mahatma Gandhi
Antarrashtriya Hindi Vishwavidyalaya Act, 1997 :-

(a) Annual Report of the Mahatma Gandhi Antarrashtriya Hindi
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Vishwavidyalaya, Wardha, Maharashtra, for the year 2018-19.

(b) Annual Accounts of the Mahatma Gandhi Antarrashtriya Hindi
Vishwavidyalaya, Wardha, Maharashtra, for the year 2018-19, and the
Audit Report thereon.

(c) Review by Government on the working of the above Vishwavidyalaya.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3580/17/21]

(H) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 35 and sub-section (4) of Section 36 of the Visva Bharati
(Amendment) Act, 1984 :—

(i) (a) Annual Report of the Visva-Bharati, Santiniketan, West Bengal, for the
year 2018-19.

(b) Annual Accounts of the Visva-Bharati, Santiniketan, West Bengal, for
the year 2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above University. [Placed
in Library. See No. LT-3550/17/21]

(i) (a) Annual Report of the Visva-Bharati, Santiniketan, West Bengal, for the
year 2019-20.

(b) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (i) (a) and (b) above. [Placed in Library. See No. LT-3599/17/21]

() (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 27 and sub-section (4) of Section 28 of the Jamia Millia Islamia,
Act, 1988:—

(a) Annual Report of the Jamia Millia Islamia, New Delhi, for the year 2019-
20.

(b) Annual Accounts of the Jamia Millia Islamia, New Delhi, for the year
2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above  University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

15
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mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3561/17/21]

W) M

A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 22 of the National Institutes of Technology Act, 2007 :—

(i) (a) Annual Report and Accounts of the National Institute of Technology

(i)

(iii)

(v)

W)

(b)

(b)

Raipur, Chhattisgarh, for the year 2018-19, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3596/17/21]

Annual Report and Accounts of the National Institute of Technology,
Tiruchirappalli, Tamil Nadu, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3605/17/21]

Annual Report and Accounts of the National Institute of Technology,
Sikkim, for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3578/17/21]

Annual Report and Accounts of the National Institute of Technology,
Calicut, Kerala,for the year 2018-19, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3843/17/21]

Annual Report and Accounts of the Visvesvaraya National Institute of
Technology, Nagpur, for the year 2018-19, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3565/17/21]



(Vi)

(viD)

(viii)

()

)

(2)

(b)

(b)

(©)
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Sixtieth Annual Report and Accounts of the Visvesvaraya National
Institute of Technology, Nagpur, for the year 2019-20, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3565/17/21]

Annual Report and Accounts of the National Institute of Technology,
Puducherry, for the year 2018-19, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3600/17/21]

Annual Report and Accounts of the National Institute of Technology,
Goa, for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3863/17/21]

Annual Report and Accounts of the National Institute of Technology,
Hamirpur, Himachal Pradesh, for the year 2018-19, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3604/17/21]

Annual Report of the Maulana Azad National Institute of Technology,
Bhopal, for the year 2018-19.

Annual Accounts of the Maulana Azad National Institute of Technology,
Bhopal, for the year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3594/17/21]
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(i)

(xi)

(xiii)

(xiv)

(xv)

(xvi)

(2)

(b)

(b)

(©)

[RAJYA SABHA]

Ninth Annual Report and Accounts of the National Institute of
Technology, Manipur, Imphal, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3860/17/21]

Annual Report and Accounts of the National Institute of Technology,
Warangal, for the year 2018-19, together with the Auditor’s Report on
the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3587/17/21]

Fifty-ninth Annual Report of the National Institute of Technology,
Srinagar, for the year 2018-19.

Annual Accounts of the National Institute of Technology, Srinagar, for
the year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3595/17/21]

Annual Report and Accounts of the National Institute of Technology,
Jamshedpur, Jharkhand, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3841/17/21]

Annual Report and Accounts of the National Institute of Technology,
Silchar, Assam, for the year 2018-19, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute. [Placed in
Library. See No. LT-3566/17/21]

Annual Report and Accounts of the Sardar Vallabhbhai National
Institute of Technology, Surat, for the year 2018-19. together with the
Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (i) (a) to (xvi) (a) above. [Placed in Library. See No. LT-4120/17/21]

(K) (1) A copy each (in English and Hindi) of the following papers, under the Sub-
Section (3) of Section 27 of the Aadhaar (Targeted Delivery of Financial and Other
Subsidies, Benefits and Services) Act, 2016:-

(a) Annual Report and Accounts of the Unique Identification Authority of
India, New Delhi, for the year 2019-20, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (&) above. [Placed in Library. See No. LT-3931/17/21]

(L) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 28 of and sub-section (4) of Section 29 of the Indira Gandhi National
Open University Act, 1985:-

(a) Annual Report of the Indira Gandhi National Open University (IGNOU),
New Delhi, for the year 2019-20.

(b) Review by Government on the working of the above University. [Placed
in Library. SeeNo. LT-3593/17/21]

(M) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 31 of the Nagaland University Act, 1989:—

(a) Twenty-fifth Annual Report of the Nagaland University, Lumami,
Nagaland, for the year 2019-20.

(b) Review by Government on the working of the above University. [Placed
in Library. See No. LT-3582/17/21]

(N) (1) A copy each (in English and Hindi), of the following papers, under
Section 25 and sub-section (4) of Section 26 of the National Council for Teacher
Education Act, 1993:—
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(a) Twenty-fourth Annual Report of the National Council for Teacher
Education, (NCTE), New Delhi, for the year 2018-19.

(b) Annual Accounts of the National Council for Teacher Education
(NCTE), New Delhi, for the year 2018-19, and the Audit Report
thereon.

(c) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3030/17/21]

(O) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 33 and sub-section 4 of Section 34 of the Manipur University
Act, 2005:-

(a) Annual Report of the Manipur University, Canchipur, Imphal, for the
year 2018-19.

(b) Annual Accounts of the Manipur University, Canchipur, Imphal, for the
year 2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3589/17/21]

(P) A copy each (in English and Hindi) of the following papers, under Section 17 of
the National Commission for Minority Educational Institutions Act, 2004 :—

(a)Annual Report of the National Commission for Minority Educational
Institutions (NCMEI), New Delhi, for the year 2019-20.

(b) Annual Accounts of the National Commission for Minority Educational
Institutions (NCMEI), New Delhi, for the year 2019-20, and the Audit Report
thereon.

(c)Memorandum of Action Taken on the recommendations contained in the

Annual Report of the above Commission, for the year 2019-20. [Placed in
Library. See No. LT-3849/17/21]
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(Q) (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 28 and sub-section (4) of Section 29 of the Central
Universities Laws (Amendment) Act, 2008:—

(a)Forty-sixth Annual Report of the North-Eastern Hill University (NEHU),
Shillong, for the year 2019-20.

(b) Annual Accounts of the North-Eastern Hill University (NEHU),
Shillong, for the year 2019-20, and the Audit Report thereon.

(c)Review by Government on the working of the above University.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) (a) and (b) above. [Placed in Library. See No. LT-3858/17/21]

(R) A copy each (in English and Hindi) of the following papers:-

(i) (a)Twenty — fourth Annual Report and Accounts of the National
Institute of Electronics and Information Technology (NIELIT), New Delhi, for
the year 2018-19, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No. LT-3932/17/21]

(i) (@) Annual Report and Accounts of the Society for Applied Microwave
Electronics Engineering and Research (SAMEER), Mumbai, for the year
2018-19, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No. LT-3933/17/21]

(i)(a)  Annual Report and Accounts of the Software Technology Parks of
India (STPI), New Delhi, for the year 2018-19, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers
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mentioned at (a) above. [Placed in Library. See No. LT-3929/17/21]

(iv) (a)Annual Report and Accounts of the ERNET India, Delhi, for the year
2019-20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No. LT-3930/17/21]

(v)(a) Annual Report of the U.P. Education For All Project Board,
Lucknow, implementing the Samagra Shiksha, Uttar Pradesh, for the year
2018-19.

(b) Review by Government on the working of the above Board.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No. LT-3559/17/21]

(vi) (a)Annual Report of the Kendriya Vidyalaya Sangathan, New Delhi, for
the year 2019-20.

(b) Annual Accounts of the Kendriya Vidyalaya Sangathan, New Delhi,
for the year 2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above Sangathan.

(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above. [Placed in Library. See No. LT-3608/17/21]

(vii) (a) Annual Report and Accounts of the Rashtriya Sanskrit Sansthan,
New Delhi, for the year 2019-20, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Sansthan.

(C)Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. LT-3861/17/21]

(vii) (a) Annual Report of the Maharshi Sandipani Rashtriya Vedavidya
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Pratishthan, Ujjain, for the year 2018-19.

(b) Annual Accounts of the Maharshi Sandipani Rashtriya Vedavidya
Pratishthan, Ujjain, for the year 2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above Pratishthan.
(d) Statement giving reasons for the delay in laying the papers

mentioned at (a) and (b) above. [Placed in Library. See No. LT-3017/17/21]

(ix) (a) Annual Report of the National Institute of Industrial Engineering
(NITIE), Mumbai, for the year 2018-19.

(b) Annual Accounts of the National Institute of Industrial Engineering
(NITIE), Mumbai, for the year 2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

(d) Statement giving reasons for the delay in laying the papers
mentioned at (a) and (b) above. [Placed in Library. See No. LT-3546/17/21]

(x) (a) Annual Report and Accounts of the North Eastern Regional
Institute of Science & Technology (NERIST), ltanagar, Arunachal Pradesh,
for the year 2018-19, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above. [Placed in Library. See No. LT-3549/17/21]

(xi) (a) Annual Report and Accounts of the Board of Practical Training
(BOPT), Eastern Region, Kolkata, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board
(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above. [Placed in Library. See No. LT-3548/17/21]

(xii) (a) Annual Report of the Chhattisgarh Education School Society,
Chhattisgarh, implementing the Samagra Shiksha, Chhattisgarh, for
the year 2018-19.
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(xii) (a)

(xiv) (a)

xv) (2)

(b)
(©)

(xvi) (a)

(b)

(©)

(xvii) (a)
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Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3029/17/21]

Annual Report of the Himachal Pradesh School Education Society
implementing the Samagra Shiksha, Himachal Pradesh, for the year
2018-19.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3028/17/21]

Annual Report of the School Education Development Society of Kerala
implementing the Samagra Shiksha, Kerala, for the year 2018-19.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4293/17/21]

Annual Report of the Tamil Nadu State Mission of Education for All
implementing the Samagra Shiksha, Tamil Nadu, for the year 2019-20.

Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3842/17/21]

Annual Report of the Mizoram School Education Mission Society
implementing the Samagra Shiksha, Mizoram, for the year 2018-19.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3586/17/21]

Annual Report of the Uttarakhand Education for All Project Board,



(b)

(xviiii) (a)

(b)

(xix) (a)

(b)

) (a)

(b)

(o) (a)
(b)

(xxii) (a)
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Uttarakhand implementing the Samagra Shiksha, Uttarakhand, for the
year 2018-19.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3557/17/21]

Annual Report of the Uttarakhand Education for All Project Board,
Uttarakhand implementing Samagra Shiksha, Uttrakhand, for the year
2019-20.

Review by Government on the working of the above Board. [Placed in
Library. See No. LT-3558/17/21]

Annual Report of the Karnataka Education for All Project Board,
Karnataka implementing Samagra Shiksha, Karnataka, for the year
2019-20.

Review by Government on the working of the above Board. [Placed in
Library. See No. LT-4294/17/21]

Annual Report of the Samagra Shiksha, Telangana, for the year 2018~
19.

Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3567/17/21]

Annual Report of the Samagra Shiksha, Tripura, for the year 2018-19.
Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3585/17/21]

Annual Report and Accounts of the Samagra Shiksha, UT of Dadra
and Nagar Haveli, for the year 2018-19, together with the Auditor's
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(xxv)

(xxvi)

(b)
(©)

(b)
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Report on the Accounts.
Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3845/17/21]

Annual Report and Accounts of the Samagra Shiksha, UT
Administration of Daman and Diu, for the year 2018-19, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3846/17/21]

Annual Report and Accounts of the Samagra Shiksha, UT Mission
Authority, Andaman and Nicobar Islands for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Authority.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3844/17/21]

Annual Report and Accounts of the Samagra Shiksha, UT
Adminsitration of Daman and Diu, for the year 2019-20, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Mission.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3846/17/21]

Annual Report of the Rajasthan Council of School Education
implementing the Samagra Shiksha, Rajasthan, for the year 2019-20.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3854/17/21]
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(b)
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(b)
(xxix) (a)
(b)

(xxx) (a)

(b)

(xxxi) (a)

(b)
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Annual Report of the Samagra Shiksha Abhiyan Authority, Punjab, for
the year 2018-19.

Review by Government on the working of the above Authority.

Statement giving reasons for the delay in laying the papers mentioned
at (a)above. [Placed in Library. See No. LT-3607/17/21]

Annual Report of the Samagra Shiksha Abhiyan Authority, Punjab, for
the year 2019-20.

Review by Government on the working of the above Authority. [Placed
in Library. See No. LT-3855/17/21]

Annual Report of the Haryana School Shiksha Pariyojna Parishad,
Haryana implementing Samagra Shiksha, Haryana, for the vyear
2019-20.

Review by Government on the working of the above Parishad. [Placed
in Library. See No. LT-3609/17/21]

Annual Report of the Samagra Shiksha, UT Mission Authority,
Andaman and Nicobar Islands, for the year 2018-19.

Review by Government on the working of the above Authority.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3844/17/21]

Annual Report of the Samagra Shiksha, Universalization of Elementary
Education Mission (UEEM), Delhi for the year 2018-19.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3852/17/21]

Annual Report of the State Society implementing the Rashtriya
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(b)

(xxxiii) (a)

(b)
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(xxxiv) (a)

(b)
(©)

(xxxv) (a)

(b)

(©)

(xxxvi)  (a)

(b)
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Madhyamik Shiksha Abhiyan (RMSA), Assam, Guwanhati, for the year
2017-18.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4295/17/21]

Annual Report of the State Society implementing the Rashtriya
Madhyamik Shiksha Abhiyan (RMSA), Nagaland, for the year
2017-18.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4296/17/21]

Annual Report of the State Society implementing the Samagra
Shiksha, Assam, for the year 2018-19.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a)above. [Placed in Library. See No. LT-3547/17/21]

Annual Report of the the Samagra Shiksha, Arunachal Pradesh, for
the year 2018-19.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3614/17/21]

Annual Report of the State Society implementing the Samagra
Shiksha, Manipur, for the year 2018-19.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3850/17/21]



(xxxvii) ()

(b)
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(b)

(©)

(xxxix) (a)

(b)
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(b)

(©)

xi) (a)
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Annual Report of the Maharashtra Prathamik Shikshan Parishad,
Maharashtra implementing Samagra Shiksha, Maharashtra, for the
year 2018-19.

Review by Government on the working of the above Parishad.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3556/17/21]

Annual Report of the Bihar Education Project Council, Bihar
implementing Samagra Shiksha, Bihar, for the year 2018-19.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-4297/17/21]

Annual Report of the Gujarat Council of School Education, Gujarat
implementing the Samagra Shiksha, Gujarat, for the year 2018-19.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3553/17/21]

Annual Report of the Gujarat Council of Elementary Education,
implementing the Sarva Shiksha Abhiyan Mission, Gandhinagar, for
the year 2016-17.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3554/17/21]

Annual Report of the Gujarat Council of Elementary Education,
implementing the Sarva Shiksha Abhiyan Mission, Gandhinagar, for
the year 2017-18.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3554/17/21]
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(a) Annual Report of the Gujarat Council of Elementary Education,
implementing the Rashtriya Madhyamik  Shiksha  Abhiyan,
Gandhinagar, for the year 2016-17.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3555/17/21]

(a) Annual Report of the Gujarat Council of Elementary Education,
implementing the Rashtriya Madhyamik  Shiksha  Abhiyan,
Gandhinagar, for the year 2017-18.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3555/17/21]

(a) Annual Report of the State Education Mission Authority of Meghalaya
implementing the Samagra Shiksha, Meghalaya, for the year 2018-19.

(b) Review by Government on the working of the above Authority.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3610/17/21]

(i) Memorandum of Understanding between the Government of India
(Ministry of Communications and Information Technology, Department of
Telecommunications) and the Mahanagar Telephone Nigam Limited
(MTNL), for the year 2020-21. [Placed in Library. See No. LT-3571/17/21]

Memorandum of Understanding between the Government of India (Ministry
of Communications and Information Technology, Department of
Telecommunications) and the Bharat Sanchar Nigam Limited (BSNL), for
the year 2020-21. [Placed in Library. See No. LT-3569/17/21]
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(i) Memorandum of Understanding between the Government of India (Ministry
of Communications and Information Technology, Department of
Telecommunications) and the Bharat Broadband Network Limited
(BBNL), for the year 2020-21. [Placed in Library. See No. LT-3570/17/21]

Reports and Accounts for various years of various Universities, Centre, Orginisation
and Councils and related papers
SHRI'V. MURALEEDHARAN: Sir, | lay on the Table—

I. A copy each (in English and Hindi) of the following papers, under sub-section (4)
of Section 32 of the Nalanda University Act, 2010:-

(a) Annual Report of the Nalanda University, Rajgir, Bihar, for the year
2018-19.

(b) Annual Accounts of the Nalanda University, Rajgir, Bihar, for the year
2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above University. [Placed
in Library. See No. LT-3831/17/21]

lI.  Acopyeach (in English and Hindi) of the following papers:—

(i) (a) Annual Report of the India Centre for Migration, New Delhi, for the
years 2016-17 and 2017-18.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3937/17/21]

(i) (a) Annual Report and Accounts of the Research and Information System
for Developing Countries (RIS), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. LT-3936/17/21]
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(i) (a) Annual Report of the Indian Council of World Affairs (ICWA), New
Delhi, for the year 2019-20.

(b) Annual Accounts of the Indian Council of World Affairs (ICWA), New
Delhi, for the year 2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above Council.

(d) Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above. [Placed in Library. See No. LT-3935/17/21]

Annual Report and Accounts (2019-20) of NCW, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of my senior colleague, Sushri Debasree
Chaudhuri, | lay on the Table—

(1) A copy each (in English and Hindi) of the following papers, under Section 14 of
the National Commission for Women Act, 1990:—

(a) Annual Report and Accounts of the National Commission for Women
(NCW), New Delhi, for the year 2019-20, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Commission.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) (a) above. [Placed in Library. See No. LT-4090/17/21]

REPORT OF THE COMMITTEE ON PETITIONS

SHRI PRASANNA ACHARYA (Odisha): Sir, | present the Hundred and Fifty-Eighth
Report (in English and Hindi) of the Committee on Petitions on the petition praying for
streamlining the Corporate Social Responsibility (CSR) activities undertaken by
Public Sector Undertakings (PSUs) and Multi National Companies (MNCs) in the
country.
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON ENERGY

DR. SUDHANSHU TRIVEDI (Uttar Pradesh): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Statements of the Department-related
Parliamentary Standing Committee on Energy:-

(i) Action taken by the Government on the recommendations/
observations contained in Chapter—I of the Tenth Report (Sixteenth Lok
Sabha) of the Department-related Parliamentary Standing Committee on
Energy on Action Taken by the Government on the
recommendations/observations contained in its Second Report
(Sixteenth Lok Sabha) on the Demands for Grants of the Ministry of New
and Renewable Energy for the year 2014-15;

(i) Action taken by the Government on the recommendations/
observations contained in Chapter—I of the Eighteenth Report (Sixteenth
Lok Sabha) of the Department-related Parliamentary Standing
Committee on Energy on Action Taken by the Government on the
recommendations/ observations contained in its Sixth Report (Sixteenth
Lok Sabha) on the Demands for Grants of the Ministry of New and
Renewable Energy for the year 2015-16;

(i) Action taken by the Government on the recommendations/
observations contained in Chapter—I of the Twenty-fourth (Sixteenth Lok
Sabha) of the Department-related Parliamentary Standing Committee on
Energy on Action Taken by the Government on the recommendations/
observations contained in its Twentieth Report (Sixteenth Lok Sabha) on
‘Power Generation from Municipal Solid Waste’;

(iv) Action taken by Government on the recommendations/observations
contained in Chapter—I of the Twenty-fifth Report (Sixteenth Lok Sabha)
of the Department-related Parliamentary Standing Committee on Energy
on Action Taken by the Government on the
recommendations/observations contained in its Twelfth Report
(Sixteenth Lok Sabha) on ‘Measures to Check Commercial Losses’;

(v) Action taken by the Government on the recommendations/
observations contained in Chapter—I of the Thirty-sixth Report (Sixteenth
Lok Sabha) of the Department-related Parliamentary Standing
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Committee on Energy on Action Taken by the Government on the
recommendations/ observations contained in its Twenty-second Report
(Sixteenth Lok Sabha) on ‘Energy Access in India —Review of current
Status and Role of Renewable Energy’; and

(vi) Action taken by the Government on the recommendations
/observations contained in Chapter—I of the Fifth Report (Seventeenth
Lok Sabha) of the Department-related Parliamentary Standing
Committee on Energy on Action Taken by the Government on the
recommendations/ observations contained in its Thirty-ninth Report
(Sixteenth Lok Sabha) on Demands for Grants of the Ministry of New and
Renewable Energy for the year 2018-19.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON INFORMATION TECHNOLOGY

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Statements of the Department-related
Parliamentary Standing Committee on Information Technology:-

(i) Tenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Department-related Parliamentary Standing
Committee on Information Technology contained in its Fiftieth Report
(Sixteenth Lok Sabha) on ‘Progress of Implementation of Bharat Net™ of
the Ministry of Communications (Department of Telecommunications);
and

(i) Twelfth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Department-related Parliamentary Standing
Committee on Information Technology contained in its Sixtieth Report
(Sixteenth Lok Sabha) on ‘Setting up of Post Bank of India as payments
bank — scope, objectives and framework’ of the Ministry of
Communications (Department of Posts).
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RURAL DEVELOPMENT

SHRI SUJEET KUMAR (Odisha): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following Statements of the Department-related Parliamentary
Standing Committee on Rural Development :-

(i) Action Taken by the Government on the recommendations contained in
Chapter-l and final replies included in Chapter-V of the Fortieth Report
(Sixteenth Lok Sabha) on the recommendations of the Department-
related Parliamentary Standing Committee on Rural Development
contained in its Twenty-sixth Report (Sixteenth Lok Sabha) on "Pradhan
Mantri Awaas Yojana - Grameen (PI\/IAY-G)" in respect of Department
of Rural Development (I\/Iinistry of Rural Development);

(i) Action Taken by the Government on the recommendations contained in
Chapter-l and final replies included in Chapter-V of the Fifty-second
Report (Sixteenth Lok Sabha) on the recommendations of the
Department-related Parliamentary Standing Committee on Rural
Development contained in its Forty-sixth Report (Sixteenth Lok Sabha)
on Demands for Grants (2018-19) in respect of Department of Rural
Development (I\/Iinistry of Rural Development);

(i) Action Taken by the Government on the recommendations contained in
Chapter-l and final replies included in Chapter-V of the Fifty-third Report
(Sixteenth Lok Sabha) on the recommendations of the Department-
related Parliamentary Standing Committee on Rural Development
contained in its Forty-fifth Report (Sixteenth Lok Sabha) on Demands for
Grants (2018-19) in respect of erstwhile Ministry of Drinking Water &
Sanitation presently Department of Drinking Water & Sanitation under
the Ministry of Jal Shakti;

(iv) Action Taken by the Government on the recommendations contained in
Chapter-l and final replies included in Chapter-V of the Fifty-fourth
Report (Sixteenth Lok Sabha) on the recommendations of the
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Department-related Parliamentary Standing Committee on Rural
Development contained in its Forty-eighth Report (Sixteenth Lok Sabha)
on Demands for Grants (2018-19) in respect of Ministry of Panchayati
Raj;

(v) Action Taken by the Government on the recommendations contained in
Chapter-l and final replies included in Chapter-V of the Fifty-fifth Report
(Sixteenth Lok Sabha) on the recommendations of the Department-
related Parliamentary Standing Committee on Rural Development
contained in its Forty-seventh Report (Sixteenth Lok Sabha) on
Demands for Grants (2018-19) in respect of Department of Land
Resources (Ministry of Rural Development);

(vi) Action Taken by the Government on the recommendations contained in
Chapter-I and final replies included in Chapter-V of the Fifty-sixth Report
(Sixteenth Lok Sabha) on the recommendations of the Department-
related Parliamentary Standing Committee on Rural Development
contained in its Fifty-first Report (Sixteenth Lok Sabha) on "Swachh
Bharat Mission-Gramin in States/UTs" in respect of erstwhile Ministry of
Drinking Water & Sanitation presently Department of Drinking Water &
Sanitation under the Ministry of Jal Shakti; and

(vii) Action Taken by the Government on the recommendations contained in
Chapter-l and final replies included in Chapter-V of the Fifty-seventh
Report (Sixteenth Lok Sabha) on the recommendations of the
Department-related Parliamentary Standing Committee on Rural
Development contained in its Fiftieth Report (Sixteenth Lok Sabha) on
"Improvement in the functioning of Panchayats" in respect of Ministry of
Panchayati Raj.
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STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Three Hundred and
Thirty-Eighth Report of the Department-related Parliamentary Standing Committee on
Science and Technology, Environment, Forests and Climate Change

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION; THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE;
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF
ATOMIC ENERGY ; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE
(DR. JITENDRA SINGH): Sir, | lay a statement regarding Status of implementation of
recommendations contained in the Three Hundred and Thirty-eighth Report of the
Department-related Parliamentary Standing Committee on Science and Technology,
Environment, Forests and Climate Change on Demands for Grants (2020-21)
pertaining to the Department of Space.

() Status of implementation of recommendations /observations contained in the
Sixth and the Seventh Report of the Department-related Parliamentary Standing
Committee on Information Technology

(I Status of implementation of recommendations contained in the Three Hundred
and Thirteenth Report of the Department-related Parliamentary Standing Committee
on Education

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of Shri Dhotre Sanjay Shamrao, | lay the following
statements regarding:—

O Status of implementation of recommendations/observations
contained in the Sixth Report of the Department-related Parliamentary
Standing Committee on Information Technology on Demands for Grants
(2020-21) pertaining to the Department of Telecommunication, Ministry of
Communications.
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(i) Status of implementation of recommendations/observations
contained in the Seventh Report of the Department-related Parliamentary
Standing Committee on Information Technology on Demands for Grants
(2020-21) pertaining to the Department of Posts, Ministry of
Communications.

(iii) Status of implementation of recommendations contained in the
Three Hundred and Thirteenth Report of the Department-related
Parliamentary Standing Committee on Education on Demands for Grants
(2020-21) of the Department of Higher Education, Ministry of Education.

MATTERS RAISED WITH PERMISSION

Need for exemption of Charitable Educational Institutions from GST

3} 3N 3TBIh H (ABW) : JF-T YTt geiey, § aRead Jerfore dxerm=i
DI GST A b B & GdY § I8 Dol dladl § (b ARSI QNeAOrh HLRAT $7hH
CRT W A1 T B, olfcb GST b o1 &l el : U Q0T Fr=l § wa fior
AT ATATRIDHATTAR STHREFAR R I GST BT dIST 4Sdl &, SIdih 59 AR Bl
input tax credit ¥ TET fcrdT 81 S9®T BIIQT IRCTT JeTfOTh AT BT 7 fed,
Y feeex IR NerfoTdh A & AT TIRR 6l e SIaT 81 9815y, 39 a8 &
QNeAOTh AT DI §7hH Cad Bl av8 GST I HI Jh HRIAT Y, ST fh Yo W1
B BN, TIAE|

T s Eisen 58 Usiginio SSAESOS Jufls i Ue oS s sl e 1 (Uk) mS @) saa) Gilia
Sl 0 S 55 s S oS (lganias SAESLS Jafly e AS (g Bils S g (e i S S S
Gosra s Gl Use o osleiein SAISGE (e i S Ges om opd S8 s A
S Usildinin O ASaa 2 U5 aea 00 S Sl o 2SSl dlinput tax credit - = ble g o6
D (5 Sl S (gt Sa8SE sl S A S e ad S O silguin SAISGE Jully i 0238 1S
S o o tonhen Tk (S OSE fS SS  letin SQISGE S 7ok ol e s o s e S
-A\;@Ac&ﬁeﬁé\iﬁ\ydﬁ\ﬁﬁcél;g\)s

DTra-mslitera’[ion in Urdu Script.
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71 farem R TTE feTe (STR USeD) @ Ay, H A0 99 §R1 331¢ 1Y a5 9§
I Dl Hdg Bl gl

1 ST 9T (& US¥D) ¢ HEIed, H Wl AT 9ag §1RT So1¢ Y f[avy 9 W
Dl Hdg BRI gl

DR. AMEE YAJUNIK (Gujarat): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

Need for effective implementation of reservation in higher educational institutions and
judiciary

DR. BANDA PRAKASH (Telangana): Sir, | wish to bring to your kind notice and to
the notice of the hon. Ministers of Education and Social Empowerment the issue of
effective implementation of reservation in higher learning institutions. Particularly in
[IMs, the reservations are not implemented properly. Over 60 per cent of the posts
reserved for the OBCs and SCs are vacant in lIMs, and 80 per cent of the posts
reserved for STs are vacant. Out of 24 positions reserved for STs, only 5 have been
filled. Sir, out of 6,074 positions in the 42 universities, 75 per cent posts in reserved
categories are vacant now. [IM, Lucknow called for the applications for the reserved
posts. Out of 197 applications received, they shortlisted only 7, but nobody has been
appointed for the job. Apart from that, in lITs at Lucknow, Bombay and even in Delhi,
Madras, Kharagpur, which are the old institutions, reservations are not properly
implemented. They are having the statutory Acts only for the sake of name, but they
are not properly implementing reservation. The UGC also requested all the
universities to fill the posts within six months as per the Government guidelines, but
they are violating the guidelines. | also wish to bring to your kind notice that recently in
the Supreme Court, two women judges were there. One has retired and only one is
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left. In all the State Governments, they are implementing the reservation policy in
appointment of the judges even at the lower level, but in the High Courts and in the
Supreme Court, they are not maintaining the same. It is the responsibility of the
Government of India to give the direction to the respective High Courts to appoint
judges from the other categories also. Even at the Supreme Court level, they have to
offer. At the end, | request, through you, to appoint a task force for monitoring the
reservation policy in the country. | also request that the Parliamentary Standing
Committee on SCs and STs should monitor all these institutions once in three
months. | request the Government to give special directions on this. Thank you, Sir.

SOME HON. MEMBERS: Sir, we associate ourselves with the matter raised by the
hon. Members.

MR. CHAIRMAN: Please send the slip.

S} frermaR gt fAuTe: Aeiey, | W 99 99w §RT S8V U favy 3 a3 &l
g HRAT g

SHIR P. WILSON (Tamil Nadu): Sir, | associate myself with the issue raised by the
hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SUBHASH CHANDRA SINGH: Sir, | also associate myself with the issue raised
by the hon. Member.

DR. FAUZIA KHAN: Sir, | also associate myself with the issue raised by the hon.
Member.
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DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.

Crimes in Maharashtra

SHRI KUMAR KETKAR (Maharashtra): Thank you, Mr. Chairman, Sir, for giving me
the opportunity to raise a very serious issue which is intriguing the whole nation,
particularly the State of Maharashtra, because of two very mysterious deaths. The
cases of both the suspicious deaths are independent of each other, but involve local
investigating agencies as well as the national investigating agency. However, the
death of Shri Mohan Delkar, a sitting Member of Parliament from Daman and Diu, ¥
who hanged himself in a posh hotel in Mumbai....

MR. CHAIRMAN: No, please. Ketkar ji, this is Zero Hour. You have to mention only
the issue. Don't make allegations against the State or the Centre.

SHRI KUMAR KETKAR: This is what is published. ...(/nterrupt/ons)...

MR. CHAIRMAN: He was a sitting Member of the Lok Sabha. The Lok Sabha is
there.

SHRI KUMAR KETKAR: He committed suicide in a posh hotel in South Mumbai. He
was a seven-time M.P. But somehow neither the NIA nor the media have taken
interest in his relatives and his relatives say that he chose Mumbai to commit suicide
because he did not trust the other agencies in the State or in Daman and Diu.

The second case of death-cum-suicide or murder is that of Mansukh Hiren
which is dominating the headlines all over the country because of the gelatin that was
supposed to be found in a car opposite the house of a leading industrialist. Now
what is not being investigated and what | want to know from the Home Ministry or
whoever is responsible for that why the manufacturer or the distributor or the supplier
of those gelatin sticks has not been properly interrogated so far. ’

MR. CHAIRMAN: Making charges... (Interruptions)...

’ Expunged as ordered by the Chair.
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SHRI KUMAR KETKAR: No, Sir. | am saying it is published. ...(/nterrupt/ons)...

MR. CHAIRMAN: Ketkar ji, you are a senior Member. | have to remove it from the
record. The point is that you say that it is believed, it is said, how can
you...(Interruptions)... Importance of the issue... (Interruptions)...

SHRI KUMAR KETKAR: Okay. My only demand is to have a full investigation into who
supplied the gelatin, for what purpose and what was the background of the man who
supplied the gelatin.

MR. CHAIRMAN: | have to go through the entire notice and then decide if people
move from here to there and then to other places and all.

SHRI KUMAR KETKAR: [ just want to know which agencies are working for whom
and for whose benéfit ... (Interruptions)...

MR. CHAIRMAN: Your notice is 'Concern over crimes in Maharashtra'. Don't make
allegations against even the agencies! Nothing has happened so far.

SHRI KUMAR KETKAR: This is about crime in Maharashtra which is not properly
being investigated.

MR. CHAIRMAN: You say that this should be investigated further.
SHRI KUMAR KETKAR: One suicide of a Member of Parliament...

SHRI SUBHASH CHANDRA SINGH: Sir, | associate myself with the mention made by
the hon. Member.

DR. FAUZIA KHAN: Sir, | also associate myself with the mention made by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.
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Need for setting up of a Bench of the Supreme Court at Bengaluru

SHRI K.C. RAMAMURTHY (Karnataka): Mr. Chairman, Sir, thank you very much for
permitting me to raise this very important issue of national importance. Sir,
successive Governments have been trying to bring down the load on the Supreme
Court and other courts. There are views, suggestions and recommendations that the
Supreme Court at Delhi should concentrate on constitutional matters while four
appellate benches one each in the North, the South, the East and the West should
focus on appeals emanating from the High Courts. | feel the time has come now that
the Supreme Court and the Government of India take a positive view on this and see
that the pressure on the highest court is reduced. We have seen that the benches
established by various High Courts have been functioning very effectively and have
been highly beneficial to the litigants. It is not just about easing the pressure on the
courts. The litigants are not able to come here and they are relinquishing the idea of
going to the Supreme Court due to distance and cost. It is high time we gave a
serious thought to it. When it comes to establishing Supreme Court Benches in the
four regions, | feel as far as south is concerned, Bengaluru is the best place for it
considering its climatic conditions, connectivity, infrastructure, readily available
judicial accommodations and other things. | request the Government of India and our
dynamic Law Minister to take up this issue with the Supreme Court of India for setting
up a Supreme Court Bench at Bengaluru where all the facilities are available. Thank
you very much, Sir.

SHRI SUBHASH CHANDRA SINGH: Sir, | associate myself with the mention made by
the hon. Member.

SHRI IRANNA KADADI (Karnataka): Sir, | also associate myself with the mention
made by the hon. Member.

DR. VIKAS MAHATME (Maharashtra): Sir, | also associate myself with the mention
made by the hon. Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the mention made by the hon.
Member.
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SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the Special Mention made
by the hon. Member.

Need to confer Bharat Ratna on Shri N.T. Rama Rao, founder of Telugu Desam Party
(TDP) and the former Chief Minister of Andhra Pradesh posthumously

SHRI  KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): “"Hon.
Chairman Sir, Shri Nandamuri Taraka Rama Rao was born in a family of agrarian
background in Nimmakuru village, Pamarru mandal of Krishna district. He acted in
more than 300 movies and was acclaimed as the undisputed king in the Telugu film
industry. On the occasion of his diamond jubilee, he entered politics to dedicate his
life to the people.

Warrior, who fought for the self-respect of Telugu people
Beloved of the poor and weaker sections,

A relentless worker, devoted to the welfare of the poor
Hero, who filled light in the lives of the farmers
Hero, who turned the exploited into rulers
Immortal, who earned unparallel reputation.

Within nine months of the founding of Telugu Desam Party, NTR toured the
entire State. During his tour, he was immensely moved as he saw the plight of
the poor, farmers, women, artisans and weaker sections. He was a committed
man and as soon as he came to power, he kept his word by striving for their
development. NTR was ignorant of conspiracies and intrigues. He raised the
slogan, '"Society is the temple; people are the gods." A hard worker, he fought till
the end of his life for the upliftment of the conditioons of people.

He strived for the welfaore of the people and introduced many
welfare schemes. He introduced and successfully implemented welfare schemes
like kilo rice for Rs. 2 for all families, Janata Vastralu, and power supply to farmers
at Rs. 50 per horsepower.

’ English translation of the Original speech delivered in Telugu.
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NTR abolished Patel-Patwari system which was then prevailing in Telangana.
He decentralised administration and introduced administration structure based on
dialect. The introduction of the Reservation Bill for the political empowerment of
women and Backward Classes is a testament to his foresight.

NTR, a social reformer, created many opportunities in the economic, socio-
political, educational and employment sectors with the aim of achieving the welfare of
the working class. He is a source of inspiration; he gave property rights to women and
paved the way for the advancement of women by establishing Padmavati University.

NTR established Telugu University for the restoration of the glory of Telugu
language and its culture. He was also successful in popularizing the history of Telugu
people across the world. NTR, a political reformist, conducted direct elections to the
local bodies for strengthening the democracy.

NTR was a nightmare for the corrupt. He was the living embodiment of Telugu
people’s honesty and commitment. He was dedicated towards his work. Telugu
Desam Party is following his principles. NTR dedicated his life for the welfare of the
pooor and for the sovereignty of the downtrodden. He is an ideal person in the field of
national politics. To confer upon him the highest civilian award “Bharat Ratna” would
be a matter of pride not only to the Telugu people but also to the people of this
nation. Sir, through you, | request the Central Government that Shri Nandamuri
Taraka Rama Rao be awarded “Bharat Ratna”." Thank You, Sir.

SHRI SUBHASH CHANDRA SINGH: Sir, | associate myself with matter raised by the
hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with matter raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with matter raised by
the hon. Member.

MR. CHAIRMAN: He is making a request to confer Bharat Ratna on Late Shri N.T.
Rama Rao. He was explaining about all his qualities. Now, Shri P. Wilson.
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Insistence by the Central Government to follow Central reservations in State
institutions

SHRI P. WILSON (Tamil Nadu): Hon. Chairman, Sir, | rise today to bring to the kind
attention of this august House that the Central Government is making inroads into the
States' power to make reservations and is thus circumventing the State Legislatures'
domain. Such an attempt is an assault on the federal structure guaranteed in the
Constitution. In Tamil Nadu, we have 69 per cent reservation in educational
institutions by virtue of 1993 Act which is preserved in the Ninth Schedule. Anna
University which is a State University is bound by State reservation. In the land of
Periyar and in the bastion of Perarignar Anna, a social injustice is now done to our
students by the Central Government. The Anna University offers M.Tech.
Biotechnology course since 1985 and the course is wholly sponsored by the
Department of Biotechnology, Ministry of Science and Technology, Government of
India. All along, in admissions to this course, Anna University was granting 69 per
cent reservations. Suddenly, the Central Government, from for the academic year
2020 onwards, is insisting on following 27 per cent reservations in the said course
offered in the Anna University, to avail the said course and the grant.

Sir, the Central Reservation Act, 2006 does not apply to State Universities.
Despite orders of the Madras High Court and the Supreme Court on a DMK case to
grant reservation in State-contributed seats to All India Quota, the Central
Government is refusing to implement reservations. Now, an attempt being made to
unsettle the three decades-old law on reservations, which has served as a foundation
to uplift socially backward sections, is striking fear and causing abundant mental
stress to the members of the backward classes, Scheduled Castes and Scheduled
Tribes. It is quite unfortunate that settled legal and constitutional issues are now
sought to be reopened by the Central Government under the untenable premise that
States have no power to legislate after the 102" Constitution Amendment.

Sir, what message is the Central Government trying to convey to the States? It
is that they have no more legislative competence qua reservations. Is India now a
unitary country? Is the federal structure no longer a basic feature of the Constitution?
How can the Central Government denude the State's legislative powers preserved
under the Constitution by misinterpretation of 102" Constitution Amendment? Sir,
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time has come where all of us have to unite under one platform to protect the majority
people in India.

MR. CHAIRMAN : What is your demand? What is your suggestion?

SHRI P. WILSON: Sir, the settled constitutional lakshman rekha between the Union
and the States must be preserved at all costs. The struggle to obtain reservations in
this country as part of our constitutional setup was through a massive struggle. Many
gave their lives, sweat and blood to get these reservations in education and
employment, and it must not be disturbed by the Central Government.

Through this august House, | request the Law Minister and the Minister of Social
Justice who always support the issues relating to reservation not to circumscribe the
power of the States to give reservations through any institution. Sir, as doing so
would gravely upset the delicate balance, so beautifully settled by our Constitution.
Thank you, Mr. Chairman, Sir.

DR. L. HANUMANTHAIAH: Sir, | would like to associate myself with the Zero Hour
mention made by the hon. Member.

s} frerR g fRTe: 9Biey, § WY O 1 991 99 gRT1 Se1U U fawy &
1Y ARG Rl gl

il IMPAR T (TSRAT): HEIG Y, H Wl TG DI A ISR §RI IS¢ Y vy
& 1T TG Rl gl

SHRI SUBHASH CHANDRA SINGH: Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.

DR. AMAR PATNAIK: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

DR. SASMIT PATRA: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.
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DR. FAUZIA KHAN: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

PROF. MANOJ KUMAR JHA: Sir, | would also like to associate myself with the Zero
Hour mention made by the hon. Member.

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

DR. AMEE YAJUNIK: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

MR. CHAIRMAN: All those who associate, please send the slips. Next is, Shri
Jyotiraditya M. Scindia.

Increasing cases of malnutrition among women and children

it SfoRTfee T, R (Fer yoen): UMY J81ed, H oud SIRY 984 &1 WIigd
3R 3IfT FE@yul vy &1 |a= § IS =8l g 99 2019-20 H By 7Y I
URER TR Fefu] B! Sl RUIC &, SHD gl 3R H 22 151 b1 ford1 71 2411 59
RYIS & qTide 22 7T H A 13 AT § W AR €% I g2al bl A& H [wel
HIEU B AT H 98 IR s o TN, HERTS AR Ieesl et oI 15| H
A U BT &R H 2015 BT JoAT H 98 dI™I 81 FbI 51 g9 2015-16 B Integrated
Child Development Scheme (ICDS) @1 RUIE &1 &9 G, 1 B8 AT & 920 IR I
HHIH P 2 B A SIIGT g0 HUINT UTY Y &, ST 2 b g2ai DI 40 Tlcrerd A=
g1 GO AW 15 W 39 TN T Bl MY 99 B FARI AfSATY, FART AIGLIh - STai
e d H 49 gfererd Ay vHiffre urs s off, 39 9 57 Ak Az giHe
uTs TS § fIed 9% Y velladt qer RUIE 2018 & AR Al 4R § U F B
el SHRT JIR A WG & JHA BT AT 10 [ SlelR &1 fids! I
AT 81 FUTUT A1, Y b U cdd THIR RAKT BT 991 HRd Bl Yeb R
BHRT "AIY0T ST ATSHT & TR &7 IR 81 %S 2, A1 A Sl 3fidrs RUmT o 2
2, 39 YR TR IR 59 HUIYY[ BT &4 @Rl BT 7, I e 715 A1d DI STwxd o

UMY Heled, § T GeITd 3T ATeTH A TRBTR %W&TWWW@
Wﬁﬁw%ﬁﬁa‘s’wméﬁﬂﬁﬁ% TE U AT FHT &, FoTIanT g4
AT BT 8ITT| I8 UgRT &4 | 3 A 81111 91 b 1 Hs AT Heiferd
GTSTIRT Bl STh T -7 AR W BT DR &, 59 84 hivad BT BT H A1
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% % U@ U1 I e &SI 1 SToRd 8, STel Afgel a1el faarsd, Iy
T, STel ST [T, SN HATCH, STel 2Tich HATerd A1 H BT &R U7y

HRT GERT GoId ¢ 6 Nl & ®WR W 84 SRICS SR BT 918y 3iR
bottom-up approach & MR TR BH HHT THTIT BT BT

FHRT FEled, W1 AR GoId & b s d T il HUIv Il
TIIRRUT B &H AT B BT, ATMh 59 HUIYY DI e & oy e die &
3R TR ST WR IR &9 @R ST R 914, ggdTg|

3} frerR yTe fRTe: geicy, § W &l 999 9evy gIRT So1U U fquy & |1
qHIg DR g

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | would also like to associate
myself with the Zero Hour mention made by the hon. Member.

DR. AMAR PATNAIK: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

DR. FAUZIA KHAN: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

DR. SASMIT PATRA: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.

SHRI SYED ZAFAR ISLAM (Uttar Pradesh): Sir, | would also like to associate myself
with the Zero Hour mention made by the hon. Member.

SHRI SUBHASH CHANDRA SINGH: Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.
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TR Y@M 48 I16d (STR UQ9N): 98y, H 41 W Bl A1 Fad §RT I3
TQ {9 & A1 FRg B gl

91, A1 $AR S HBIed, § I W 3l AT FaR gRT I3 MY I8 & A1y
g Al gl

3 429 UER (3RWES): 98icd, § W W &) M1 ¥ gR1 331U U fquy &
T g DR g

it gx1e1 g e g (SR Ue9): #eied, § ) W &l A9 9e §RT $oTU Y
e & 12 g BRa gl

st Y fAR A9M (BTe): 9eied, § W W Bl 99T 9 §RT SaTU U
o & 12 g BRa gl

3l YMGAR 41 Heled, H Al W@ Bl AFIY ISR §RT IS Y A9 & A1
GG BRI G|

s} 32T IMTBIP HI: TBIcy, H W W Bl 1Y G gRT SSIU U fqug &
A1 FHIg Bl gl

S e sasm S8 A xS s Sl S08 oo e e 1 (Ue) mS ) sl Glia
o US A~ Dans ~gils

=t ¥mafer: g=dare safoRifecy Sl 2N 3m9—< 9|

Need for effective measures to redress the problems in education being faced by
students during COVID-19 pandemic

SHRI ANAND SHARMA (Himaohal Pradesh): Hon. Chairman, Sir, through you, |
wish to draw the attention of this august House to a serious situation regarding the
education of the children across the country right from primary schools to the higher
schools, higher education. Sir, because of the pandemic COVID-19 and the
lockdown, the educational institutions like schools, colleges across the country have
remained shut for a long time. The students were advised to attend virtual classes.

I Transliteration in Urdu Script.
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But, considering the low tele-density in India in rural areas which is barely 59 per cent
and the social and economic disparities, the students from poor families, weaker
sections of the society do not have access to smartphones or iPads or tablets. As a
result, they have been deprived of education. There have been emotional issues,
psychological issues and mental distress. As a result, a large number of students
across the country have committed suicides. This needs urgent intervention from the
Government.

The Government should set apart some funds and, in consultation with the
States, ensure that virtual classes are held in the nearest community centers, in
places where students don't have access to smart phones and also Wi-Fi
connectivity. In addition to that, there should be counselling centres set up. It is not
only students losing one year of education; it is also the larger fall-out, both social
and economic, on the country. And, this is an issue which needs immediate
attention. Now, it is total one year since the lockdown started. Therefore, it is high
time, alarmed by the new surge of the second wave which is coming, and with many
States getting affected, many cities are going in for lockdown. Students will continue
to be in a state of mental stress. So, | urge the Government to call a meeting with all
the State Education Ministers and find ways to help these children.

DR. AMEE YAJUNIK: Sir, | associate myself with matter raised by the hon. Member

DR. FAUZIA KHAN: Sir, | also associate myself with matter raised by the hon.
Member.

SHRIMATI VANDANA CHAVAN: Sir, | also associate myself with matter raised by the
hon. Member.

SHRI SYED NASIR HUSSAIN: Sir, | also associate myself with matter raised by the
hon. Member.

SHRI JYOTIRADITYA M. SCINDIA: Sir, | also associate myself with matter raised by
the hon. Member.

SHRI P. WILSON: Sir, | also associate myself with matter raised by the hon. Member.
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SHRI BINOY VISWAM: Sir, | also associate myself with matter raised by the hon.
Member.

SHRI SUBHASH CHANDRA SINGH: Sir, | also associate myself with matter raised by
the hon. Member.

DR. AMAR PATNAIK: Sir, | also associate myself with matter raised by the hon.
Member.

SHRI SUJEET KUMAR: Sir, | also associate myself with matter raised by the hon.
Member.

DR. SASMIT PATRA: Sir, | also associate myself with matter raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with matter raised by
the hon. Member.

37l TSN el : Helgd, H W1 W B 39 (99T & A1 Hag Bl gl

4t gE™ g a1ea: weied, § 1 W &1 59 vy & |1 ddg Rl g

7t freraR wTe fAvTe: A8iey, # Wi e &1 99 f49y & 1oy Hag HRal gl

SN Bl Sdt AT (SRAG) : HEIGd, H W W I 59 (497 & A1 Adg bRl gl

ST BT g1 (B<IIQ): Helad, H I W Bl 59 (95T & A1 Hag Bl gl

2 RSt Sift ([IoreI) - wEiey, H 9 W 3l 39 vy & A1 dag Hrel g
1. A1 $AR 11 HBIe Y, § I W 31 59 997 & |1 g bra gl

MR. CHAIRMAN: Very good. This is a very good issue. The Government needs to
pay attention towards this issue. Now, Lt. Gen. (Dr.) D.P. Vats; ST-I¥<l {184, 34D

ard &1 e €, 31 g1 fAeTe 9 379+ 97 gR1 Il
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NCR becoming the most polluted region in the world

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Hon. Chairman, Sir, it is a matter
of grave concern that Delhi has been labelled as the most polluted capital of the world
for the third consecutive year. And, the N.C.R. is no way behind. Out of 30 most
polluted cities, 22 are in N.C.R. region and most of them are in Haryana and Western
U.P. Last year, there was a marginal improvement due to Covid lockdown. But, in
totality, efforts have gone up in smoke. Through you, Sir, | request the concerned
agencies to take non-populist measures or drastic measures to reduce the pollution
SO as to save the health of the people of N.C.R. region because there are 54,000
premature deaths in Delhi due to air pollution.

SHRI SUBHASH CHANDRA SINGH: Sir, | associate myself with matter raised by the
hon. Member.

SHRIMATI VANDANA CHAVAN: Sir, | also associate myself with matter raised by the
hon. Member.

DR. AMAR PATNAIK: Sir, | also associate myself with matter raised by the hon.
Member.

SHRI SUJEET KUMAR: Sir, | also associate myself with matter raised by the hon.
Member.

DR. SASMIT PATRA: Sir, | also associate myself with matter raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with matter raised by
the hon. Member.

2 freraR ware fwTe: A8iey, # Wi W@ o1 599 49y & H1ef Hag dral gl

21 g1 e a1 e Heiey, # Wi %Y &1 39 49y & 1ol Hag Rl gl

S1. far W' : A8iey, H Wi Y &1 99 49y & el Hag Rl gl

4t gaE™ g area: weie, § 1 W &1 39 favy & |1 ddg R gl

53



54

[RAJYA SABHA]

MR. CHAIRMAN: Thank you. Shrimati Priyanka Chaturvedi to associate; you have
one minute time to speak.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, air pollution constitutes the
world biggest environmental health hazard contributing to as many as 7 million
premature deaths globally per year, more than three times higher than deaths
associated with Covid-19. In 2020, the spread of Covid-19 raised new concerns as
exposure to particle pollution was found to increase vulnerability to the virus. And,
early report suggests that the proportion of Covid-19 deaths attributed to air pollution
exposure ranged from 7 per cent to 33 per cent. It is a matter of serious concern that
Delhi has again, or, for the past three years, been declared as the most polluted
capital city of the world. Twenty-two cities out of 30 most polluted cities in the world
are in our country. Sir, it is extremely concerning that while we should be discussing
this, we end up discussing about women wearing ripped jeans and also women being
gair-sanskari.

MR. CHAIRMAN: Please come to the topic.

SHRIMATI PRIYANKA CHATURVEDI:  Sir, another point here is that hon.
Environment Minister should be speaking about this issue rather than mocking at our
concerns about making vaccines available for all. Thank you so much, Sir.

DR. FAUZIA KHAN: Sir, | associate myself with matter raised by the hon. Member.
Need for peaceful resolution of border issues between Karnataka and Maharashtra

SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, thank you for the opportunity to
speak and find a peaceful solution to the border dispute between Karnataka and
Maharashtra. *"Sir, no issue can be resolved by agitations. Gandhi ji’s principle of
non- violence had led to the growth and development of humanity. In this context"
Sir, | would like to start with a poem of Gnanapeeta Awardee and a great author, D.V.
Gundappa.
“Nothing is permanent in this word
The folk culture, the great Emperors, the Empires, Gurukulas

i English Translation of the Original speech delivered in Kannada.
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Religions, languages, learnings will vanish over time
But Humanity is forever "

It means nothing is permanent in this world. The folk culture, the great emperors,
empires, gurukulas, religions, languages, learnings will vanish over time. But,
humanity is forever. Sir, after knowing all these things “"ever since the state has
been organized on the basis of language in 1956, Belgavi has been an undisputed part
of Karnataka. Due to the dispute created by Maharashtra, it led the honorable Chief
Justice of Supreme Court to observe in the Mahajan Commission report that Belgavi
is to be a part of Karnataka. As per Articles 263 and 331 when the boundary dispute
was unable to be amicably settled, SC had to intervene in the matter. Instead of
congratulating us on November 1st on the Karnataka Rajyaotsava, they are creating
issues in order to reap political gains. Besides, they observe it as a Black Day."
...(Interruptions)...

it wTafe : 31y 9fST, 39 fdare &1 fawg 9 99 ... (aum). ..

SHRI G.C. CHANDRASHEKHAR: ~ "They force for a central rule to be imposed in
Belgavi. They are provocating and trying to grab Belgavi from us in the name of
boundary dispute resolution. Our state is a very proud and firm believer that humanity
should flourish and Gandhian Principles should be followed. Sir, we will always follow
the Gandhian principle of Ahimsa with pride and at the same time safeguard our
boarders in the best possible and there is no question of leaving even an inch of
land." Sir, since we are living in a federal system, | request the Central Government to
advise Maharashtra Government not to give provoking statements, since the matter is
in Supreme Court. Belagavi was, Belagavi is and it will always be a part of Karnataka.
Thank you.

SHRI IRANNA KADADI: Sir, | associate myself with the matter raised by hon.
Member.

SHRI SYED NASIR HUSSAIN: Sir, | also associate myself with the matter raised by
hon. Member.

i English Translation of the original speech delivered in Kannada.
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SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the matter

raised by hon. Member.

SHRI NEERAJ DANGI: Sir, | also associate myself with the matter raised by hon.
Member.

st IS yee: HEIey, § o A9 9e gRT 61U U AWy | W &) deg
PRATEI

SHRI SUBHASH CHANDRA SINGH: Sir, | also associate myself with the matter raised
by hon. Member.

DR. FAUZIA KHAN: Sir, | also associate myself with the matter raised by hon.
Member.

DR. SASMIT PATRA: Sir, | also associate myself with the matter raised by hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the matter raised
by hon. Member.

MR. CHAIRMAN: This matter is pending before the hon. Supreme Court, nobody
should give provocative statements. This State or that State, this party or that party,
we are not doing any justice to the country. This has been pending since long. So, let
us wait for the judicial verdict and then respect it. (EEI?I%TF-I) EERIRSIU] EES) NI
BHR Hd &, I AR Il | [hl o1 WY TET arern =iyl /301 it ol 7 81 qrer
flelEFQI The next speaker is Shri T.G. Ventakesh.

Backwardness of Rayalaseema region of Andhra Pradesh

SHRI T.G. VENKATESH (Andhra Pradesh): Sir, | belong to Rayalaseema region,
which is the most backward region in our State and also in the entire country. Our
region consists of four Districts and almost all the Districts are declared ‘drought
affected Districts’” from day 1 of Independence. So, | want to appeal, through you,
Sir, that some special grants should be provided to this Rayalaseema region. Earlier,
under ‘special status” grant of Rs. 50 crores used to be given to every District that has
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to be revived. Before 1953, our region was in Tamil Nadu. Before bifurcation, all the
investments of our region were made in Tamil Nadu. After bifurcation, Kurnool
became the capital. Just before developing during 1953-56, it was again shifted to
Telangana, and Telangana amalgamated with Andhra Pradesh. Again, our people
made all the investments in the capital Hyderabad. Again bifurcation has taken place
and it again shifted to Vijayawada. Our people started investing in Vijayawada
because for our people ‘capital’ means a place which they love and where they
invest. Then, they invested in Amaravati, though, again there is a proposal to shift it
to Vizag also. So, at least, the Secretariat should be with us. Sir, a second capital
should be there, like winter capital or summer capital like Nagpur, should be there in
Rayalaseema region. All leaders are playing football with our region !

Sir, | want to mention one more thing. Leadership is very strong in our region.
Each District has represented to the Chief Ministers, earlier as well as presently,
before amalgamation and after amalgamation. The President of India was elected
from the District of Ananthapuram, and the Prime Minister was elected from another
District of our region. So, politically we are very strong. And rich mines are there. Sir,
very rich mines are there; gold mines are there, diamond mines are there. In rainy
season, the diamonds become visible. Big traders come from other States and buy
from the agriculturists and small investors. So, diamond projects should be created;
gold excavation has to be done. Iron ore is there, so, steel plant should be
established there. Railway repair plant has been established but money has not been
allotted for that. So, the project is not completed. The DRDO projects have been
announced, but still not yet commissioned and similarly, Sir, Greyhounds was
announced but it has still not come there.

SHRI SUBHASH CHANDRA SINGH: Sir, | associate myself with the matter raised by
hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the matter raised by hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the matter raised
by hon. Member.
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MR. CHAIRMAN: Thank you, time is over. ...(/nz‘errupz‘/ons)... The next speaker is
Shri Rajmani Patel. ...(Interruptions)... 1t will not go on record, even if | sympathise
with you.

Need to open pre-matric and post-matric hostel facility for OBC category students

it TS0 gee (Hed U< : Ui S, § 3ud HIEgH W MR & BEl IR
BTN & 1T - Afcd iy ST Wies & JH § 9a BT &7 3Hh
HRAT T 1 QR a0 TAT 9eY Y21 H fUws o bl 3rare] 52 Uiererd A 31erd 81 g8
3faTaT fRIe & &5 § B1%! (U] g5 §l 431 W & A1 Hol Us Vel & &b sy av
& BIFA-BTARN & {0 T ff M-Bfed arily Bramary ddaiferd T8! g1 780 S &
a1, |1, AEf, AR, Rl anfe # S9riia waR o) o} $is U491 Bramard J81 2l
S IS A JATIRITYT BT Gl ©, I7dh! AT Wl JAEIE] Ud BT &1 Bl G
gY T0Y 81 S § A, S BTeld 3a+! STk © b Y8 args 8l 81 98f 9T,
STy IS dF &) Javell Jai 31 fUss avf & anfIe AT ST 819 & BRI
I g TUTeITgul R1ET U801 B+ 4 3 &, Forad efiore wiR fadifad FRe
SIEEE]

31c: H SIRIY HIAT AR § & fUvs a7 & sE-vERl & foy it dfcs
IR BT Ganferd fhu U T2 URe Afed BEENT & =71 9815 1Y,
T B S99 f9oTell, UM Ud STl -1 H & dablel Favll &l o1, dife oy
T &b BIH-BIATSI BT FATT FTER BT AT el Feb MR I I I DI IIGRT H T[S
b, gIarg|

s} frerR yTe fRTe: 9Bicy, § W &l A9 e gRT SSTU U fuy & A1l
g Al gl

4Rt gaERw e gea: weiey, § 91 Wi & A 95w gR1$3W Y vy &
AT g DR G|

PROF. MANOJ KUMAR JHA: Sir, | also associate myself with the Zero Hour
submission made by the hon. Member.

SHRI SUBHASH CHANDRA SINGH: Sir, | also associate myself with the Zero Hour
submission made by the hon. Member.
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DR. FAUZIA KHAN: Sir, | also associate myself with the Zero Hour submission made
by the hon. Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the Zero Hour submission
made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the Zero Hour
submission made by the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the Zero Hour submission made
by the hon. Member.

SPECIAL MENTIONS

Need for special arrangements for differently-abled persons in educational institutions

DR. AMEE YAJUNIK (Gujarat): Thank you, hon. Chairman, Sir, for permitting me to
make this Special Mention. Sir, differently-abled persons need special arrangements
for their mobility and independent functioning. The Persons with Disabilities Act, 1995
indicates that differently-abled persons should have access to education at all levels.
Universities and colleges should involve in special education activities to empower
differently-abled persons. The colleges and educational institutes should create
special facilities such as ramps, rails and special toilets, and make other necessary
changes to suit the special needs of differently-abled persons such as special aids
and appliances for their daily functioning. Though there are various schemes of the
Ministry of Social Justice and Empowerment for procurement of assistive devices,
higher education institutes may also need special learning and assessment devices to
help differently-abled students enrolled for higher education. In addition, visually
challenged students need Readers. Availability of devices such as computers with
screen reading software, low-vision aids and scanners in the institutes would enrich
the educational experiences of differently-abled persons. Therefore, | request the
Government to aid colleges and educational institutes in procuring such devices and
provide facility of Readers for visually challenged students. Setting up Special
Guidance Centres in Universities and Educational Institutes for differently-abled
students is the need of the hour. Thank you.
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PROF. MANOJ KUMAR JHA (Bihar): Sir, | associate myself with the Special Mention
made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
Special Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by the hon. Member.

St femR y1e fAvTe (SR U : ey, H WY W &l A9 9 gRT $olU
TG fog & A1 FIg Bl gl

TR} Y@ 8 a1ed (STR U< : 9816, H A1 & &1 A0 eI §R1 301U
T fve & A1 FIg Bl gl

S} TSP U e (WeT U< Y) : Haled, § Y W Bl A Ae §RT STV U fawy
& 1T TG PR gl

Demand to set up an Indian Institute of Technology (IIT) at Aurangabad in
Maharashtra

DR. BHAGWAT KARAD (Maharashtra): Hon. Chairman, Sir, education provides a
strong foundation for the overall growth of a region. There is importance of having a
very strong educational foundation in the socio-economically lagging regions. Sir,
there are three key reasons for my humble request to you to consider the
establishment of an Indian Institute of Technology at Aurangabad, Maharashtra. The
city has matured and a large industrial auto base. The city has a good educational
eco-system. For the balanced growth of Maharashtra, the Marathwada region needs
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to be supported. Within the state of Maharashtra, Marathwada is on the lower side of
the Human Development Index, per capita income and has substantial drought-
affected area due to less and inconsistent rains. Hence, a series of boosters are
needed in various sectors for Marathwada for its Socio-economic development. Sir,
there are six regions in Maharahstra. Mumbai is the finance capital, Pune is the
education hub, Nagpur has IIM and AIIMS, Nashik has a strong agriculture supported
by industry and Konkan is famous for tourism. Hence, my request is that in order to
have a balanced growth of the State, there is a need to have an IIT at Aurangabad.
Sir, with the strength of the mature base auto industry and upcoming growth of other
industries and DMIC in Aurangabad, there is presence of educational ecosystem and
a need of socio-economic development of the region. An institute like IIT will change
the mindset and brand of the Marathwada region. Sir, the required infrastructure is
available there. | feel that an IIT should be established at Aurangabad as an extension
of IT Bombay or a new Institution with a focus on Mechanical, Production and
Computer engineering.

AR, H AP AW H b5 TR A A7 T g {6 98 HERE & backward
region ¥ ARTSATST, IRIETE | IIT start B, T=IaTS|

DR. FAUZIA KHAN: Sir, | associate myself with the Special Mention made by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the Special Mention made by
the hon. Member.

Demand for legislation to regulate online hate speeches

PROF. MANOJ KUMAR JHA (Bihar): Mr. Chairman, Sir, | thank you for allowing me.
The use of the online sphere for spreading hate speech is reaching new heights. The
misinformation drives, extreme contents, and fake news have turned the internet from
a discussion platform to a perilous zone, which harms an individual's psychology,
especially children and first-time users. Even the news channels deliberately
broadcast TRP-centric news without or contrary to officially-known facts. Thus, |
request to bring legislation to regulate the problem of online hate speech. Legislation
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should aim to detect, monitor, and safeguard against coordinated, unauthentic
behaviour, the misuse of online accounts/bots for the spread of hate speech, and the
deliberate broadcasting of fake news. The legislation should enable measures to be
taken to improve information disclosure about paid content aimed at spreading hate
speech for a political end. Such legislation should be introduced only after having a
considerable discussion with the stakeholders to create a proportion between the
censorship of harmful content and freedom of speech and expression as well as to
realign the platform's fiscal-driven incentives with the public interest. | request to
include internet education in the school curriculum to impart basic internet knowledge
and sensitise children about the responsible use of the internet and the risks of hate
speech and abuse. Besides, educate first-time internet users about the internet's
enormity and complexities. It may help sensitise about the internet sphere and the
prevalence of hateful and harassing material on its various speech channels. Thank
you, Sir.

MR. CHAIRMAN: Good and very important also. fSTH&!T THIRITE &RAT ©, d 709
ATH ST <

SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the issue raised by the
hon. Member.

S} IrSTHiOr ueet: IR, § Y 9T 99 gRT SOTU U fa9IY Sooid I W &l JHg
PR §

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the Mention made
by the hon. Member.

DR. AMEE YAJNIK: Sir, | also associate myself with the issue raised by the hon.
Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.
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DR. FAUZIA KHAN: Sir, | also associate myself with the issue raised by the hon.
Member.

MR e fue: R, ff 99910 98w gRT S8V 71U {9y Sookg 9

I Dl GG Rl gl

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

3} 31gH<T IIHTH HIY (FNEW) : IR, F A 91T I gRT ISV U Iy Il
A WY Dl g bRl gl

355 s g ase pald 8 npd S et Sl e o m 1 (U) S A daa) Gy
-u):\U)SNSS..\Au)S

S RS AR (SR UL : IR, F U g 9T gRT $S1U U a9y Soord I

I Dl FHg Rl gl

Demand for taking steps for motivation and addressing the problems of teachers in
the country

it ot g RIEH TSt e, faeel)) - Aeiey, ) gEs Rl § b oret WY g1
ST 39 <91 § PR1eTdhi & Icdis &l W gl X U1 Bl SiasrT # e & forw yrd
R {499 o1 T Fecaqul s AT, oifh AToT fa9a & 400 Rrer fawafdemerai 4 A
P 2 B AR IR &1 SHBT BIRUT IE el & [P 3 YR | R1&Td! &f Jraraii
¥ Bls HHI AT TS B, Ifch TS & fb ReTdhi BT STd! H8d & g5l H sRTaR HlcdTe
TE! e IT BT 81 T TIR% I HET STl & [ DRIAT ol 78TaRT § Y 89R frerani
1, TR1eT & arefrar 91 yayd IrTeT 8T 8, 981 gax 3R Y R srqaia daH,
HfIQT/31ga8 (contract), UGIIIT BT 3THI ST g ARE Bl AN A 3 T Bl
SETERURERRY SR -HIHIR H oA 1,747 U4 WfdaT el fRiere €, St fath 4,000
SUY YT ATE & I IR BT B &, 570 (5] TBR Bl By Gragr W qaTd a1 !
ST 21 STR U< & 1. IFHARY AT AYfae dwere | Riged as oA 9
HEERA &1 39 I H T Rigrpl &1 FrgRe vd var=iid & oG I Rier frarst
TST V8 B YRA H U=t | 81 F1ersdi vd ARl & U qaid e & A1 8, R
SR Y DT 3 AR ABRAT DI A SGRIET 97 AT TG, AT FH B ARSI

I Transliteration in Urdu Script.
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TR R AR & AT DI AT [l Febil| 3Ma: TRPR I AR AR B fob FRrerepi
& YIcdTe & g S Hriare! o, gdie|

o gumafa 3V, contraotiﬂﬂﬂﬂﬂﬂ'ﬁﬂm%\rl

it dorg e : 97, dfagr/argdy 2|

sft Tty g, 3 o0 S 2, ¥ u) € A PRk B @

DR. AMEE YAJNIK: Sir, | associate myself with the issue raised by the hon. Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the Mention made
by the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.

2} TS IMTBIh HI: I, § ] 11T IS §RT IS1U U {9y Soord A 3
Dl GG BRIl g

T g sase pald 8 s S et e e e om0 () S U 3aa) s
-u)?\UJSAAl\Au)S

1. TS $AR 31 AR, § |l A1 AR §RT So1Y U {49y Iooid 4 ¥4y &l
g HRAT g

Demand to give jobs to farmers whose lands have been acquired by companies to
establish solar power plants

At ferR g1 fRvTe (SR U<9n): Heicy, § 9eHd & A91eH 9 Udh ofid q8d &
9 B IR® e BT & ST T8 1 < H AR Sl AN IR [BAF Bl
JIGIFAT STHIFT BT FAF-U S AR Holl Wi o dTell BT gIRT

I Transliteration in Urdu Script.
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afferzrsv fopa T &, R 2rae-u= g1 fhari ® ferga faam wam o1 fb gd®
A aRaR BT AFIATTAR AT AL | < H 7eF go2l & Jar e qen
HICH b ITAST Aok e, IR UG8 & §aadve &F & ool dial, BHRYT,
HEIE1, RIFge, Sl | UTaR Ui & WITe oV oq, (ATl &l STHIM ol TS, offdh
RIS P TS ABINAT fHAT IRAR DI 81 &1 5 &1 SIS Jial & JH Aed_T
AR HoIl T T 165 UhS IR STHIA fhaTHl & STRY SATHT ol T3 a1 I0d
GRAR BT BRI I BT FABAAT (AT AT WITE I b Ueh ATl b &R $& Al
DI ST AT RAT &1 15 oY, I8 Fepre faan a8, R e | imshier &1 &, d
3fETeT PR I8 &, Fif 37d d YHEI 81 T 8 3R AOIGRT DR b I7cld] Ib U
Pls IRT T8l 1 TATIT AR Holl WTel § g AThRIAT fSITIT ST Mae s 2l

31T H e o ATEH I YGT HAl St A HH HRAT g b <91 b fafd= Irsai |
fPamT BT TR SHET IR & 9R ol Wl & ST arde & STAR
qeh [T YRAR ®I Al RAT faet™ g M Rid &, g=gdrs|

Gl gER g gea: w8ied, § A 99 gRT SoR TR vy ¥ Wi &l
TG HIAT g

DR. AMAR PATNAIK: Sir, | associate myself with the issue raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

Demand to release funds for better implementation of the Forest Rights Act, 2006 in
Odisha

SHRI PRASHANTA NANDA (Odisha): Mr. Chairman, Sir, to expedite the process of
implementation of Forest Rights Act, 2006 in the State of Odisha, a proposal for
constitution of 160 numbers of Forest Rights Cells in each Tehsil, sub-division office
and district headquarter of tribal dominated districts was submitted to the Ministry of
Tribal Affairs for placement of requisite fund amounting to Rs. Eight crores under
Special Central Assistance to Tribal Sub-scheme, 2020-21. Though this has been
agreed upon in the review meeting taken up by the Secretary, Ministry of Tribal Affairs
held through virtual mode on 02.09.2020, but the fund has not yet been sanctioned,

65



66

[RAJYA SABHA]

despite reminder and discussion in the last review meeting held by the Secretary,
Ministry of Tribal Affairs through virtual mode on 12.01.2021. This may kind be
expedited for the larger interest of the forest dwelling scheduled Tribes and other
Traditional Forest Dwellers.

DR. AMAR PATNAIK:  Sir, | associate myself with the issue raised by the hon.
Member.

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI SUJEET KUMAR?: Sir, | also associate myself with the issue raised by the hon.
Member.

MR. CHAIRMAN: Shrimati Vandana Chavan. 35T G99 &9 T &, $9eTT giel &l
HlhT T V8 B

MATTERS RAISED WITH PERMISSION -- Contd.
Need to extend benefits under the Ujjwala Scheme

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, according a Lancet Report
published in 2018, household air pollution claims the lives of almost half a million
Indians and is also a cause for major lethal diseases. Sir, in the light of this, naturally
therefore, the Pradhan Mandri Ujjwala Yojana, which boosts the usage of clean
cooking fuels and helps control the related-diseases came as a solace and is the right
step of the Government in that direction. Sir, it was also heartening that in a very
short time the Government claimed success in achieving 98 per cent coverage of LPG
pan-india. However, this seems to be very short-lived as some of the reports and
surveys have happened through several agencies and the Government itself. | would
like to cite a few examples, the CAG Report, the National Family Health Survey-V, the
76" survey of the National Statistical Office in 2019. It shows (1) shocking and
startling revelations of misuse and mismanagement, (2) that in spite of the 98 per
cent coverage claimed, there is only 20 per cent increase in the actual usage of clean
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cooking fuel from 2015-16. Further, many other parameters which show 44.5 per cent
of rural households still using firewood, chips and crop residue etc. meaning thereby
that even now the usage of LPG cylinders is very low and so therefore, reaffirming that
providing cylinders is one thing and putting it to use is another. Sir, in our country
where 220 million sustain their life in less than Rs. 32 a day means around 44 million
families living under less than Rs. 4,800 per month. Sir, affordability and process to
secure refill is a major issue under DBT. The beneficiary has to pay the amount and
then wait for subsidy to come into his account. This, Sir, is a huge challenge for poor
families. We want that this scheme to become success.

So, | sincerely urge the Government of India that the Ujjwala Scheme be
restructured, an additional monetary incentive be given to encourage refills as
recommended by the Committee on Petroleum and Natural Gas in 2020 and a system
be developed that is practical and work for the poor. Thank you.

SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the submission made by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the submission
made by the hon. Member.

SHRI REWATI RAMAN SINGH (Uttar Pradesh): Sir, | also associate myself with the
submission made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the submission made
by the hon. Member.

it ATkl $1 WHIR SR1G| el ST Neld & HUR 91 gs, 91 9 319 el 97

21 AR IR R, § o1, WAfhT 1 FHY Te1 (el uran, Sfery YR1 81 e Ty o7
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Y wurafar: swaferg sy =it o # uga T8 ud?
st R SRAa: S L L(aE)...

it |uTafer: S 21 Y gHBT A 8, Jiferyl

Need for an additional A.C. coach in Ranchi-Dumka Intercity Express

2 TR WG (ARES): FHURT HBIGY, H U T8 I ARES H [I-GHPI
SCRINICT T ¢, Sl AT32-S¥ Neld SiIH ¥ 31Tl 2, 94 Udh Yl BId SJ<dr

& T H g el g

HeIqd, Xd1-gA®T geI T Yoo I | Yeld! & 31k 157 & A o] o1l
BRI Td g-91E BId §U ST Ugadl &l A1 & U9l & &1 Aoyl el -wfd Iqur
Td qrIH I Hl g4l e 4 31 81 TMRAAS 8 b dIdRI Ll Wic IRBRI &8 &
ST ST & forv ufig © IR g9191E il AT & forw SIH1 <7t ©, Sigad! 89
‘DI BT & M F W ST &1 39D AgdqVl ATeIRTh b 811 & BRI b
39 C TR URT AT § ofTT T SMTARTET 59 sexie! o1 I ufdfea giar g1 33t %
R STER 1 8, S U dief-d 2, STel WA R1d & goll dR ST 9kl
et ® ot €, R g, AfRRe vd g o B &1 S9d e € rdl Al @l
ARG B | SARTEAT P foIT I &1 3T ST DT IR & Ao AR fAIRITRR
o1 Td AfTATS @1 FARIT B &I H @ gU RIG1-GABI SeRige] Uaadd H U
T B Sile & 91 o 99 9 &1 A8Ied, $91e1¢ 999 | 39 99 § U U1
dIE B 95 ATILIDHAT 31 H TRBR F ART BT G [ ..

it |uTafar: I A BT ST H BT W9 I 872

it AR SRia: 98 981 9 A H 9 91 Ferd! B 3R Gag 7 991 uga 2

it Iumafa: SRt TRIu ¢ 2

it wiR S¥i9: Sft, 9|

it gumfa: S 2, § 991 Tl
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it W X4 7RIS, SAfTY § AT /21 F 3MUE ol g 6 S U@ Ul S
EISIIY

SHRI BHASKAR RAO NEKKANTI: Sir, | associate myself with the submission made
by the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the submission made by the
hon. Member.

Deteriorating condition of workers at NTPC in Auraiya district of Uttar Pradesh

M a1 S Fg9dT (STR U<): IUURT 9815y, § AMTdT &9 IR U9 &
N1 7T # R TaEIdRT g 11 sfeat fafies wie 9 wiie U9 gRT W=
AR & U T ST 8T IUET B AR b BT =18 g

HEIqd, TSI g el Bl AT & FHI T gRT 574 fharl o1 S
UR TAie BT FHATOT fehT 11, STeh! il Aten™) Td &1 & faenferdl ol wiic aReR d
G ael fqemad | R & JTHR U™ BRI BT dral fhar 11 o1 iR Qg 4
EISATYR T -9 & &1 H [SSTell Bl SuTd] BRI BT d1aT (T 1T AT, <
SIBI ATGT YRT 81 R wlic & RATIT T 30 TN ¥ 3ffde 81 4 &, U= 314l db
3TferepTer SR DI ARYY A<l 81 el g1 H TP A A ARIY Bl g fd U
ST b1 T Al &1 SR g9 IR agd | fBAri ®l, o 4 o1
3ITETE 0T fehaT T 21, I8 2 RTRY &1 Y Hi 781 fhar a2

Hlqd, foTel &1 g b1 faerery gl aReR # [ 81 fUod 38
TIY I 39 Il & eI} U= & gRT 95 HR+ &l 91d &l ol Jat &1 Ul
RIS & # amuds ATegs & AT #2A1 ST 9 STRIY dxell g b y-favenfua dmi
D1 IR ISR SUAE] DHRIAT SMY, besi1d [Geirerd o1 (AT b1 GER D1 GIof
TR SITY e AT S b R TAT b1 FHTE T [l ST, ggdra |

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the submission made by
the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
submission made by the hon. Member.

Need to establish ESIC sub-regional office and hospital in Belagavi
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i} SV FHSIFS (PIlch) : GHIURT HBIGH, MU G I Blel H AU I1 D& Bl
TieT foar, s9F U Mye! g=udigl $ulicd & STIR-UTIH & dolfd | Udh
ENfIe & €, W&l aHH | 36 99 ST &1 SH & I S1&H, foundry,
3R, TR Ud poly-hydrogen ¥ A fad IeIT &1 HUIICD H AN 3eH A1
HRE™ TG | 81 Tfa § S SEZ 8, S9H aeronautical T4 37T &I I &
JoITfa H g1 9T § e dREM 89 & RO 981 UR &I oRg I FIH
HHANI €, ST ESIC ATSTAT & I 31T &, MY 981 R AT 15T 9197 9 &
U ST BRI Bl RATYAT B I MALIHAT gl SHD Tl § TWRAR A
SRS & e a1 3ATERIE &3 § b ESIC hospital WIet &I HI SR1Y HT g,
HRifp T8 IR IR T § HHAR] I8d & 3R I8l IR IRUAT ol 89 & HR|
MTAdTel fafdhedr Terad I4d 8! 81 Uil & JAT UihaT H 7T o & BRI
ITD! SUAR H GAGT Bl 51 H RBR W I H ESIC BT b U T BRI
3R T I ATERID & H Yo SRYATA WA B BT SR BT &, T d8l
RE I8 HHATRAT BT 19 8T IR dwouried fasmRid gl

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the issue raised by
the hon. Member.

Need to start direct international flights from Kushinagar to Kathmandu, Kuala
Lumpur, Japan and Bangkok

2t R@ 7aM IF (SR =) : AR, 31 90 g7l [ PR garg g Bl
SIIRRTEENY BaTg 3 DI ATGAT U §AT 81 I A &5 & A1l & o7y el 8y )
91d B, I 31 TP Il IR IIARTE Al & ol Big W IS Sy 78l gs o
§ PIoHlg, PIATATARYR, U 3R dehid & (g Hel SIARRIET S A1dl B!
B3N & HGH H AXBR BT & DT ST ATGM A WA g DI AT
arel SANT AT | T8I 3M-S1 Febdl, T &3 1[99 8 Ud a8l & Al bl
ISR A1 AT BT I 15y T /191 AT g 91T SRR A 34T R4 3fR JUs &
o1 oY Aeft TS ST BRIS ST, SIY SN YS9 H SN, AR 3R ASTHR BT
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geraT el 39 Rl IR ARSI SeH Suae 8 I e &l i gerar
forermi

31 : H ARBR H PR H S RIS ] o ol HId S ATl B
Y[BIT STTCTRIY HRA BT 3MUT HIAT g, b (el geger fFaer |fed & o aifdw
3N fawrT 81 9|
S1. AT I (ITR U9 : Heled, § W@ Dl 59 (997 | Hag del g

2 ALY IR (SIRES) : ABIGY, § I W $I 59 (49 I Hag HRAT g

it g g a1ed (SR U=w) : Heled, H 9l W@ &1 39 vy 9 Hdg dRal g

7t IF FaR Aam (<) : He ey, § i ¥ & 99 vy 9 Hag &rar gl

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the issue raised by
the hon. Member.

ST1. YTTad TS (AERTSY) : ARGy, H Wl W 31 39 99y | dag o1 g

£} HIT THY SIAM (SR U< : Heled, § 1 W o1 59 vy ¥ g dal g

7 JOICATe (STR U< : ABIG Y, H W) W o1 39 fI9g | Aag ol ¢

21 WoT WS (SR U<) : HBIqd, § Al W &1 59 49y & Wag R g

£} TR IR (SR U<) : Heled, H 9l W 31 39 vy 9§ Hag dRal gl

MR. CHAIRMAN: Shri Binoy Viswam -- hon. Member not present. Next, Shri Ram
Chander Jangra.
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Decreasing values of human relationship

Y IWEg SISt (BRATOM) : AUl TEISY, URWT 59 I | THUTT & e | ol
foret U gaTT, § IWdh HUR MU 91 @ & foIy @1 ol g1 IS 95 3BT HH
TN & R AfEerall & T & Tfr vers /201 S @ (a1 3 9 &1, I 2014 9 &
s <il 21 U8 954 &1 TR IS favy 21 H S99 9T ¥ addition & {7 AR&R
BT LT ATHINT HRAT ATS] gl 19 FAIBR AT il < Fa H Hel AT fdh H 2rel
81 I, olfhT ST Hae quict: F=dl, T & 1Y qAT il & 919 8 ©, d
I SIS A gl IR WHRTG RSHR Sif « HT 3791 a1 H Ueh R el AT
o DI W AR ARY AT AT pasar & gael AYAT il el & Abell @, Aldh
STg B TG H I8 =gl TS © 1 Bl STTE Yo7 TST 3T AT, Bell S8 Ueh Taofld
ey &1 gt ¥ i foram, 1 I8 IR T & oIy e 2 & faway 21 § iR 399 991
a1 BT §1 39 fohed b1 g1 G B IRT INKR Y8R STl 81 g IR JWIRI H o
fepdt oY fawar # U= g el & fob Wl el 1 {1 AIDR] Bl ATerd SR I ATl
H X 1T HGY TG, PIg Hadl & (o g I ATel | ATGT DT STAT SHY A 1T Heief
1Y, 1 39 e DY T3l b BRUN 81 59 b &b a8 Yoy fierd € SiR I8 9gd
& et 1 fawa 81

qBIgd, H 9 A9y § WRHR & &9H A Iedl g & 399 BIs 91 B
TReTor B fob dIs aei ol 71 fsury, afcd S Ud U1 et et T a8 orge e
BT IRTH H 1 TP 3R 59 fHET o Sl T FeTd gl 2, i 31de T v fArerd
2, ST fob 39N Ig & foTU 9HTe 919 8§, 9 1+ 7 34| § 39 Hee § U 3R 97d Bl
3R €T et a8 g

1t |AuTafel : STSH AT 81 11 B

1 TS ST : R, Rt e e 3iik < ST

it AHTafcT : I8 AN 81U H 21 51 Time is over. 31d Question Hour % HRAT &
2 TS ST : Sl 8, WY gy |

DR. AMAR PATNAIK: Sir, | associate myself with the issue raised by the hon.
Member.

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.
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SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the issue raised by
the hon. Member.

it AUTIFA : 39T B9 YS! HEE & BRI 18 Zero Hours and B+ Special Mentions o
gy, ggdig | Now, Question Hour.

12.00 Noon
[MR. DEPUTY CHAIRMAN /n the Chair.]

ORAL ANSWERS TO QUESTIONS

Regulation of online content

*241. SHRI G. C. CHANDRASHEKHAR: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state :

(a) the steps taken by Government to regulate social media platforms for curbing
fake news and misinformation; and

(b) the measures taken by Government to put restriction on the use of social media
platforms in election campaigns and to remove unlawful content?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): (a) and (b) A statement is laid on the Table of the House.

Statement

(a) and (b) The social media platforms, for the user generated content made
available on their platforms, are intermediaries as defined in the Information
Technology (IT) Act, 2000. Section 79 of the Act provides exemption from liability to
intermediaries, provided they follow certain due diligence and are required to
disable/remove unlawful content relatable to Article 19(2) of the Constitution, on
being notified by appropriate government or its agency or through court order. In

73



74

[RAJYA SABHA]

order to provide enhanced user safety as also accountability of social media
platforms, Government has released the Information Technology (Intermediary
Guidelines and Digital Media Ethics Code) Rules, 2021 under the Act that specifies
the due diligence to be followed by all the intermediaries including the social media
intermediaries.

The issue is not about use of social media but its misuse/abuse. The Rules basically
enjoin upon social media platforms to create an effective grievance redressal
mechanism, where any stance of fake post/ fake news or a women being portrayed in
undignified manner needs to be resolved within stipulated timeframe. The Rules,
therefore are designed to empower the users of social media against its abuse and
misuse.

Further, section 69A of the IT Act, 2000 empowers Government to block any
information generated, transmitted, received, stored or hosted in any computer
resource in the interest of sovereignty and integrity of India, defence of India, security
of the State, friendly relations with foreign states or public order or for preventing
incitement to the commission of any cognizable offence relating to above.

The Government welcomes criticism, dissent and also the rights of people to ask
questions on social media. However, this needs to be acknowledged that the
fundamental right of speech and expression under article 19(1) is also subject to
reasonable restrictions under article 19(2) of the Constitution which can be imposed
in the interest of security, safety and sovereignty of India, public order, friendly
relations with foreign countries etc. It is equally important that social media should not
be abused or misused to defame, promote terrorism, rampant violence and
compromise the dignity of women. It is for these challenges that the intermediaries
are expected to remove/disable content as and when brought to the knowledge of
intermediaries either through a court order or through a notice by appropriate
government or its agency or when directed under section 69A of the IT Act 2000,
following due process of law.

Also, Ministry of Information and Broadcasting has set up a dedicated cell (Counter
Misinformation Unit) under Press Information Bureau (PIB) as a measure to counter
fake news on policies, schemes, programs etc. by Government of India. The Unit has
a presence on prominent social media platforms like Twitter, Facebook and
Instagram. The information is also available on https://pib.gov.in/factcheck.aspx.
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The unit takes suo moto cognizance of fake news going viral on social media and also
on basis of outside complaints.

MeitY actively participated in a Committee specially constituted by Election
Commission of India (ECI) to address the issue of misuse of digital and social media
in election campaign. Based on the recommendations of the Committee, the ECI has
worked closely with the industry. A code of commitment was developed in last
general election held in 2019. Both Election Commission and social media platforms
worked as per the code of commitment for speedy removal of any objectionable or
unlawful content. ECI has also set up a Social Media Communication Hub which is
responsible for dissemination of information related to election, thereby minimising
spread of misinformation including fake clips through different social media platforms.

SHRI G.C. CHANDRASHEKHAR?: Sir, Twitter was asked by the Government to block
1,178 accounts for allegedly spreading disinformation on the farmers’ protest. The
sedition charges were filed against climate activist, Disha Ravi, for editing a Twitter
toolkit.  This is not going to suppress the voice of the citizens. | would also like to
know the reasons for ordering such a ban.

SHRI RAVI SHANKAR PRASAD: Sir, | would like to very briefly say why these new
rules have been created and also respond to your query immediately. India is proud
to have nearly 140 crore users of social media networks like Linkedin, WhatsApp,
Twitter and Facebook. They are free to do business in India. They have empowered
ordinary Indians; they ask questions, and the Government welcomes dissent. The
issue is not of use of social media, the issue is of abuse and misuse of social media.
The second point is that internet is a powerful invention of human mind, but it should
not become the monopoly of a few. We have taken a position that any attempt to
create imperialism of internet by a few companies is not acceptable. Now, coming to
the specific question, this is something based upon law and order. The police has
taken action. It is under judicial process. Based upon reason, this House has to
consider this.: Should some people abuse social media internationally to defame
India, to promote secessionalism, is a larger question to be considered.

SHRI G.C. CHANDRASHEKHAR: Sir, | would like to know whether the Government
is working on setting up a system that will look into the speedy redressal of cases,
involving harassment of women and minorities, through digital platform.
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SHRI RAVI SHANKAR PRASAD: | am very happy that the new guidelines specifically
enjoin that if the dignity of a woman is being sought to be compromised, like, her
nude photo, her morphed photo, etc. is being displayed, then, they have to remove it
in 24 hours.  Secondly, they need to have a grievance redressal officer, whereby a
complaint can be filed and the grievance be redressed. Therefore, what we are
doing by these guidelines is to empower the users of social media who suffer the
misuse of it.

371 w1feniiE Mifed : 9=, AIwrel HIfSTT 980 IR Pl 3R gHIce RIehH &l SITGIIR
Sl theh <GSl thellg STl & 3MR ITell-TellST Bl STl 8, 98 b Aigsicc] F Bl STl
g, B Mgsied! A fbye foy gU wiew™ d & 91l 81 7 e sIRT w31 St &
ST =TEd § 6 1 IR 39 390 § By H3H IaT & 7, a6
UhTSTH 7 Gel, I7© permanently 1T SITT 3R Fed] TGS BT SYAN BI? T
WRHR I8 AT Ae] 8 b IRPR & Racls o o, T sl &1 1T, offdh

N Il &b Rgellh Tell-TTellsT g3, A1 Bl Ga=l= T8l o1l 9T 39h Ui 5
I+ &b fIT BIs SUI B2 ....(FAIH). ..

St SYUTIL : i, T |

st XA 3B UIE : R, BF AT HIFSAT UR AT BT TR B &l 89 AN B
! 3Tl BIKt ©, U&7 #3l &F Bl §, H3l 3l 8l 8, faRIe <t 3 8l g1 89
ATt H SITATHT BT W DR 8, olfh b g AT A& J 98 el dal
o P& 1T S A < €, «ifehT a8 T 91 & 6 9 B9 €2 89 39 1S Mg s olg
H 39 91 BT UG B & {6 |rerd Hifea du=ist 319+ IS 4 voluntary
verification <i¥ll| Voluntarily, Eﬁéaﬂﬁﬁ%\r, ANDhR gD dlav 21 31T 9 BT AT 54
T8, IoI-gS! 91 BEd 8, IMUD 17 BT WHTT &, <Ifdh=T 3T 79+ Bl verify dl B
ST {6 31T B9 € @R T8 BT 8T PR B & |

SHRI SUJEET KUMAR: Sir, there were many reports of foreign interference in
elections of other countries, through manipulation of social media, amongst other
things.  So, my query to the hon. Minister is: Do they have any intelligence
information or apprehension about interference of foreign countries in the forthcoming
State elections in India?

SHRI RAVI SHANKAR PRASAD: Sir, | can only say that my Department works in close
cooperation with the Election Commission. The Election Commission has set up a
dedicated cell to weed out fake news, fake media designed to influence; and | can
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only convey to this House, Sir, that when the Cambridge Analytica issue arose, we
took a very tough action and that company today has been banned. It stopped its
operation, and a CBI investigation is going on. Therefore, for maintaining the purity of
India's electoral process, my Government, along with the Election Commission,
works in close coordination to ensure that there is no influence on election by fake
news, etc.

DR. NARENDRA JADHAV: Sir, according to the new guidelines, the time-line for
"take down' of illegal content is 'flat 36 hours'. My supplementary question is this: Is
the Government contemplating content-gradation, the severity of content, and then
fixing the time-limit for its take down ?

SHRI RAVI SHANKAR PRASAD: The hon. Member is a very seasoned intellectual.
The guideline is very clear that you have to remove that within 36 hours only if it relates
to the unity and integrity of India, safety and security of India, public order and the
most important, the dignity of the women, which we have added, Sir, because, of
late, a lot of morphed pictures, compromising, etc., used to come there. And, Sir, |
want to convey to this House that in 2018 -- the hon. Deputy Chairman may recall --
there was a long debate in this House on fake news and dignity of women. As a
Minister, a commitment was taken from me that these will be strengthened, apart
from court orders. Therefore, we have clearly classified the kind of posts which have
to be 'down' immediately within 36 hours. But as far as content-gradation is
concerned, we don't wish to interfere. That is a job of the users of social media as to
what they wish to say and also the platform. But the guideline clearly enjoins that you
need to ensure an effective grievance redressal mechanism.

MR. DEPUTY CHAIRMAN: Question No. 242.

Programmes launched by ICCR in foreign countries

*242. SHRI RAKESH SINHA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the annual budget of Indian Council of Cultural Relations (ICCR) and the
amount out of it allotted to its branches/activities in foreign counties;
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(b) the countries in which ICCR has branches or active presence in one form or
other;

(c) the programmes ICCR has launched in the last three years in the countries
where it has branches or presence and how many were perpetuation of old one and
how many were new;

(d) steps taken by the ICCR to promote cultural ties with foreign countries; and

(e) the amount of its budget which is spent on its administration, travels and
tours?

THE MINISTER OF EXTERNAL AFFAIRS (DR. S. JAISHANKAR): (a) to (e) A
statement is laid on the Table of the House .

Statement

(a) to (e) Indian Council for Cultural Relations (ICCR) does programmes in the field
of culture including dance, music, theatre, performing arts, fine arts, painting, yoga,
teaching of Hindi, Sanskrit, Tamil & Bengali. ICCR’s programmes/activities can be
categorised in two distinct categories (i) Academic exchange and intellectual
programmes (ii) Visual and performing art exchange and promotion. The academic
programmes are focussed on promotion of intellectual and academic activities of India
and facilitating exchanges in this field. ICCR offers more than 3500 scholarships
annually and holds various conferences/seminars and intellectual discourses. ICCR
has a wide range of exchange programmes in visual & performing arts and sends
more than 150 cultural troupes annually to perform abroad. The activities of ICCR are
a continuation of both ongoing and regular activities as well as many new initiatives
and special activities.

The ICCR has 38 cultural centres in 36 countries. In addition to this, ICCR is also
running cultural centres in PPP Model in Valladolid, Spain and Busan, South Korea.
ICCR works with Ministry of Culture to fulfill the activities under the Cultural Exchange
Programme (CEP) signed with different countries. ICCR also collaborates with
various foreign organizations to promote Indian culture and implement cultural
exchange activities.
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Annual budget of Rs.250 crore was allotted to ICCR for the year 2019-20. Rs.159.46
crore was allotted for ICCR branches/activities abroad. ICCR spent Rs.134.10 crore
out of a budget of Rs.250 crore in 2019-20 on its administration, travels and tours.

71 1T RI=RT : SuRHTUlc Heley, H3l Sfl 7 984 3raT Sid1d {41 8 J4TICCR 7 Uh
3BT Il @l fhar 81 5 31faf=h, I%1 e JaTa g1 3ift IR & 9am= 931, TR
HIET S = "o $1 &l fb YRS H SHIB! 99 YR 81 89 9 91d Bl S 9,
cifehT qR1 gi+ram 3 gHIN) U Bid I8 & fb g4 SHIBYT deH dorst 9 ol §1 R
A1 Sl & I8 U% 2 o 59 9191 1 AT B F oy TRBR R R I8 &, IR
GI1EHE, AT intellectual resources BT dT SYART fhaT ST Y81 7, ...

1} STFHTART : T ST, 3T HAT briefly Y|

it e RieT : S B9 T A STl R | b SISAT § SHIh 3lleste &
3R ¥ 91 I &H WU PR Hb|

SHRI S. JAISHANKAR: Sir, in the activities of the ICCR, the conferences and the
seminars, the importance given to India in terms of our democratic traditions and
current contributions has been growing. | very much appreciate the hon. Member's
suggestion and can assure him that it will continue to be prominent in our activities.

1t STFUTIRT : BT ST, MY s AHSN] briefly IO

37t e RiveT : W, ot gfeRn # Indian diasporas thousands of years ¥ Y& Y8 &l &9
3 diasporas &I ST &, ST fb 200, 400, 500 AT I V& X8 ©, oIl Sl diaspora
thousands of years I IE B %, 372 civilizational community P fo@™ & 1%4(’ IR
I bond BT A B b ol ICCR FIT BT BRAT ATed! & 3R I8 RIT B T2l
&7

SHRI S. JAISHANKAR: Sir, | may have given the details of the last three years'
activities of the ICCR. Many of these activities actually refer exactly to the area of
interest indicated by the hon. Member. | can say that those countries where
particularly what | call the Girmitiya countries as well as the countries where we have a
large diaspora, there, our efforts will be made to continuously strengthen our cultural
linkages and heritage.
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DR. SASMIT PATRA: Hon. Deputy Chairman, Sir, | personally congratulate the hon.
Minister that ICCR has 38 Indian Cultural Centers in 26 countries presently. My
question is this: Does the hon. Minister and the Ministry consider increasing the
number of these Indian Cultural Centers overseas in the coming days and, if so, what
are the details thereof?

SHRI S. JAISHANKAR: Sir, in the last few years, we have actually increased some of
these Centers. The Center at Israel was one of them which we opened recently;
Vietnam was one in the tenure of the Government before 2019. We are actually
reviewing all the current 38 Centers with a view to rationalizing them because there
was a historical reason why they were set up in certain countries. So, our idea is to
create a hub-and-spoke and see which are the areas where we should be having a
greater presence. There are certainly some countries where we need to have a
greater presence.

3 oI : SUGHIUNT JBled, fava H &g UH Q9 €, T8 &l b gl Iaral
AR AsTqR & wu 4 7 ofl, [ AR, fhofl, AT, Re-SSi oS Bl
R A ST HIGAHS Had &, o9 d AR 3N & dl 37IT He WIS & AR AR
9IS qlerd 81 9%, H...

il ITFUTIRT : Y FaTA Iy

31l JoTeITe : IUFHYNT HEIG, AT I8 HEl & b ISR WIHT Joib A TR
cultural relation @1 ASTET B & oY BAR faaer @301 Si &1 &R W8 87 9N T9H
HATDR ISP & &, TAR &l Fida 41 &, 398 S9! 1 AT fordn <1 e g,
TIaTg|

SHRI S. JAISHANKAR: Sir, we are very much conscious of the point made by the
hon. Members. In fact, Mauritius, Fiji, Guyana, Surinam and Seychelles are exactly
the countries where our Cultural Centers are the most active. With regard to
Bhojpuri, | would say that we would certainly keep that in our forthcoming
programmes as a point of attention.

3l W29 UER : HElGd, 31 fazg & 9|l <2 H Bg AIg A BRIS AR
diasporas B, G2l H ITH! T, IT6 AT ST, ITdh TT-37eT &H 3R T
BT Hed? B @™ & fofg, exhibit H & o7 89 =1 9919 o) = ©, 4fd
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ARG BRIHH Al &H UTT: B ©, offhd S oIl W1 [l A8y, b foly
T RITTIT IR B 57

SHRI S. JAISHANKAR: Sir, we are doing a range of activities. We send out cultural
troupes, we receive cultural troupes. ICCR organizes seminars, conferences and
other activities. ICCR offers about 3,500 scholarships annually, many of them to
countries with whom we have very close cultural links. So, this is ongoing, but we will
keep improving the range and quality of our services.

MR. DEPUTY CHAIRMAN: Question No. 243.

Data Governance Quality Index

243. SHRI G.V.L. NARASIMHA RAO: Will the Minister of PLANNING be pleased to
state:

(a) whether NITI Aayog has undertaken Data Governance Quality Index (DGQI) of
various Ministries of Government, if so, the objectives, parameters used,
methodology followed for the preparation of index;

(b) the rating of different Ministries on data governance quality;

(c) the reasons why index was based on self-assessment and not on independent
assessment;

(d) the data quality initiatives of different Ministries that are worthy of emulation;
(e) the best practices in data governance quality according to NITI Aayog; and
(f)  whether NITI Aayog propose to prepare a similar index for State Governments,

and if not, the reasons therefor?

THE MINISTER OF THE MINISTRY OF PLANNING (RAO INDERJIT SINGH): (a) to
(f) A Statement is laid on the Table of the House.
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(a) Yes Sir, the Data Governance Quality Index (DGQI) was framed and the
associated exercise was carried out with the following objectives:

(i)  To review and assess the data preparedness of the data/ Management
Information System (I\/IIS) of the Ministries/Departments on objective parameters of a
standardized framework.

(ii) To prepare a self-assessment diagnostic tool that will enable the
Ministries/Departments to internally contemplate the need and areas for improving
data systems.

(i)  To prepare a DGQI among the Ministries/Departments for them to learn from
each other and improve MIS systems.

(iv)  To document best practices to be disseminated for learning and development
of the Ministries/ Departments and other governance entities.

Based on an assessment of various data maturity models with coverage across public
and private sectors in India as well as internationally, following six key thematic areas
were identified to assess data systems of Central Sector (CS) and Centrally
Sponsored Schemes (CSS) of Ministries/Departments: data generation (20%),
data quality (15%), use of technology (10%), data analysis use and dissemination
(30%), data security & HR capacity (10%) and case studies (15%). The weights
were assigned on the basis of their relative importance in driving data-driven
outcomes. Within each theme, questions to assess the preparedness of
Ministries/Departments on various dimensions were developed which were shared as
self-assessment tool for Ministries/Departments. A score between 0 (lowest) and 5
(highest) was accorded to each question. Based on the weights, DGQI score
ranging between 0 to 5 was calculated for every scheme and a simple average of
scheme-level DGQI scores was undertaken. Hence, every Ministry/Department
secured a DGQI score between 0 to5.

(b) Based on self-assessment data reported by respective
Ministries/Departments, 14 Ministries/Departments have scores below 1.5, 44
Ministries/Departments have scores ranging between 1.5 to 3.5 and 7
Ministries/Departments have scores above 3.5 and less than 4.5. The average score
across 65 Ministries/Departments was found to be 2.19. The Ministries/Departments
were also classified into six categories and category wise average scores were as
follows: Admin (1.18), Economic (2.31), Infrastructure (1.97), Scientific (2.52),
Social (2.29) and Strategic (1.55).
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(c) DGQI was undertaken as an initial self-assessment exercise to enable internal
review and contemplation and build greater ownership within Ministries/Departments
on their data preparedness levels using a standardized framework so that
improvements required in their data systems may be initiated to develop solutions for
the same.

(d) & (e) Various best practices by Ministries/Departments have been
documented in the report including:

. Electronic Vaccine Intelligence Network (eVIN) developed by the Department
of Health & Family Welfare for real time visibility of vaccines where cold chain
handlers enter utilization information after each day and information is visible to
programme managers at district, state & national level;

. Geotagging of assets under MGNREGA scheme by the Department of Rural
Development in collaboration with the Department of Space (ISRO) for geospatial
visualization of assets before, during and after creation of assets followed by data
quality assurance at block levels;

. Forecasting of agricultural outputs using remote sensing data by the
Department of Agriculture Cooperation & Farmers’ Welfare to draw accurate
forecasts for eight crops and integrate it with drought management, crop insurance
and other initiatives;

Single state and urban local body level MIS platform to monitor solid waste
management under Swachh Bharat Mission Urban scheme by the Ministry of Housing
& Urban Affairs;

. ICDS-Common Application Software being used for monitoring for POSHAN
Abhiyan by the Ministry of Women & Child Development; and

. DBT in LPG subsidy using Aadhaar and bank account linkages to weed out
duplicate connections by the Ministry of Petroleum & Natural Gas are some of the
case studies worth emulation.

(f) No Sir, however, Development Monitoring and Evaluation Office (DMEO), NITI
Aayog has released the self-assessment toolkit on its website which may be used by
State Governments also for their self-assessment of their data preparedness levels.
They were also provided exposure to the same through a webinar held with all
states/UTs in December 2020. DMEO can provide any support that may be required
in the process.
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SHRI G.V.L. NARASIMHA RAO: Sir, Data Governance Quality Index, ST STIfeT ST
& GRI I AT 2, IE 98 8l WIS HeH 8, $HD (o1 H IRBR D 3R AT
g H3AT STl 1 99Tg ST TSl g1 /IR 9eTT H3l S Gg U trendsetter B ©....
£ IUFHTAL : AT Fardl 4foy|

7t St . uer. =R vm@ : § A HE Sl 9 98 HaTdd quel 9redr g (b d®T index
preparation HATA BT Yeh ek Yldefac] Il 3R 34l & Hag H 65 RIS 61
3T I P © ...(TALH)....

MR. DEPUTY CHAIRMAN: You would be given the opportunity for a second
supplementary.

S} Sht. Y. v, RRET v@ : W%, I8 IAhvS 81 Bl 65 ST BT ST o= ddrferc
SSHRT BT 3T S 8, I8 2.19 §, SHD! e & foTv FIfd MANT & §RT T policy
and directional inputs fAT STXE €7

M@ gl (g Sugvla @8y, Uesfe o 8 4 $© 99 Usd 8l I8
brainchild ATE! ARGR &1 AT b SeT FIferc] SRHE, Data Governance Quality
Index TIT S1TV| USfA® & SRTE BRI TP AT I 59 IR B Tl o1 b ey
S & fob U & SR &M Gars wU | 81 81 UK ©, Al I8 Ygdl initiative, Ud
AT &b 91§ BRAR, 2021 H 39T RUIE AN, 395 U ATl BT FHI 9 17| ISR
& AThT AR DI T T, RIS BT FHSIAT A1 o FeATh I8 ugal
AR B, RTIH 39 T8 BT reporting 31Ts &l $9% 37GX ST average 3 ©, oI
AT R A dIell 8, 98 2.9 U & 318 21 Hifd pandemic T, A YT IRE A
AEHH SHD! A W 81 UTY o, 314 el T8I H I8 SIRI 57| JIdI IRBR Bl I8
Ao g fop Sei T & fea I8 2.9 B, AT a9 2022 & fagwax A18 Iob At 4aTedl 3R
AEHH BT I8 WX 5/5 FeT STIU1 &9 31191 & &1 39 AR &I I8 3N ST 7B B 3R
IR B T2 & fob ST bl THD IR | 3R SRR S S|

it Sft. .. =Rt a: R, RS I8 98 A5aqui Usd 8 3iR 31y Sarq (F) |
g D8l 8 fob ¥ ARDRI & [T g8 o1y el foham a1 dhaet AR b1 77 3R I8
ST index @1 BT %\*, ART FHAT S 9 UE SME ® - Hifd Centrally-sponsored
schemes 3fIR Central schemes I monitoring BRI & 3R ST ATHIIIAT Bl T;L_rﬁ GE
ARTR®T Dl IuA BT AIMEY, Il RIT Y scheme Bl BT B Hdbd & AT [l
incentive ®1 HedT B b &, O AR I Ta-HSH DI HI onboard B Fhd
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S STUTIRT : &RIT IT MU T Y14 & AT FaATA 872

19 5ol Rig : 9R, o1 b 39 gt oot foa 8 fob o1l 9 webinar & dThd &1
sensitisemTTl?JT, Government of India & Departmentsﬂﬁsﬁ_\’ State Governments
BT WY webinar @ ATHA B sensitise fHIT TATI 31 I8 96 WX = 6 I O YRT
IRBR P webinar &, SBT3 A9 & 3R of 3R IHD HUR IAA BN, IS ISP
SR B, b SR I8 HI faeraR & fob S iy T & 399 webinar & AT 319+
data quality BT improve BT ATEdT &, T8 fhdl WY av8 &1 Uid &1, fosdt ff uridt &
IRIA BT, &9 99 Uid & 2 & foy TR B

st <19t Rieem: XX, economy &I pattern change g3il g 3R Wﬁﬂ’ job pattern |
change BESRERIGEIRIE] S?fﬁ YdhIX bl index U job evaluation & ﬁ*l(’ TR
HRAT? 2‘[% Sill job ‘&I conventional pattern I, dg significantly E[‘Qr world ¥ change
TN T, SATTT SR YR el data Tl 311 ITdTl

RAO INDERJIT SINGH: Sir, this is a different question not related to this subject, but
| would say that NITI Aayog is, all the time, sensitised to the fact that job opportunities
in the country have to be created. New ways, to ensure that jobs are created, are
undertaken as studies and then the suggestions are made to various Departments
and Ministries. Then, the Departments and Ministries take these suggestions on
board, and the number of jobs, which are being created and which will be created
henceforth, will be proportionally much higher than the number of jobs that have been
created before.

MR. DEPUTY CHAIRMAN: Now, Q.No. 244.
Crime against children and women

*244. SHRI P. WILSON: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to:

(a) whether Government has conducted any survey on increase in atrocities on
children and women across the country, especially in Tamil Nadu;

(b) if so, the details thereof and the manner in which the National Commission for
Women dealt with the same; and
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(c) the details of the steps taken by Government to improve the safety of children
and women across the country, especially in Tamil Nadu ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI ZUBIN
IRANI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The National Crime Records Bureau (NCRB) collects and processes crime
statistics including the crimes against women and children at the National level
including Tamil Nadu.

(b) As informed by National Commission for Women (NCW), complaints are
received by NCW from all over the country. The Commission broadly takes the
following actions on the complaints registered:

() Complaints are taken up with the respondents for their written submission by
issuing letters/ notices;

(ii) Complaints are taken up with the authorities concerned seeking Action Taken
Reports;

(iii) whenever required, the Commission also constitutes Inquiry Committees.

(c) The Government of India has legislated various child centric Acts such as the
Commissions for Protection of Child Rights Act (CPCR) 2005, Protection of Children
from Sexual Offences (POCSO) Act, 2012 and the Juvenile Justice (Care and
Protection of Children) Act, 2015 (JJ Act) for protection and promotion of child
rights.

While the JJ Act, 2015 ensures the safety, security, dignity and well-being of children,
the POCSO Act, 2012 is a comprehensive law that provides protection to children
from the offences of sexual assault, sexual harassment and pornography. The
Government reviewed the POCSO Act, 2012 in the year 2019 in the light of the rise of
incidences of child sexual abuse in the country inter-alia. Accordingly, the POCSO
Act, 2012 was amended in 2019 in order to make it more effective in dealing with
cases of child sex abuse. It addressed the need for stringent measures to deter child
sex abuse in the Country on one hand and the menace of relatively new kind of crimes
on the other hand. The CPCR Act, 2005 mandates establishment of National and



[18 March, 2021]

State Commissions for protection of Child Rights in every State/UT for monitoring the
best interest of Child.

With regard to cases of sexual assault and violence against women, the Government
has taken a number of initiatives for its prevention and speedy investigation. These
include legislations such as ‘The Criminal Law (Amendment) Act, 2018", ‘The
Criminal Law (Amendment) Act, 2013°, ‘The Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013’, ‘The Protection of
Women from Domestic Violence Act, 2006°, “The Dowry Prohibition Act, 1961, etc.
The Criminal Law (Amendment) Act, 2018 was enacted to prescribe even more
stringent penal provisions including death penalty for rape of a girl below the age of 12
years. The Act also inter-alia mandates completion of investigation and trials within
two months each.

The above mentioned Acts have all India jurisdiction, including Tamil Nadu.
Police and public order are State subjects under the Seventh schedule to the
Constitution of India.

SHRI P. WILSON: Sir, 'one rape is reported every five hours ten minutes', says a
news source in India. Last year, a woman doctor was raped and murdered in
Hyderabad. In fact, the entire House stood up and demanded that stringent laws
have to be brought to punish these accused. Have you amended the Indian Penal
Code or brought in a special law to impose punishment like surgical castration or
chemical castration of the accused who are convicted by the last court?

SHRIMATI SMRITI ZUBIN IRANI:  Sir, the distinguished Member is also an erudite
legal eagle. | must say here that while this House has, time and again, debated many
issues with regard to women's security and has witnessed, as has been done in
Parliament, that legislations have been passed with regard to death penalty for rape of
a young girl. Here, | would also like to add that given the legislative powers not only
of the House but also the responsibility of the Executive, we have ensured that various
programmes which strengthen investigation and protection of women across States
are supported. The question that the hon. Member had asked was with regard to the
State of Tamil Nadu. With your permission, Sir, | would like to answer here
particularly with regard to Tamil Nadu, how we have ensured that fiscal support has
been provided to strengthen security for women in the State. Sir, here, | would like to
highlight that 800 help desks for police stations have been provided for. We have had
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One Stop Centres functioning even during lockdown in 32 Districts. We have had
over 3,000 calls so that women could be provided support and rescued only through
One Stop Centres. The 181 Helpline, in fact, has answered over 2.5 lakh calls of
women only in Tamil Nadu so that they could be supported, rescued or rehabilitated.
| would also like to say that apart from legislative processes, even in terms of fiscal
and administrative support, the Government of India is committed to the safety and
security of women in conjunction with all State Governments. Recently, in the
National Capital, we, in fact, called upon all aspirational Districts, and, particularly,
100 Districts where we had the highest crime rate against women and children, we
called up every District Collector and Superintendent of Police to come, engage with
us and tell us what we can do to support their endeavours.

SHRI P. WILSON': Sir, the National Commission for Women has stated that in case of
victims of acid attack, compensation has not been paid to 709 out of 1,273 cases.
Secondly, regarding NALSA's compensation scheme for women victims/survivors of
sexual assault and other crimes, 2018, what steps is this Government taking to see
that the compensation is paid within time ?

SHRIMATI SMRITI ZUBIN IRANI: Sir, as was articulated by me in the previous
answer, in the recent meeting as well, there was a representative of NALSA who
engage with all these Districts and all State agencies to highlight wherever the State
agencies feel that there is a challenge with regard to ensuring compensation is fully
paid to the victims, those challenges be brought to the notice of NALSA. Apart from
NALSA, even the Ministry of Home Affairs has dedicated over Rs. 200 crores only
under the Victims Compensation Fund. In the month of December, | held a meeting
with all the State Government Ministers and Secretaries of the Ministry of Women and
Child Development in the States, to highlight that wherever we have seen that the
States have not fulfilled the compensation commitment to victims. So, through
NALSA, through Ministry of Home Affairs, as also in our direct conversation with State
Governments, we highlight whenever these challenges are brought to our notice.

SHRIMATI VANDANA CHAVAN: Sir, we enacted certain legislations to protect our
women and children. In these legislations, we have constituted several agencies. It
is needless to say that without these agencies doing investigation and adjudication,
we cannot meet the ends of justice. | would like to know whether the Central
Government and the Ministry monitors whether there are vacancies, and, if there are
vacancies, what steps and actions the Ministry takes for the appointments.
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SHRIMATI SMRITI ZUBIN IRANI: Sir, as the hon. Member rightly said, once the
agencies are established, there is a need to monitor. For instance, under the
Nirbhaya Fund, over 1,023 fast track courts were fiscally supported, especially for
those Districts where there was high incidence of crime against women, and, where
adjudication was indeed needed to be escalated, or, for that matter, processes had
to be fastened. Sir, | must say that apart from providing fiscal support to fast track
courts, not only my Ministry but all other Ministries that partake in various projects
under the Nirbhaya Fund, individually also engage with the said department in States
to ensure that projects such as Safe City Project are undertaken properly.

Again, | would like to draw your attention to the State of Tamil Nadu,
particularly, Chennai. For safety purposes, CCTV cameras were given. Today, in the
city of Chennai itself, we have over 1,37,000 CCTV cameras operational with public
cooperation to ensure safety of women. So, be it establishment of CCTV cameras,
be it establishment of fast track courts, or, for that matter, even child protection units
in various States, or, for that matter, filling up vacancies in JUBs, we periodically take
it up with the State Governments.

SN T 929« AR, § AR WA S W 8 ST arsdl § 1 A Sl victims 8 3f)
ST crime commit BRA %\;, MY frd aRE 9 g T BT psychologically support B B
forg e PR IZ E?

SRIMATI SMRITI ZUBIN IRANI: Sir, through you, | would like to bring to the notice of
the hon. Member that last year itself, in collaboration with NIMHANS, we set up a
project called SAMVAD, which began as a project to provide support to children who
are in need of mental health support. In fact, in the past six months, NIMHANS has
trained 41,000 duty holders across the country. Our endeavour was to ensure that
teachers, or for that matter, those who serve in child care institutions, or for that
matter, who are in JJBs, and need that kind of training, can be upscaled and
supported. NIMHANS has recently declared in the District level meeting, that | have
just spoken about, that even if a particular District needs customization of mental
health programme and care for women, they are happy to do that as well because in
many Districts, language tends to become a big challenge. Additionally, | may want
to add here that in the next two-three days, we are holding a meeting with all One
Stop Crisis Centres in our country, and we are ensuring that each One Stop Crisis
Centre engages with NIMHANS to provide mental health care support to women
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victims who reach out to us. There has also been another endeavour. My colleague,
Jaishankar ji, is here from the MEA. He was kind enough to accept our proposal that
women who go overseas as well need a particular Help Desk if they are ever in
distress. The MEA has also supported that request of ours. And under Nirbhaya
Fund, MEA will also help establish helplines for women in nations abroad so that
Indian women are a phone call away from the Indian Embassy.

21 IR 8 gall: SugwTalc Heley, AT w3l Sif 1 Sff Sfare foan 8 - I
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SHRIMATI SMRITI ZUBIN IRANI: Sir, since the Member would like to have details, let
me here highlight that through our women helplines, we have helped in the State of
Tamil Nadu, as has been referred to us by the State of Tamil Nadu, over two-and-a-
half-lakh women, and over 14,749 cases have been registered. There are 28 working
women hostels in 18 Districts where women find shelter. There are over 32 One Stop
Centres, as | had said earlier, where 10,519 cases came to the fore in the State of
Tamil Nadu from 2018 up to February, 2021. There are 35 Short Stay Homes for
women where women who have been deserted or trafficked can find Government
support. Also, there has been a scheme called Ujjawala under which trafficked
women get support from the Government so that they can be rehabilitated and
reintegrated back with their families or society as they so desire. Over 1328 women
have received support in that. Sir, the Member also sought numbers with regard to
rescue and support to children in Operation Smile in the State of Tamil Nadu.
Children who have been begging on the streets, children who are forced into child
marriages, children who have been missing, from the 1st of February up to 15th of
February, 2021, we have had over 2109 children rescued. Additionally, Tamil Nadu,
as has informed us, has formed 32 Child Protection Committees in its State Districts.
And 385 Child Protection Committees have been formed in blocks and over 12579
Committees have been formed in villages because of which 1483 child marriages have
been prevented. Sexual abuse crimes under POCSO have been registered for 1733
children. 270 children have been rescued from beggary; over 692 children have been
rescued from child labour and over 1117 children who had been missing have been
found and reintegrated back with their families.
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MR. DEPUTY CHAIRMAN: Q. No. 245.

Special projects for electronics and information technology sectors in Maharashtra

*245. DR. FAUZIA KHAN: Will the Minister of ELECTRONICS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether Government has any special projects, schemes for the development
of the electronics and information technology sectors in Maharashtra and if so, the
details thereof;

(b) the total amount allocated and disbursed during the last three years in this regard;
(c)whether Government has taken any effective steps to support and develop a large
number of small and medium sized IT companies in Maharashtra; and

(d) if so, the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) and (b) To promote domestic electronic manufacturing Government of India has
taken various steps including Modified Special Incentive Package Scheme (M-SIPS)
and Electronics Manufacturing Clusters (EMC) scheme. The incentives under the
MSIPS were available for Electronics System Design and Manufacturing (ESDM)
units situated in any Industrial Area across the country including the state of
Maharashtra. The Scheme has been closed to receive new applications on 31st Dec
2018. Under the MSIPS scheme, incentives amounting to Rs.177.17 crore have been
disbursed to the applicants in last 3 years to the electronic manufacturing units
situated at Pune, Aurangabad, Nashik, Kolhapur etc. in the state of Maharashtra.
Under the EMC Scheme, Ministry of Electronics & Information Technology (MeitY)
has approved two Common Facility Centres (CFCs) in the state of Maharashtra at
Pune and Aurangabad and these CFCs are under implementation. As of how, based
on eligibility, MeitY has released Grant-in-aid amounting to Rs.17.16 crore to these
CFCs under the EMC Scheme.
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Further, to create employment opportunities and dispersal of IT/ITES industry in small
cities and towns, Government had launched India BPO Promotion Scheme (IBPS),
to incentivize setting up of BPO/ITES operations by providing financial support up to
Rs.1 lakh per seat in the form of viability gap funding for capital and operational
expenditure along with special incentives like encouraging employment to women and
physically disabled persons, promoting local entrepreneurs etc. In the state of
Maharashtra, 14 BPO/ITES units have started operations under IBPS at various
locations such as Nashik, Aurangabad, Nagpur, Bhiwandi, Sangli, Dhawalgaon etc.
while providing direct employment to over 2300 persons. As of now, Rs.2.38 crore
has been disbursed to the BPO/ITES units set up at Maharashtra under IBPS.

Software Technology Park (STP) Scheme is being implemented by Software
Technology Park of India (STPI), which is a 100% export-oriented scheme for the
development and export of computer software using communication links or physical
media and including export of professional services. In the state of Maharashtra, STP!I
has its centers at Mumbai, Pune, Aurangabad, Nagpur, Kolhapur, and Nashik and
total exports for the FY 2019-20 under STP Scheme stands at Rs.91,513 Crores.

(c) and (d) Government of India has taken various initiatives in the state of
Maharashtra to nurture research, innovation and startups in Information Technology,
Communications  (ICT) domain which include Technology Incubation and
Development of Entrepreneurs (TIDE 2.0) Scheme. The Scheme is being
implemented through 51 incubators through a three-tiered structure with an
overarching objective to promote incubation activities at institutes of higher learning
and premier R&D organisations, eventually leading to handholding of approximately
2000 tech start-ups over a period of five years. As of now, 51 TIDE 2.0 Incubation
Centres have been approved and made operational pan India including 3 centres in
the state of Maharashtra.

In addition, Centre of Excellence (CoE) in Autonomous Connected Electric Shared
(ACES) Vehicle has been established at Pune, Maharashtra to support Startups/
SMEs / MSMEs working in the area of Autonomous, Connected, Electric and Shared
mobility by providing them physical and financial support. Recently, Government has
approved a CoE on IoT in Agriculture at Akola, Maharashtra to support agritech
Startups/ SMEs / MSMEs in agriculture segment and bring out ICT solutions for
improving farm productivity in the region.
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Further, some of the premier R&D and innovation centres of Ministry of Electronics
and information Technology are based out of Maharashtra. These include Centre for
Development of Advance Computing (C-DAC) and Centre for Materials for
Electronics Technology (C-MET) which are headquartered in Pune; Society for
Applied Microwave Electronics Engineering & Research (SAMEER) headquartered
in Mumbai; and National Institute of Electronics and Information Technology (NIELIT)
which has a large centre in Aurangabad. These premier R&D and Innovation centers
of MeitY are engaged in advanced ICT activities such as developing petaflop scale
supercomputing capacity, products, and solutions for High Performance Computing
(HPC), technology solutions for Indian languages, developing strategic electronic
materials and devices and providing skilling to IT professionals.

DR. FAUZIA KHAN: Sir, with your kind permission, | wish to draw hon. Minister's
attention towards this. [T is a $150 billion sector. It is a booming sector. More
technology means more jobs. New types of skills are needed today. There are cyber
security issues. For that, immense manpower is needed. But no qualified manpower
is available.

MR. DEPUTY CHAIRMAN: Please put the question.

DR. FAUZIA KHAN: Yes, Sir. There are problems of cloud computing and
outsourcing and for that we are relying on overseas and this is a security threat. Can
we start a centre of excellence and an institute of national importance to run
educational courses that can cater to such issues at Aurangabad, the capital of
Marathwada in Maharashtra, so that we are able to meet emerging challenges?

SHRI RAVI SHANKAR PRASAD: Sir, the main thrust of the question of the hon.
Member is Teh 3T FBRTSE o oIy @aT-R-dT fohar 81 891 954 IR | |Ig o4 Ust
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DR. FAUZIA KHAN: Sir, with the lockdown, online education has emerged as a
viable alternative. If we focus on connectivity issues in remote and rural areas and
digital infrastructure in rural schools is made accessible through new schemes from
the Government, from Panchayat Funds, by encouraging CSR and through
modification in the MPLADS fund, if necessary, the best teaching talent at national
and international level can become  accessible to the remotest areas. Will the
Government consider strengthening of online education?

SHRI RAVI SHANKAR PRASAD: Sir, | think the success of online education has been
confirmed by one year of pandemic. We did not interrupt school education. About
seventy lakh cases were heard digitally by the Supreme Court, the High Courts and
the District Courts. India has become the topmost performing country in the world in
digital payments or UPI. These are new developments. We are laying down
BharatNet in all the villages of India. The Prime Minister wants this to be done in the
coming 1,000 days. Surely once that also gets accelerated, then a lot of opportunities
would emerge naturally to give more digital content to local schools. My focus is very
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Digital application store of Aatmanirbhar Bharat App

*246. SHRI K.C. RAMAMURTHY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) whether it is a fact that in the absence of country’s own digital application
store, total dependence on Google and Apple for digital services is creating problems
in digital services;

(b)  whether it is a fact that there is a digital app store for Government — centric
apps,

(c) whether the Ministry would consider having either a single or separate digital
application store for Government and private apps to achieve the objective of PM’s
AatmaNirbhar Bharat App ecosystem; and

(d)  if so, the details thereof ?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) The Digital India programme coupled with encouragement being given by
the government to promote Indian innovators to create apps has of late become a big
movement. In fact India is the largest user of mobile Apps. As per India App Market
Statistics report 2021, around 5% apps on Android is from Indian Apps developers.
The Government also noted that there has to be a proper Indian App Store for hosting
apps free of cost in the initial stages. Accordingly, the Mobile Seva App Store was
started which apart from hosting Government apps is also encouraging private apps
to come on board. This is also in line with achieve the objectives of the Hon’ble Prime
Minister’s Aatma Nirbhar Bharat mission.

‘Mobile Seva Appstore’ which is India’s first indigenously developed Appstore, is
hosting more than 965 live apps from various domains and categories of public
services. Uploading and downloading of apps is free of cost and hassle free. Only
verified and signed APK files can be uploaded on the Appstore.

While the Government encourages private players to host apps, it is equally keen to
develop and encourage its own mobile App Store. The response has been good and
the Government wishes to strengthen it further.
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SHRI K.C. RAMAMURTHY : Sir, | am thankful to the hon. Minister for his positive reply
and also his statement that Mobile Seva AppStore has 965 live apps. But Google
Play Store at the end of the fourth quarter of 2020 has 31.5 lakh apps followed by
Apple with more than 20 lakh apps. | would like to know this from the hon. Minister.
Since more than 90 per cent of them use Android operating system, will the
Government consider making pre-installation of India's Mobile Sewa AppStore
mandatory on all Android operating system phones ?

SHRI RAVI SHANKAR PRASAD: Sir, it is a welcome suggestion. We have started
allowing our Mobile Seva App to also host apps free of cost for the present. But, Sir,
| would like to share one particular statistic with this House. In our Government
Mobile App, all the Governments have come on board and their total download is
8.65 crore. Therefore, it is an improvement in the right direction. What we are also
doing is that we are encouraging Make in India apps by Indians. We started a very
good Atmnirbhar Bharat Mobile App Innovation Challenge. 6,940 app developers
came; we have selected 25 in nine categories and also rewarded them. Sir, you will
be happy to know that India has become the top country in the use of Mobile
AppStore. These are some of the important features of our development but | take his
concern on board. We have to expand further. | am quite sure that in the coming
years, Indian Mobile App platforms hosting mobile apps will surely give a tough
competition to the international platforms.

SHRI K.C. RAMAMURTHY: Sir, given the context of security, does the Government
intend to launch its own messaging and calling app ?

SHRI RAVI SHANKAR PRASAD: Sir, the Government is already doing, as | said.
There is a Mobile Seva App. There are a lot of other Government functions, State
Government messaging centres, etc. In the whole of Covid, a lot of dedicated
messages were sent for quarantining people and those who were going out of it. But
we want more and more innovations to come from outside the Government. That is
what our whole policy is about but his point is well taken. Cyber security is important
and in the grand challenge, we did not allow some people, whose products were
guestionable. We have also stopped some apps, which were having vulnerability as
far as cyber security is concerned. Therefore, cyber security is very much in the focus
of our operations.

MR. DEPUTY CHAIRMAN: Q. NO. 247
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Development of Raghurajpur crafts village

*247. SHRI BHASKAR RAO NEKKANTI: Will the Minister of TEXTILES be pleased to
state:

(a) whether a grant of %10 crore was approved for the development of Raghurajpur
Crafts Village, Puri district, Odisha in 2015 and out of which %3 crore was released
during 2015 and another %3 crore released during 2016;

(b) if so, the details thereof;

(c) whether the balance amount of ¥4 crore as per the already approved project cost
is still to be released by the Ministry; and

(d) if so, the details thereof and the measures taken for granting administrative
approval of additional works along with the release of funds?

THE MINISTER OF TEXTILES (SHRII\/IATI SMRITI ZUBIN IRANI): (a) to (d) A
statement is laid on the Table of the House.

Statement

(a) and (b) Government of India sanctioned Craft Village project at Raghurajpur, Puri
district in Odisha in the month of February, 2015 at a total project cost of Rs. 10.00
crore in favour of M/s Odisha Industrial Infrastructure Development Corporation
(IDCO), Bhubaneswar under Infrastructure & Technology Development Scheme.
Fund amounting to Rs. 3.00 crore was released as 1st installment vide sanction order
dated 25.2.2015 and fund amounting to Rs. 3.00 crore was released as 2nd
installment vide sanction order dated 30.03.2016.

(c) and (d) Yes Sir, as per sanction order funds were to be released in four
installments i.e. 30%, 30%, 30% & 10%. Out of which fund amounting to Rs.
6.00 crore was released in two installments and the balance amount were to be
released after the quantitative and qualitative assessment by a joint committee
consisting of Ministry of Textiles and State Government Agency. The inspection has
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been concluded recently and the process for release of balance amount as per
scheme guidelines is underway.
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SHRI PRASANNA ACHARYA: Sir, the Raghurajpur project, about which this question
has been raised, is a very small project and it was a project of only Rs.10 crore, which
was sanctioned in 2015. Now, it is 2021. The entire money has not yet been released
on the plea of quantitative and qualitative assessment jointly by the Ministry and the
State Government representative. Sir, | would like to know from the hon. Minister,
what was the bottleneck in having a quantitative and qualitative assessment as the
rest amount of the money has not been released and when the quantitative and
qualitative assessment will be made and the rest amount of money will be released?
With your permission, Sir, | would like to inform the hon. Minister that apart from the
handicraft products, Odisha and other States also are famous for their handloom
products, particularly, the weavers of Western Odisha produce the beautiful tie and
dye fabric as you know. There is a very good market in the country. | would like to
know from the hon. Minister as to what are the steps taken for export of such
beautiful handloom products of the weavers so that we can earn more foreign
exchange.

SHRIMATI SMRITI ZUBIN IRANI: Sir, | am glad that the hon. Member has has asked
three questions in one supplementary. | am grateful for his indulgence.

MR. DEPUTY CHAIRMAN: You can give answer to only one.

SHRIMATI SMRITI ZUBIN IRANI: Let me just say this that one can evaluate a project
only when steps of completion that has been assured by the agency are fulfilled and,
hence, that was the biggest challenge. Once grants are given, out of Rs. 10 crores,
Rs. 6 crores already being given, we would wait obviously as vigilance rules apply to
us with regards to how the next tranche of funds go. That is why, Sir, the last report
that we had was that, now, we have over 138 individual toilets completed. Now, we
have sewage systems support given. We have twelve artisans' homes renovation
which has been completed but till such time that every artisan whose house and
working-shed is completely renovated, the entire amount of money we are unable to
give. The next tranche of Rs. 3 crores will be given in the next quarter of the next
financial year, and the last Rs. 1 crore can only be given after the project has been
successfully completed. In so far as the hon. Member seeking an answer with
regards to what do we do in terms of support for weavers, Sir, not only export, as |
have enunciated before, but even on the GeM platform, our endeavour is that we
bring on board, handicraft and handloom artisans so that if Government of India, for
that matter, State Governments want to procure, they procure directly from artisans
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without having a middle person take away a large chunk of the profits. | am happy to
share, through you, with the House that over one-and-a half lakh such artisans now
have been on-boarded, have registered themselves on GeM portal as well.

SHRIMATI AMBIKA SONI: Sir, | am sure the hon. Minister is very conscious and know
fully the importance of Raghurajpur in Odisha. It is not like any other little place. It has
been known for its paintings and the talent the people living over there have. If | recall
correctly, in 2007, this was declared as the centre for rural tourism. | want to ask the
hon. Minister that this Rs. 10 crore Project which she has sanctioned for the Industrial
Infrastructure Development Corporation, only Rs. 6 crores has been given out. It
somehow gives the impression that this money was sanctioned because somebody
pushed for it because otherwise there is so much groundswell in this particular village
that we should have sanctioned much more. | want to ask the hon. Minister if she is
willing to take up this as a pilot project from her Ministry and make technology
available for marketing because what they are poor at is marketing. Is there any
proposal to increase their potential ?

SHRIMATI SMRITI ZUBIN IRANI: Sir, given that there were 136 artisans in the said
project who were to get the support of the Government of India, hence, Rs. 10 crores
was, as adjudged by even the State agencies, meant to suffice for the project.
However, | would not here respond to the fact that an announcement was made in
2007. Today, | stand in this House with real solid evidence of how much work has
happened with the Rs. 10 crores that have been asked for and then, sanctioned thus.
| must here say that we are blessed to be born in a country which has a vibrant legacy
of craft across the country including handloom. Not only this one particular Project,
in fact, craft tourism and village craft tourism has now been sanctioned for Agra, for
Prayagraj, for Jaipur, for Ahmedabad near Gandhi Ashram, for Mamallapuram and for
Hampi. For handlooms, we have initiated projects in Bodhgaya. We have initiated a
project near Kullu, for Kani cluster on the way to Gulmarg and near Kaziranga Park as
well. Sir, through you, | would like to tell the hon. Member that our endeavour is to
promote and give digital service in terms of promotion of digital commercial activities
for artisans and weavers. | must here highlight my gratitude to Ravi Shankar Prasadii
because with his blessings, we managed to even coordinate with Common Service
Centres which are co-located with handloom and handicraft clusters so that not only
e-commerce facility, but also any Government facility that is needed by the artisan
under the Common Service Centre is now particularly dedicated to the cause of
artisans as well.
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S1. 372N ATSTUAT : A1 STHHTALT ST, H 3TID AT F AR {31 i 3 3R
BHRAT AT o T TERTSTYR R1ed 71 @t HifT IR uaer # Al ofas, & -1,
STal I BT, SIRGIS BT, ST BT B g3 T4 IR BT 2

21 ITFHTTRT : I8 Rt JERISTYR A ST 9aTel 21 3R A9 I9 UR Y- dTe, dl o
Tehd

S1. 3N JroA : AraR, § ST e U9 1 81 91 B T g1 AT A9 U Ry
T ISTHT P T AITBTETE, BIhINT O olgTd & MF-UTT & 3 I1di bl Wt
BT BN U fIaN B ?

%Hﬁl\‘{ﬁ‘l sTIT-ﬁ : X, Development Commissioner, Handloom or Handicrafts
Tdd ST Pl GRBR b 1Y Fdd grdl ¥ Ved © b I IRBN Hal U BIF d]
TIoTde oI |1 Argd] 81 B I STFSTST 8 3R 31 W 2 {6 U9 IR Sl WY foxiig

Gl d17] 8, 89 99 ffTd u 9 2 21 399 S U9 W) 31T 2
A SUFYTAfT : FTT . 248.

Integrated education in the country

*248. SHRI HARNATH SINGH YADAV: Will the Minister of EDUCATION be pleased to
state:

(a) the details of the programmes, schemes and projects being run to provide
integrated education across the country and particularly in rural areas of the country;

(b)  the details of total budgetary allocation for the expansion of basic infrastructure
of education in rural areas in 2020-2021 through Smart Board, Online Education App
and improvement in quality of teachers in rural schools; and

(c) whether any guidelines have been issued by Government to the State

Governments in this regard ?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"): (a) to
(c) A statement is laid on the Table of the House.
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Statement

(a) The Department of School Education and Literacy has launched the Samagra
Shiksha - an Integrated Scheme for School Education as a Centrally Sponsored
Scheme with effect from the year 2018-19 to enhance the Learning Outcomes at all
levels of schooling. This programme subsumes the three erstwhile Centrally
Sponsored Schemes of Sarva Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) and Teacher Education (TE). Samagra Shiksha is an overarching
programme for the 3school education sector extending from pre-school to class XII
and aims to ensure inclusive and equitable quality education at all levels of school
education. It envisages the ‘school’ as a continuum from pre-school, primary, upper
primary, secondary to senior secondary levels.

Financial assistance is provided to all States and UTs for implementation of various
interventions under Samagra Shiksha, including opening of new schools and
providing of infrastructural facilities, free text book, cost for running residential school
hostel, provision for children with special needs, transport and escort facility, support
at pre-primary level, training for in-service teachers and headmasters, ICT and other
activities.

Preference in the interventions is given to Educationally Backward Blocks (EBBs),
LWE affected districts, Special Focus Districts (SFDs), Border areas and the

Aspirational Districts.

(b)  During 2020-21, details of total budgetary allocation for smart class room, ICT
and Teacher’s education are as under:

(Rs. in Crore)

Sl. Intervention 2020-21%*

No.

1. Smart Classroom 224.49
2. ICT 763.04

3. Teachers Education 267 .91
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(Source *PRABANDH)

(c) The Department of School Education had forwarded a framework for
implementation of the Samagra Shiksha Scheme to all State Governments and UT
Admin which acts as a guiding document for implementation of the Scheme.

7t g g I1ed : ATgeR, SRR | fard 6 aut |/ grfivr &5 4 ifd e g )i
URIRT & gedi bl Wil FRIET & A WRT g FATILll SR A Jore arell {Rier
UGT R & foIQ "Teblpel FR1ef Aot & Hies 3 fRier 3k fRreror & forg givarar
2 Pl AT B & oy UTaeT by 2|

1t STFHTI : 39 a1t Iy

it g R area - § A S Sl S AnedT § 6 gaiad e & deae
3R ATGSI Bl Yol R+ & fory gime St iR e &1 Joren # o &+ & fofg

IRHR | BI-DI J Heq I3V & 2

i e drERard feie « s, I8 S asy Rier s’ 2, I8 el fRieT Bl
Geedl Bl [ H WRPR BT U a5 8 A8cayul bad 2l Al & A1 el B g4
TE B BRI Bl AT AS | I8 A1 9rel & b 59 9wy e & dsd
JIRATYTRAT & BT BF fon 9 89 /1 &-d 2, a1 89 Al &= 9 1531 ol I
Jrdfed ard %, gTe I8 teachers & UTRIETOT & %I'Q ﬁ, qre programme management
& feTq 81, A1e RIeTehl & 9a1 & oY 81, A1e IREd] A & IRIG =, S ATSdC Tpai
H U &, 3! Uirgfc & g 81, ey fR1er & oy od &, free i & oy
S, uniform & foTY S &, STTaRIT Tpell & BT & o &d &, a1 JTgar od
g, URTET & foTT < €, quality 1 3R dg™ & U 39 & 3R Wiy anfashR
ST Afed T AT & ol ol 81 § SHST detail T8I & BT §, HiifP 594
FHY AT, AfhT &9, 89 $7 ATRATARBI &b [Ty Y Wpet & AT A oA,
Tpall b SIUITgR AAT TR Bell deb 3R A= a3l # Faifior fqerd &l efe |

SR &TH HRd Bl

SH, A1 R | ST 9181 & o {R1erepi o ufRieror o1 f=m # o1 o
{1 ST X281 81 1 I8 Hed gu Rl & 1 89RT ST 'NISHTHA' ®1ishd 2, I8 fRiefai
& TTR1ET0T BT g1 T AT ST HTUshH &1 I 'NISHTHA' b HIEgH 3 &4 fR1erehi bl
ORI S §1 S S99 91 1 gRil B & et a9 &9+1 17 aRg & W) S1ferh areamuani
D1 ARIEToT {1l NISHTHA' & T8 5 dldbsIST & Fag Hl 23 g A 4 37fereh
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fR1eTehT = THH TSTHRT fhaT 3R 18 module & 2419 & 89 S9a! U &x I8 B
TR g JTIJTT AR SR B

it g i area - AR, | A1 Sl 9 g8 S =edn § 1 Rier @) o gg
YR FTHRETIRAT DI ASGA B b (7Y, bl AT &b Aid resliad
feremerdl @ W fohal 87 o9 el |, Rierhi a Bl & srulfie dd &
IR, HiRTerd fR1er0r &1 Iuarear g R<h yai &1 ART T 27

21 SUFHTIR : g=IdTe, M9 &1 FdTel 9 &

7t e drERard e : $1H, 310 Whall &1 G & IR H g8 8, Al STd] o
HET 11,83,000 Bl AlG WRBRT 3MR Ugde, ST Wpall bl SIS &1 SY, Al g
Pl AT 15,50,000 &1 57 Wpatl § T R1eqm 1 faen | 141 i A1} &, I
areeTfad fdbar a1 8|

T8l e 3MTa Riefehi SR B3l & U & qw~e H 439 Yol &, § Al
IAHT H JTHIOT &1 bt AT b IR | FAT1 ARG, Tfh UTHIT &30 H 3ueh! faery
I TET 8 3R A ITch I DI [ H U2 YBT 51 Y31 AUD! I8 gt gU G
g o acia 5 orafire fRiem § 26 BT IR U IS &, Iod MAfie e 7 22
BIA IR Udh AT &, A A RI6TT H 21 BT IR Udh JLATTD & 31X I<d A Heh
1.1 & 24 BT WR Uh JeAUH Bl Ife ST S owd, al Irrfire fRrem & 30
frenferi wR Ue stearaes g1 AR o1, offdh AR ABT 26 BTHI UR Yo 7eATID 5
S99 TRE Pl (HelTehy AT 98 rd] 81 B9 999 B Bl iR Al 371 31 32 &, i
3T &1 Fgfh &1 RIcRie TR 9 381 Bl

SHRI SYED NASIR HUSSAIN: Sir, in March, 2020, it was pointed out that 74,435
specially-abled students were enrolled in the universities across the country and they
are not being able to attend online classes due to absence of tools and equipments.
So, what action has the Government taken in this regard? This is one question. The
second is: According to Annual State of Education Report, that is, ASER conducted
in September, 2020, about 20 per cent of rural children have no textbooks.

MR. DEPUTY CHAIRMAN: You have already put one question.

SHRI SYED NASIR HUSSAIN: So, what action has the Government taken in this
regard?
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it e drERare e« amas we fdan 8 o arHior & | 20 gfererd sl & urd
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ST, BH 3TTTeTg 18T & HIegH 9 oI Bl &1 Wpol H dealel b ST 81 34
PRI BT BT IS TG g1 WA - 3fFctrs e &1 81, Hifdh 9 g<di Bl
Uh W 99 WRTG 51 81 AT 81 897 9T IR Sh] GRIETT HRaTs 3R THT IR Id]
Rytee foan foaair ora-oramRit & oy Y 894 UgTs & W Jawel] &f g1 'wad’
g, ' 99T 8, ‘S-S’ €, NDL &, 'SIeT' &, 91 |9do A1 ¥ Sl $B Ul 9w
T3, BA T GIALTAT D1 81 H IR $H AN DI SR T &1 49, I8 g
BT TG TS STFHAT o7

gt A fegad) - Jeg Suwwfa @giey, § 9 /3l St &l R g,
Fifes FITed wU A AId g H & & HUR 98d d8dx B &l W8l ol GRIDR
AN IR IaeT | wrafie Rien R 9ga suret s &1 S %1 8, S 9gd SR
&l

HIER, § 3T9d ATEGH ¥ Udh SIHGRT UG BT sl gl 3TH! A1 H3iT
SIS Srad & TfRierl & IR | a1d Pel, g3 99 TQel S gR F A1 781 T, dAfd
3T BIRIAT BT § TR Yo H Srad ST Tpel § S D.L.Ed. BT Gier sl oY, 99
2020-21H STer’d ST Tpetl BT ST AfR1eTor o7, I 9y Bl I 9wl B (1 T
21 39! IoTg ¥ S W, o 9 argad S 2.

1l STFUTI : 3 FITA Y|

gl M fgadt @ w), I8 A1 A € & av 2020-21 9 S ST Wpell b
R1EToT 1 I g9 "IN B &7 A7 &, O FA7 Y ITh! §9 a4 H SIS HR ol
3T el ol ?

it W9 NERATS 9’ : AR ST, T ST S 91 R el 8, 9 GHI qdd
forg <1 et o1 31ferer 1farf=ras Imam o, S9H Udh g Ig oY o 9t et
I TIRIETT BT BINT 3R S YN H 31HT 87T, 9 THISIATH & HATIH I SIUAUH
IR fHar o 3iR 2015-16 TH AdDH! TSI of <41 AT1RY o1, JfS 2] forar a1 S &1
ATeT 3R TSTIT 7T, &1 AT o1 & 918 fh TH ATl 3R 17 AT 314 SHHT 9
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o qgh! THY AT 7T fh ST S1eATIH BT BR 2 &, d URET0T o .. .(HIIH).

it SuuTafa: T8, it 9|

91, 7S AR ST HBIed, H A1 H31 Helqd & 998 Udh (a9 o= arsdi gl
9 TGy 3R H1y fermera #§ |riore tenas & forg srearga o fFrgfs gl 2,
al 39 gifdTieaer A8 3R ShIFITHRT &b USUSH Bl SADBRUNC 8l (5l &, IS
U 98 g1 [T 8, HUAT $H G DY DI HUT Bl STy

it STFUTIRT: TE U GoId &1 T =T — 249
Impact of COVID-19 pandemic on poor children

*249. SHRI SUSHIL KUMAR GUPTA: Will the Minister of EDUCATION be pleased to
state:

(a) the steps taken to mitigate the impact of challenges thrown by the COVID-19
pandemic on out of school children;

(b) the guidelines issued to States and UTs to devise a proper strategy for preventing
increase in dropouts, lower enrolments, loss of learning and deterioration in the gains
made in providing universal access, quality and equity in the recent years; and

(c) the steps taken by the Ministry for identification, admission and continued
education of migrant children?

THE MINISTER OF EDUCATION (SHRI RAMESH POKHRIYAL 'NISHANK"): (&) to
(c) A statement is laid on the table of the House.

Statement

(a) to (c) During COVID 19, the Department of School Education & Literacy has
taken several initiatives such as series of meetings with the States/UTs at the Minister
level, Alternative Academic Calendar for grades 1 to 12, Pragyata guidelines for
online/blended/digital education, Manodarpan programme for psycho-social
support, PM e-Vidya to provide multi-mode access to education, Swayam, DIKSHA,
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Swayam Prabha channel, E-contents and use of Radio, Community radio and
podcast, learning enhancement guidelines and innovative methods of reaching to the
last child, Mid-day meal in the form of food security allowance/dry ration to the
students at elementary level etc.

In order to ensure that children have access to education with quality and equity, the
Department of School Education & Literacy has prepared and issued detailed
guidelines on 7th January, 2021, on the steps to be taken by the States and UTs. The
link of the guidelines is
https://www.education.gov.in/sites/upload__files/mhrd/files/guidelines__ oosc.pdf

Education is in the Concurrent List of the Constitution and majority of the schools
come under the purview of the respective State and UT Governments. However,
Ministry of Education has issued guidelines for identification, smooth admission
process and continued education of migrant children on 13.07.2020.

The guidelines are available at

https://www.education.gov.in/sites/upload__files/mhrd/files/Migrant%620labour %
20guideline.pdf

7 el AR AT IUFHIIRT HEIG T, H 3T ATEqH A Ha1 dred] g fb J3l1 off =
SHP ISR JATTATS R1eT IR I3 [IRIR W S99 (A7 21 IR DIIS-19 & SR 984
I TR g7 37+ ATIT-TUT & A1 I el T AR SADT ET Soirs= & qregq |
YR, ATSUS AT AETSS F Bl 81 Faohell 51 b STGTAR IRART & ITH HHIIER 3MR
3MSUS 8l &, R Ud ANTsd 7, shafely afe == # 1 a1 IiF 9<d &, f S e
3iTeITg o] 81 UTel | T U1 IS Yae foham 71 §, dRifh STRETS &b IT<....

1t SUFHTIRT: 3T AT Yf5d, JAYD! &1 HaTel I8 o

Y e FAR AT § U8l U &1 JaTd Yo &l §l ARCIs & 3R Ig Wau™ & &
I7o W1 TR, g 3R YT Ted e, 5l TR | &1 Sh] fTTarg T 1R1ef & fofy
HiTgol T 3MSUS < BT Bl UTae= fhar g ?

2 09 graRare feie: @giey, Is a1d 9l 8 6 |d Rien s & a8d %
fehaiTdl, ThT 39, b1 AT 3R IBT b b HETE Ao 3Mfa ot At Giaamyg i
freel T 1 15 31R 3T+ f77 ol iR e #oigRl &l a1 &1 8, g I8 bad
BU QTN & [ Hegre |, Sl ggl & [Gad 8I1d U, S &1 HelHl 4 el il AT, 59
FHY SN &1 BOIR BRI JATRTH IS Bel & Gl § I BTl Bl Iucte] BRIl
7| $h 3TATAl AT STh aR H B8l 8 = urdq gfaeny 81 g, vl uiRfefy

107


https://www.education.gov.in/sites/upload_files/mhrd/files/guidelines_%20oosc.pdf
https://www.education.gov.in/sites/upload_files/mhrd/files/Migrant%20labour%20guideline.pdf
https://www.education.gov.in/sites/upload_files/mhrd/files/Migrant%20labour%20guideline.pdf

108

[RAJYA SABHA]

31Ts fop g1 gV 5 pifde-19 HETRT & Wabe W el Ra! AT 3R 89 91 3rggd] 81 9,
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1S <formie =2t © a1 fo79% I $ex-ic gl 7, I9d folv T U9 P 32 Iy
Y (B — g9 oo™, a9 O IR 1 Had 31 ATEH ¥ T, SITIgd R b,
7T oR fopar 3R fAf=T wregdi & 13, T8l 69 81 Hhdl 2, Al (STl B
ST A1 | &% e # S-S 9 49a 81 hdl 8, 98 g [haT| g9 39 92| &l
da DI BIRME 9 Bl I8 SN e 8, I8 sl 3R bs WHR A el f[awy g,
SAfTT XSl | Y 599 91 § BT 31<sT &1 fhaT & iR | S1eaTIdh! Bl 3T HIegq
Q gUTS <1 IATE1 § , T8I+ 95 e8] $1H fhar gl

2 gefler AR a1 TSy, HA1 St 7 AR U8l Y9 &I Sfarg &1 foan, # faed
B [ QMG GAR UL D1 STd1d P31 fiiel| 3RETg b d8d odl & oy I 91ed &l
T AT o6 g= D1 W1 R1efm, W1 o 3R w1 JAHR <1 feell SRR 396 foly
2,400 BYY HEIHT UTSAC Wpell b 25 URAT B bl a1 b (o7 q7eg el & AR ST
<<t 21 BRI | JaRr-134 & d8d b IR 461 30 fYeld &, 981 3Ry Yae an],
T 21 RN |[iZd 980 I Il | RTE Act AR 81 81 HT P75 ARBR I A1
BRI & ol ITD] 1T B DT DIy YKATG AT 61 57

it Tl drERATe i JEied, I9 gaT § 25 UleId BTAl Bl UIsde ¥hall H
TSI BT UT98T 2| I I8 Ped gy Gl & [ 58l 98 Yae..

ot ITygUfd: 9= @9 Gﬂ, XTHY YH 3Tl Statement by Minister correcting
answer to question.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-I to this Debate, published electronically on the Rajya Sabha website
under the link https ://rajyasabha.nic.in/business/floor _official_debate.aspx]

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): Sir, with
your permission, | make a statement correcting the answer to Starred Question 111
given in the Rajya Sabha on the 11th February, 2021 regarding ‘Eligibility in Reserved
Constituencies’.


https://rajyasabha.nic.in/business/floor_official_debate.aspx
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MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m.
The House then adjourned for lunch at one minute past one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

STATEMENT BY MINISTER
Vehicles Scrapping Policy

MR. DEPUTY CHAIRMAN: Statement by the Minister, Shri Nitin Jairam Gadkari.

Fs& aRas R ot F3; a1 ged, oy SR weaw e Al (s fAfoe SR
TSHN) : AT IUGATALT HBIG, A et 301 ST 7 379 goIe A0 H THh{U
T & HUR YA @ A1, § 311 I GO bl GRI ARE A 3M7Uch A N B
el g FEIeY, WIRd H 51 ARg B AR dT8d ©, 91l 20 I9 ¥ 3fferd IR § 3f1% 34
g Bodb AICY A8 &, oif 15 99 | W) 31feres QR &1 99 e F1or-u3 & o=
ST 17 AT HeH 3HR 9R] BHRII a18+ 8, S 15 99 | 3Afde YR &1 YR d18
fihe aTE=i @t a1 # 10 ¥ 12 T[T Af JATAR0T UG B & 3R AP HIRUT AN
ST H UGNl Bl TR W1 BIB] TR 21 fIRIY w0 I fSoell § Iguul & FHRIT Bl
DR BH 9 AN AR WY 81 3HS A1 -1 A F$h YRET &b (ol U SIRGH I B
SISl SR 9ad el 8, TP BRI WY1fdd w9 F pollution ¥t & BIdT B
319 EH BS-VI & emission norms &I WIHR fHaT gl qAfaRr &f e I AR fuel
consumption 1 I I W1 $9 91 B [I=R BT 31 2

e GIIaRul, qI8+ el Ud USATdl & Y&l & f&d H Ted uRas iR
TSR] H3TeTd Voluntary Vehicle-Flest Modernization Program (VWMP') 3121dT kUi
1T BT YB3 DR BT &1 I8 Uh VAT 4 -fa urferiy gifl, R 7 daet qR
qTE=1 DI ThY B BT YT [Hel T, Ifeh Y 918+ Wie & foly A= ST H4

D1 AT Aglerad i He|

EHR T H ST 3MTS ol RIS YUY & crude oil BT AT Bl 2, FTEH
Pt 2 B TS YRR IR 919 el &, dicth YR 1811 DI R emission

technology & HTRYT eI TGuUT AT Il &1 AT Th{UT Urfer<l geb Uil aiRIRfer b
forafor al, R Shfiar Jed, siicHdsd SS¥¢], component industry 3R
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AT ST - 39 99T BRI 81 3T Y o9 § U Se%¢ Ul &, Sl 918X &l
ThU b TSI automobile Componentsél_*ﬂ??:f%\*l

W, YT g1 &1 8 foh copper, aluminum, steel, rubber and plastic - 3
Tﬁfﬁ raw materials ThUT &b BRI AR %5[ \IIIQJII o+ JM99 91 H 18 metre draft
SRR %\r, S g U & GH\_IL[-EI'IU[(ﬁ automobile cluster I9T9 & %I'Q I Hdr &
21 Raw material I 819 & BRI WHIfdH WY I automobile components Pl DI

o BTPT HHT TN STH 40 TRAT D HHI AT

S AT HIT automobile industry 2T &l T SATET ISR S+ dTell SS%]
g1 Y HY SFRRY off, a1 Udl Tofl fh ST turnover TS T oTRG HRIS BUT BT &
3R T H I HTET employment S dTell T8 ST & AT SHABT Al oI T
HRIs BT THIUIE gl HfTad wU 9 89 ThiUT & BRI S dATdhe H AR
competitive R Q_ci copper, aluminum, steel, rubber IR plastic AT eI m
automobile components &I BHI, TART TaIAIC i, MY YT U 97T AR
employment potential | Eﬁ_@Tﬂl m vehicle manufacturing cost A B Bt 3R ar8d
& AT B, vehicle BT EhT Hed Sl SRTHI IR H ©: UiTerd 8idl 2, 98 A1 ferm ud
ST FfEfhde Y firerm

SOP ATT-A1Y I 39T U advisory W SIRT &1 7, oTqd dgd <l Y ®ls
Rh Ig Alcfhbe AHR T8 TSl WG S, SHBT 75 Sl BT BT IR G
RYT BT Al el il 899 39 UbR Bl advisory Wl HIRT ARBR DI 3R H ITb!
&1 81 TSI AfShdhe & AR W 77 T8 WIS & oY Ui uRA< &l ge fyerd
3R YT i qAT IS S | |1 AT g MAerfl 9 &RT 7Y a8 Wiied &
WFﬁWT%H%ﬁﬁGﬁ'\’automobile sector ®I sale Gﬁ‘\’Elé_ﬂﬁl

SHH 9T TRBR 3R AR TRBR BT Sl SIIYECT &, A & [ 59d B
30 ¥ 40 BYIR HRIS BUT BT SHUAST g7, Riifh gD HRUT A¢ AT8A1 Pl WG -
faspt BIfl SHS -1 G AEdqUl 91 © fb 95 oISl & BRI Sl fuel
efficiency &, D BT ST SHRT IS ARG HRIS BT SIS &1 V&l ©, I8 Wl HH B
§ 3Tu ORIy WY ¥ 59 919 DI He1 A1g N 6 g9RT giadic FFRE 1 lithium-ion,
sodium-ion, zinc-ion, aluminium-ion CACERREEC AL Eﬁﬁ AT BT AR EXil T H
ISRO ¥ TR DRDO T, TIHT Shgl fhaTl 3 SR <2 H 81 percent lithium-ion
batteries 99 Y&l © 3R Tad w0 |, Tdh AT & 37X I H 100 percent lithium-ion
batteries I SHH A& HSIYUl a1 IE & b 314} Sil Selfdged Bldhedd &, I
BT AR USRI Blhed B HIAd H HIH! R B, TR 9 U6R F 89R <37 §

ST Bl 8T 2, ART [4eard 2 o 377 arel T3 | &1 |rel & 3fax Ui wpev, BiR
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FIeR, SIoTdl Bl 99 AR Salfagd ¢ @Ik, galldgd BIR IR 3R golldgd a9 Bl
BT T same BT SITYIT AR TG U971 89 SIvTd-UTel IR W &R 38 8, S99
S A1 B gelldgd UR BRI SHA SAIC W g9, YUl 9 &H 1T 3R S |d
NI & BROT, S ST FIR S Bl g AT ofRG BRIS Bl so%c! 8, 59 89 U
AT & 3ER T g BRIS Bl g9 BT Th W 9-1-1 81 & g agarq & 9
IATHT fh Ios & a4l sisw g § HgthaaiRy & Iz ol fead wu 4, &9
S G BRIS DI $S¥1 JRd a1 3R $HP HRUT &4 MIead ®U ¥, dos Bl a4
T Hh a1 8 g+

X, automobile sector = SRIYT 3.7 GIS) oI T directly 3=&IdT indirectly USRI
four g 8iR SNl THINAR 3} 7.2 g Eb_@l@' gl Scrapping policy Cg ?*ﬂTc[gﬁ U A
dhdel g1 31i¢b$i ) cglfc\s{ Eﬁjﬂ, dX scrapping centre, automatic fitness centre CAKCNE
I 9 BoIR BRIS T AR 197 3fR 35,000 S BT direct employment e @)
FYTEET 1 AT SUYTafd Hared, 1 9R <97 § 22 oIRg $I5a9 & Gl 81 89
R N 7 o8 9 B 1 9 I efdv SfHT e ok 39 9 B9 39 YhR & af
fhe=1¥T 31X Uieger |icfhadre I aTel Hed YY) A€ H Wi 38 ©| 7)1 94! Hi|a)
 3TRIY & T 3D &5 H 39 bR & AT Wie & [oly ST SRISHIR AN &, S
foTT 31T 3T 3T TG T 899 WRBR Bl TR I 9 if 7 ot & © 3R
g & foTY 89 I8 $© incentives 41 < %8 |

X, indirect employment, 1T allied services sector and research & development &
g H Wl YRT I SITGT AN Bl ISR e &1 JUTaHT 81 Scrap material I U
elements ¥ T %ﬁ[, ST electric vehicle batteries research ¥ ®TH aTQﬁI SEHErUECY
f%fl(’, NdFeB magnet, S %Q_CE rare earth element %\r, Neodymium @fﬁlﬂ?ﬂ%\r, Yg Udh
Bl HE?CF‘;[U]( magnet 8, 34 3HIC Bl I8 &, I8 EV (electric vehicles) H AT @
IR Ig BH scrapping policy I frerm # mudh! garI dledl %’% Yz magnet Hac
$HIC g1 BIdT 21 3R It scrapping @ ST, a1 S99 Neodymium 4T UTe 81T,
SRR magnet HRXJ ¥ g9 ghil| Lithium, Aluminium S metals @1 CRIE 3
electronics and IT industries @1 XT§ TR &I ST U raw material Wéﬁ“ﬂl X, ﬂ—s’\_rﬁ
HRICY BIEIR Bl IRC B, THH A 4 lithium-ion FIebTerT & TR UR R ol ST XEl
HEH S 9HY Udh hazardous waste gl Hfead wu ﬁ, g ST BART automobile
scrapping policy %\, gD gIRT &H ETS AN cblag\c% dve &I A1 lithium-ion fTdTe™ &
fTY SUIRT R U1 | Y a8+l § YR 91811 b Jeblael maintenance cost T BT
B T B 7T 18 o1SC de 8Idl §, FoTad! 978 9 fuel efficiency W gac © iR
I Bl $UT H T8 SITG] A<l 8, IGT0T W HH Bl &l AR 3T Fa AR & b
ITE win-win situation g1 fHHT TRIT ATGH! BT Eldhdd &H GH X &, I 95 N q,
A4 39 YR &I 914 el gl I8 TP U Ued 7, [od R H IR K haleed &
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STV B JRIE W TG §8/Y AR g, SR d611 3R fuel b BRI
AT STl D1 maintenance cost &1 Wt g<d 8RN, Il Fodh GR&T BT |l &1
G SITQAT 3R TITaROT & el | AR AFHT JT 531 Sff 7 S Wby fhar 8, S
A1 ORT fhaT SITQET| HAATed 31Tl $8 8 § /9IS JARLEAT, gIHe AlShh
BRI BT, S It AfFfera edhglesd @ fewfoRiT iR foaR ura &=+ & fory
g, S 30 fa7 & ufests S99 § 291 Scrap fHT ST a1l a8+l & foTU criteria
Hd: Eﬂ%_*ﬁ B vehicle fitness TR JMMETRT %ﬁ‘ﬂ, ST commercial qISﬁ\i & 9 |
automated fitness centres & ATEIH ¥ 3R private qre=i & " H non registration Cg
3MYR UR BRI I HIUGS, STHAT, b 3R ST S I 320 BT 51 ygherdi &,
dfegeh AT & best practices 3R JAATHD AT &b TLATA AT 1T 2| fma
W) 9189 & e S¥T | ITHdl I 37AAT §T P I I THTUT-UF BT TIHIHRT
B3 H TAH 8M TR 9 end of life vehicle BT &R &1 SITUM 3R end of life 1
UR g8 scrapping H SITQMI @Tgdl &I fhed MaiRd &3 & oy Auss qeud:
emission test, braking TT ®s 3T GXIETON & Hed WRET SUDRI, Sl ho1d A
a8 139, 1989 & TR &, D AR B

I8 yTd foar 1 B o Hafdaet ared, argd fhe< a1fdd &=+ ¥ 3%l Y81 &
ATl H 15 a4 &b eI AR WU H de-register B oI SITYINI ¥ disincentive &
®Y 4 e JHI0T-UF & 7Y 98T g3l Yoib HHARIIS a1+l & oI initial registration
1 T 9 15 a9 9 37 & Sl a1 ©, I (oY AR B

I8 IR & T IS UTgde ars= 20 99 & UedTd &1 e YTl STl & JAdl
TSI THTO-UF BT TdI-IBRT B § et I8a1 8, df 1f<ard %0 | a8 de-
register dX o ST 3@ disincentive & ST ® ®TH del g3l re-registration

Rled initial registration Pl I 15 a8 Tb & qra- & %I'Q ?*I'I‘;[ETHTI

IE TR B fF Prg WReR, 9 WRGR, TR 74, daradi iR 57 gRkagd
SUHHI, ATISI D &7 & SUHHI IR Hs qAT 9T TRBR b W< Hhr &
U@ﬁiﬁmﬁiﬂﬂ'@l@@15H§$aﬁaﬁﬂﬁw®de-register3ﬁ?@ﬁqm
STUT 399 feate Y 9¢l, 30 vehicles Wt Aol fuel efficiency MY Il e
IS0 WY B H BT

T AT YRT A8l & 1T Dl GSTIdhd Shiud hesii, Sl ATt DI FhiUT YT
UF UG A1, & SIRY YR 3R 3Fhe arg+i &l &hy & & oy i uicdrg=
U S| S faRT Hicare=i # e o
(1)  HBIUT Hex gRT )M d189 & oy a1 191 ®6hy 93, i1 U
Q ATE P YaF - oA o BT 9T 4 3 6 TR™T BT
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(2) HFSH B Y Sl argdi &b foly 25 RHT T IR 10T S arg-i
& foIq 15 URAT T& B B BT ATH Wl SSTIT ST Foboel B

(3) ared fafmiamstl &1 ThUT JHI-ux & ygel 9 9Y d18d Bl
WW5WEﬂ§€WWEﬁadvisorygﬁﬁreleaseWﬂ%\r,
9 automobile manufacturers HIfTad w7 I 9=y ﬁ'ﬁ, QW ﬂ?f
feream<r g

(4) SHP ITATEl, THUT YATT-UF & Taol | 37 I8 WIIed &
foTT USTTehv T geh Wi #1% fohaT SITQ|

Aedh URTET R IGMN HAGI X ARA H Uoiidpd dreq Whiu g
(IRAITHYD) B RATIAT B! @l I AR T IR & Psi Dl Wil & foly
HraST T R IS ARNERT BT AIcdTSd Bl

I8 IITd I 8 T3 ORI & T H, ST8l GRTT R6H DI ThY B IAD! TR B!
Trﬂ_cﬁ%\’, EIET integrated vehicle scraping facility Eﬁ?ﬁml Ira%lqcb%, S BIC Q91 %,
I8 ST vehicles scrap ThT T €, ST press BXF AT AT H &1 oG <7 9 1Y
H S Bl G &, TSR 37T H A &I Fawel & Sl 39 ave, R S8l &
BHRT ISR H U T3 SHIAM! TAR BRI, TS FUIC H YR a8+l & HRop 9
BIIGT BT 31X $A raw material AT BITTI 31T 6T ST IE UG &, SADT Y1 8H
JATRd AR 3B &

Ul RaSdH! & AT A HhIUT JALT DI Y ARl USThRU HihAT & A1
UITERUT 3R TGNl HIFG S| 3R BT &b FHT AT AT BT AFUTAT HRAT BT
31 TRE, HATAT oY ARBR, 71511 &3, JeHIase Hafai ffe gRT qididY died
TR I3 Tferd fhea<d Brsi Bl RATIHT B Y geTaT <77 R SIS 7 ded o Y
E@‘Cﬂé“ﬂl ﬁﬁﬁ test lane, IT server, parking IR grei &t el Tarsie! &
forT wate wr= g1 @nfavl Al & eavia | 999 & forv fhea &g & ddarad
Fae TE FAeT UM HAT AR A/ ST B AR Ja ge T8l dl
fhemg 2 & foIU sy a9y forar ST I 3R gdieror Ruie A} electronic
modeﬁé\mﬁaﬁml

URAITTIT ShUT T & 31ded & foTv Gurfad 99g-3v1 59 UKk 8¢
1. TheTa q_ievr 3R Th U1 =i & folq 71 ¢ 01 3fagaR, 2021
2. 15 I H 3P YR ARG IR A TDH IUHHAT P ITE1 DI ThHIUT
01 313red, 2022
3. WRI g1foTioye are=i & fofg fhe=4 udieror sffFard : 01 318, 2023
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4. 3 Y AT & fI0 TRUEE a¥le A fhe-g g¥leror J1f<ard : 01
S, 2024

39 1T & gRTEAR I H BRI JCHIEIS S, ST 31197 TS ATd g BRIS Bl
THINIR Bl & 3N AT T ofRg BRIS BT TFAUIC ddl §, a8 Hfead wu 9 31
dqTel U1 ATel & 376X 10 oI BRIe | W HUX S TE e SITST ISR 4 dTof]
és%{l %\Tl g b HI-YMR, ethanol, methanol, biodiesel, bio-CNG, electric, hydrogen
fuel cell, 31 X W 89 B & I2 &l AT d<E, lithium ion & AT sodium ion,
aluminum ion, zinc ion 3N steel ion TR Qﬂ%ﬁﬂ?‘ﬂﬁb_{@%\;l

319 hydrogen fuel cell @ $B Tfeal Wl URAIRTG Tl R o &, R+ 9 & ¥i9
RIESINE) JIR BT EWW%W import substitute, cost effective, pollution
free 3R indigenous - {3 @Al b A H=1-1=1 RIUe &, ST qAlaRor & forg Y
a5 JATGeYD AT I8 SIoiel, Uglel IR RS Tl Bl import I HH BN, ASHIR Bl
AT fereor HRfT 3fR G2 BT growth rate DT 4T contribute BRI T @ ldbel QRIAT &,
9 WX BIB! Il Bl & b TR A &1 B H AT A1 b IHD fuel
efficiency 98d SATGT &, A5 CaAIdlSll & BRU IHB] HIgelSl Sdel BN, 1A
UTIR & BT 3R IFS! I SR 98T 89 I B18d 991 32 &1 U8 feel
TR I IR (o0 AR Fehd 2, 319 S BT5aol & 1 &H TS o7 AR T¢I - 18 € 4
feeell-qHs S Ial ST S99 ANIRE® Bk |l & BT, I 8RN §TIIeA
TaTare & forg Suanft g 3 fi1-fe Rigueta €1 et saa! %ed g8 8, 394
T3l AT Fah1 AN (ATl B, [ fofg § 9gd g=gars ool

MR. DEPUTY CHAIRMAN:  Thank you, hon. Minister. Now,clarifications on the
Statement. Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Thank you, hon. Deputy Chairman, Sir; thank
you, hon. Minister. H THTH HEH ¥ & I URARI 3R I AR ! AR I $O AT
G Fredl g, S ot 4 91 gfethel 9 U TS! WRiad 81 3mad WR1 Rith U
JTUE BIITI ST8T 31T &8 X2 B, 'State Government may be advised' gy reT-deax
Bl 81 foh 25 TRT B 50 TRHC B DI GHIGAT &1, S IS SR & FeH H 8| 31
vehicle manufacturer Eﬁ?b_&!ﬁ%\;, 'discount of 5 per cent’, Jdg dgd 3l gl sﬂ_ﬁ CERIN
319 15-20 TRICT PR A - M9 A1 I |l 9ga geial ¥ iy ofd g, Iz fmig iR
JEAR BT

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, considering the future
eco system, the Vehicle Scrapping Policy is a very good initiative. | stand by it. As
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Prof. Manoj Kumar Jhaji said, | would like to say only one thing. If we buy a
refrigerator for Rs. 20,000, and after sometime if it can be sold only for Rs. 500 or Rs.
1,000. Similarly, the old vehicles are owned only by middle and lower-middle class
people because they cannot afford to buy the new and updated vehicles. So, when
you are taking the initiative of Vehicle Scrapping Policy, you have taken some strong
steps. All of them are to be appreciated. But, here, | would like to suggest only one
thing. The scrap value for the old vehicle, given by the scrapping centre is
approximately 4 to 6 per cent of the ex-showroom price of any vehicle. Can the hon.
Minister consider about enhancing that? ...(Interruptions).. | think, only that would
help the people who own old vehicles.

it wiferfe Mt (o) : "8Gy, | 3Mud STRY A" 31 Sif A I8 S
EIEGI _§' fo < antique cars %, DI Udh different category %\*, JMUPp eHe | de
Pel reflect Tl BIT &1 31T antique cars & oI Bl G WA BT dled & AT
T8l ? ST luxurious cars Tel %, T BRT BT middle class use BNl AE\T, SEEY ]%FQ GI\?TI
faapd 8Iftl 3T average @1 910 &R 8, TR 98 Wi I9& o1 faamd 1 H luxurious
cars ®I 91d T8 B & ?i", % 37 cars &I middle class use ®Rdl %\*, ST thousand
CC ¥ 1 @I cars &, SH IT A1 SAGT Aleds! Hel I1 I {7 89 3T I B
YTaET B, 1 g8 ATHGTIT 7M1 H appreciate BRAT g 1o AT IHDI 37T H Y DY
g 8, I JMga! T9uIT & 91 987 S logistic support ST TS, 96 {17 31y
RIT B, I8 ISP SHUR U |

SHRI P. BHATTACHARYA (West Bengal): Mr. Chairman, Sir, this is undoubtedly a
good proposal. But, there are certain contradictions. So, though you, | would like to
mention two things to the hon. Minister. | think, with this proposal, the Government
will encourage automobile industry so that more automobiles can be served to the
people. It's fine. Let them do this. But, here, it has been stated that vehicle
manufacturers are also advised for a discount of five per cent on purchase of new
vehicles against the scrapping certificate. Why is it five per cent? Number two, if any
manufacturer does not accept this proposal of the Government of India, what action
will be taken against him? ..(Interruptions).. Another, very important
thing...(Interruptions)...

MR. DEPUTY CHAIRMAN:  This will be your third clarification. ...(Interruptions)..
You have already sought two clarifications. ...(Interruptions)..

SHRI P. BHATTACHARYA: |see. It's all right.
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%ﬁﬁlﬁ?ww:WWW,WW#Wantiquecars%ﬂﬁ
H BB 8, b 3T category SHTDR, ST TR&TUT fhaT ST IR &H S el
THIR S| ITP] scrap HR BT SHRT BT NIST T8l &

qEIGY, HAST 311 511 7 S middle class @1 910 ®al 8, Al H JATYD! YT G& B A9
qIATAT 1 T4 H Bletol | o1, A1 § ISt 3§ s A1l 9 FHY H Ipex o o)
AR THeR I FHY 22 [HAMIER Bl average Il ATl 3TST & FHI H G5 80 A 88
fhediIex dd Bl average <<l 81 31T I8 HeT ST b 31T vehicles @1 average
22 fhalier W dgd~ 88 fhaficy dd &l T8 &l $H! a¥8 ¥ TfSdl &I average M
Elﬁ?f %\’ IR ?Rﬁ? 91 electric cars \’)Tl—sL %I T 74 bullet-proof Tﬂ@ ‘Eﬁ@' Ell %\’ AR H
electric car I 91 constituency | A T*;{I gl Sl WI?‘:?[ T @4l 20 F 25 IR »qu
o, 3T electric car BT Wl had 2 BOR BUT 3T &1 $HH a1 saving 8l & P
middle class ®T BTIST BIT 8 i efficiency aﬁ%,ﬁwﬁspeed ﬂﬁaﬁiﬁl Qﬂﬁ
Wﬁﬁ@ﬂ%ﬁ?ﬂ%\', Yz breaking system HRRIGRESED breaking system
3R 3ITST o RIFEH H technology a1 Gab! 81 BHR S H DIfdS I ol HH AN AR &,
B 9 O H UM o UaIscH Bl I8 © 3R $¢ ag ol WX g ©l A
automobile H BTHT GUR fHAT 21 TRTSTH W A dTel 18 | 35 IY &I IH & AT
TSh AX B &, Sl difds A u1aT B HY Aiel &f sremerar § &% el § wHel
appoint PY B BT A=AT © fob technology dgcl+ P BHRU] XIRET o Elé;“ﬂl JgT IR S
Uie R¥C DI 91 Dol 8, 891 59 aN H automobile ATl ¥ g1 Bl &1 B AR o
accept AT &, P AN o &I BT, ATHT market force H FI AN Ui URAT
accept B IT ITd! AW A B ATl &, BH SHH PO ol DY Fdbdl &l IDT Sl
qeT 7, # foret w21 St 9 arRIg {6 2 6 59 Scrapping Policy & &RUT 519 YR
vehicles b4 81, 1 AT Y vehicles WRIGT| BAR fSUrcHe o sreuae fovan ® f&
Y 30 W 40 IR HRIS GST B income  FeT, Hifdh 3w T vehicles 3TR g+
S e a1 f iR 81T 8 3R 9Rd ARGR b1 WY i1 81 519 d¥) A1 fad 530
STt T IfId &9, 9 59 WR foaR AT 899 fo=d 301 ST &l ST recommendation
e 21 3fciar: U8 o<t WATerd 1 &1 BT BT, Hifs <2 H UGHUT Bl HH B &
1Y 37R $TehT $ UHR B! AT o & [T I8 SUIRN BITT| ST8T b IHDI cost
B gTd %\*, STDT cost U waste material ®T cost %\’I 39 aﬁs‘aﬁé < ar Q@ % -
H AT 4§ Bl o1 b o mieai WAl g1 & 1 ST 811 Bl BISHR dTdh! 44 $B
W%,Wﬁﬁﬁaﬁﬁl—d%ﬁ? WQ@WWIG@W@maverage o T8l
AT 21§ 8T R fhedt 15T BT Sooid el BT, oifeh Sl State Transport &1 ST &4
g, S9! Ul 8Terd © fob Ia! Rasfdhar ¢l g3 &, Us ol & 81 7ol AR HHI-HHl
Sd g6 Al TEl A &, d 98 S+ EXI9 BTd H & IR SH¢ Ufdascd ¥l SI1e]
BId B B9 URISTH & BIRU AN ! GR&T I T81 B Febdl &l Bel 1 Hel I8 win-
win situation for all stakeholders 21 H 39 A RIE BT b 39+ T GeITa
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fau 2, 89 99 IR ¥RaT 9 foaR o3 3R I IRPR 3R YR WRGR BT fad
AT A WS H g9 Sl Nag 961 8, SHPI 8 Y 3R P concession &
b T ITb 1%4(’ A T B ST I BT transport sector %\r, g fafeaa sy 3
S 98l ST Y g important ST I8 8 Th 399 T BT export 7T 3R
W AT B AT employment potential i EI%‘T[I Y 9 d1d Pl ST & | KIS
fp ERsl I H I 1T employment potential S+ 9Tl automobile sector &1 HH 31T
BT DT ST AT © fh SHBT ITe ATd IR BRIS BT total turnover & 3NN ATS
M TR BRIS BT export Bl 3MUDHT TE TGN MT 811 b 0 F9I I,
SIdeY 3fR BRI ¢ @Il g1 dTell BT 31U 50 per cent production export B
el Bl 931 o 8 o (99 WU ¥ I8 win-win situation 2, 3T G4 ST $8H qY
HEANT HRY, JgT AT MM R T

REGARDING POINT OF ORDER TO OPPOSE THE INTRODUCTION OF THE
INSURANCE (AMENDMENT) BILL

MR. DEPUTY CHAIRMAN: Now, the Insurance (Amendment) Bill, 2021.
SHRI JAIRAM RAMESH (Karnataka): Sir, the LoP wants to say something.

ot SUUTUF : 319 U e BfhU| 3MUP Tf & U AFHIT AT F U U el
g1 H U2l 39! UG §, 3HSP 91§ A LoP AT 91 o

"A letter has been received from Shri Shaktisinh Gohil, Member of Parliament,
mentioning inter alia that he wishes to raise a point of order to oppose the introduction
of the Insurance (Amendment) Bill, 2021 as the said Bill has been included in the
Revised List of Business for today, that is, 18.3.2021, without following the requisite
notice period of two days under Rule 123 of the Rules of Procedure."

The To be introduced’ version of the Bill was circulated to Members
electronically on Members’ Portal on Saturday, the 13t March, 2021, and the Bill has
already been introduced in the Rajya Sabha on Monday, the 15" March, 2021.
Therefore, the stage for moving a motion for opposing the introduction of the Bill is
already over. As per Rule 69, after a Bill is introduced, the Minister-in-charge may
move a motion that the Bill be taken into consideration provided that the copies of the
Bill have been made available for two days before the day on which the motion is
made. As the Bill was circulated on 13" March, 2021, the requirement of Rule 69 is
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fulfilled. Further, the Bill was included in the advance List of Business for today,
18/3/2021, issued by the Secretariat on 16" March, 2021 and therefore adequate time
has been given to Members.

In view of the above, the point of order sought to be raised by Shri Shaktisinh
Gonhil, M.P., quoting the wrong rule, is inadmissible. H’H‘*ﬂ'qQ?{Gﬁfﬂ I

faer & = (st AferpIefa @=A) - SuHHIRT ABIey, H 39 f9dl & IR 9 Ryt g1-<iA

dTd BT ATedT gl

it IgQHTafer: 9 U= AP 9 B <, 79 39 A ... (FILH). ..
7t SRR e W, {9 introduce 81 &1 21 ... (TEE™). ..
sﬂqﬁmﬁwaﬁ: AR 3ITO)T gged! {1t I8 & fob Sl Insurance Amendment Bill ..

st IUMUMMfY: @A S, motion T SIH SIRTU, fBe 3T IfeTql ...(caaem™). ..

Shrimati Nirmala Sitharaman to move a motion for consideration of the Insurance
(Amendment) Bill, 2021. ... (Interruptions)...

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | rise to move that the Bill further to
amend. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can speak after she moves the motion for
consideration. ...(Interruptions)...

it AfggwToj @A H introduction & Ty W dTel BT §l...(FAUM). .. because it

should be sentto a ....

MR. DEPUTY CHAIRMAN: Let it be moved. Then, youcan ... ... (Interruptions)...
SHRIMATI  NIRMALA  SITHARAMAN: Sir, it is already introduced.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please move the motion for consideration.
...(Interruptions)... Then, | will allow you....(Interruptions)...Please...
(Interruptions)...
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GOVERNMENT BILL
The Insurance (Amendment) Bill, 2021

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | move:

"That the Bill further to amend the Insurance Act, 1938, be taken into
consideration.”

The question was proposed.

fuer & w1 (s AferpoA @@= - STFUMRT A8IGY, W1 I8 FHel § 6 I8 o
Insurance Amendment Bill, 2021 1T 7T &, S IR @ 1 STl Bl Wk H STell 2|
YMEHR I8 1938 BT fdel 2 3R g8H gas] A1 - IR HSHE 81 X8l &1 Ugell IR
aroTul ATEd & YIRIS § FoN AT 3R I awh 94 26 UR™C Foreign Direct
Investment ST &1 a1 gs ATl Db a1 2015 H R Ueh IR IHH FHSHT AT
AT, S I STH I8 49 RAC UHSIINS o1 Bl 919 Bl IR, 39 I- d 594 74
TRUC THSITE <V Bl 91 R B X2 82 599 &1 8 g e fagsh
...(STAE)....

S} SYUIT: A1 T, $9 f9eT IR discussion & GIRTH 319 gTad|

21t AT @ W), § I8 <18dl § ...(FaUM)... {6 39 f&d &1 scrutiny BIF1
2T 3R 39 a1 & S i 8, 89 = Sl I<h 31 B Tdhd &l MY 597 et &l
ST HHST Bl refer DI, .. (GET). ..

1t IgQHTafer: 4 ... (FAYH). .. b AR TANYl| ... (EEH). ..

7t AferehTol WAL W), S!S HHCT Bl ... (FAYUH). ..

3t IgHrafer: 9@ g AFHR GAsNdll ...(FEYH)... You have put your point.
...(Interruptions)... Please. Please. ...(Interruptions)...
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#i YOS AT (IIORYM): IR, WA I8d &R U & a1 21 ... (Fae™)... H§
I Ueh Sde= xA1 A .. (FagT). ..

MR. DEPUTY CHAIRMAN: Please. ...(/nz‘errupz‘/ons)... Nothing is going on record.
...(Interruptions).. Please. ...(Interruptions)...

#il YU F1Ga: H Yo (e HRAT ATET [ @RI AI8d | factually Steb T8l qrafl
2l...(FaIH)....

it STUTART: BIs 3IR Tis Reple R 721 SATQl| ... (Tae). ..

it Hﬁ? lad: 9N, gl 919 I8 © T 3@# Xocl 71, 72 ¥ Select Committee T
motion &l f&AT Bl ...(F@YM)... TEI 91 IJg © b I8 THaa ol [d &
.. (FAI)... o R LT HHS 7 AR R 8, .. (aa™)... &l SHIeE o 9
far forar 8, _GeEw &9t 7 foar fear g1 ...(sgagm)... iRk st g=9 @
Select Committee = WY fa=R foar AE\T(EII?-[H'F-I) IR g faat ‘Z‘Lﬁ TRE ¥ scrutiny
IR AT 21 I O i & 9 # @8 @ & & aoull <t &8 RarR A
JATT...(dHTH)... 2008 ¥ Y o f9eT oy SHIY ?:T, same proposal J AT ThY SHIY
J....(FTUM)..STP ¢ Ig (ST HHST B AT (TS ST IJg foeT omam &
(TAYF)... I8 fAUer &1 Hdd < Bl MfIH aREFBI Bl AbT BT B
2 1...(QaE )... T 1 ST A9 Hal © 8l 7 3961 Wige i ifex 9! Bl

MR. DEPUTY CHAIRMAN: Please listen to me for a minute. ...(Interruptions)...
Please listen to me. ...(/nz‘erru,oz‘/ons)..ﬂ'ﬁ_*ﬂ'q HEHIIVI, YT DIs FSHE T2l
1. (FIHH).... 519 Helae HHC! & FHSHT & [l FHY AT, MU TG | Dl
3HSHT eI ST ...(HaE).... 31 A1 813 Bl [SHSS BN <RIR §8H PV 8] B
FhHI...(TIET)

SHRI' TIRUCHI SIVA (Tamil Nadu): Sir, | wish to make a point of order.
...(Interruptions)...

MR. DEPUTY CHAIRMAN:: Let them go back. ..(Interruptions)... AT ferodt fRran
SiY, § @ige 31t 3SR d9 G, 59 I Il A a19d Sgdl| ..(AEET)... Let them go
back to their seats. Only then | will allow your point of order. H Wgc 3T 3ffSx Tl
SII...(AGH).. I qd 81 W1 &, 3@ 39 W AHAG Ga&i Pl el 2l
..(FAYTH)... Please let them go back. ...(Interruptions)... YT e U= 9199 Y|
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AT feroel Sfl, H 3Ue! @ige 1% 3fieX & o7y T G Let them go back.

...(Interruptions )...
SHRI TIRUCHI SIVA: Sir, they are not raising slogans. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let them go back. Let the House be in order.
...(Interruptions)... For a point of order, the House should be in order.
...(Interruptions ). . .Please let them go back.

SHRI TIRUCHI SIVA: Sir, it is now in order. ... (Interruptions)...
SHRI JAIRAM RAMESH?: Sir, it is in order. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, had the Bill been passed in the Lok Sabha, we could have
given an amendment for. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let them go back to their seats....(Interruptions)...

SHRI TIRUCHI SIVA: Sir, had the Bill been passed in the Lok Sabha, we could have
given notice for it to be sent to a Select Committee. It has been introduced in our
House only. So, it should be referred to the Standing Committee. We want it to be
scrutinized. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | have already read out, SiI ¥l 41 |13 2IfehiRye Miget
ST T ST &, B9 UR H R fFeraR R a1 81 slfers! &l fad ugel et 3 ura
JTAT...(IdYT)...Please go back to your seats and have a discussion. 379 BI3¥ Y
PN @, now the House can decide by voting. ...(Interruptions)... The House can

decide by voting. MY TS HHST &b %I(’ HsHe T8 faTl 3Myd Ird opportunity
off| ..(AGYM)..®lel, § 3T 3MUT BT foh 3T U Al IR 45 and let the

discussion continue... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, this is an important Bill. We want it to be sent to the
Standing Committee. ...(Interruptions)... Sir, this is a very important Bill.
...(Interruptions)...

St STuTafer: MY 89 BB by vote SATSS BRI ...(FGeH)... H 9 fiFe & forw
HeT IR DRl g

121



122

[RAJYA SABHA]

The House then adjourned at thirty -three minutes past two of the clock.

The House reassembled at forty -three minutes past two of the clock,
THE VICE-CHAIRMAN (DR. SASMIT PATRA) in the Chair.
THE VICE-CHAIRMAN (DR. SASMIT PATRA): The House stands adjourned till 3'o
clock.

The House then adjourned at forty -three minutes past two of the clock.

The House reassembled at three of the clock,
THE VICE-CHAIRMAN (SHRII\/IATI VANDANA CHAVAN) in the Chair.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): The House stands
adjourned for fifteen minutes.

The House then adjourned at three of the clock.

The House reassembled at fifteen minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: The Insurance (Amendment) Bill, 2021 has already been
moved. | have already requested to take it up for consideration. The first speaker is
Shri Anand Sharma ji. ...(Interruptions)... Shri Anand Sharma ji, please speak.
...(/nterrupﬁons)... Already, the Leader of the Opposition has expressed his opinion.
...(/nterrupt/ons)... Shri Anand Sharma ji, please speak on this Bill.

it 3Me Tt (2Tt Usen): SUFHMRT ST, 319 U8 el Yel.3il. 1. &l U e g
ol

SHRI JAIRAM RAMESH: Sir, the Leader of the Opposition wishes to speak. Please
listen to him. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, | am not going to make a speech. Mr. Anand
Sharma will make a speech. | have to make a request. Sir, this is a very important
matter. It pertains to the lives of crores of people. Crores and crores of rupees are
invested and nearly 58 companies are involved in this. Therefore, we request you to
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please refer this Bill to the Standing Committee. Everything will come out. Not only
this, OBCs, SCs, STs and other people are dying. ...(/nz‘errupz‘/ons)...

MR. DEPUTY CHAIRMAN: Kharge ji, you have expressed your views. Please sit
down. Now, let me explain. ...(Interruptions)... One minute. ...(Interruptions)...
Before | invite Shri Anand Sharma, just one minute. ...(Interruptions)... Please take
your seats. ...(Interruptions)... You already know, 3T Hd ST & T dwel &t
TS DI GG SN 2, IR WRBR T B & Al AFIY SIRAT A8 AT od & AT
3T < 8, 3R 3FR oY F7< o Helde HHS! & fo1v svieHe faam gidr, <ifdh 3
HeHE Tl faaT A 3] ST STl ...(SEEH) ....Anand Sharma ji, now, this is
the property of the House. The House will decide it through discussion. So, Anand

Sharma ji, please speak. ...(Interruptions)... Anand Sharma ji, please speak.

...(Interruptions)... Okay. Now, | request Arun Singh ji to speak on this Bill.

...(Interruptions)... AT 3TBU T8 SIl &1 W= & ATl AR fhell BT 91 Rebrs
IR 8] oIl Ya! g1 it o157 g Sh| ...(caaer)...

it U1 R (ITR U<9N): SUFHMIT SiY, § d197 (F2ne) faggd, 2021 & GRS |
qIet o forg ST g3l §1 89 AIdhT I8 o1&l & b 921 3 Sl IRe a8, fhar 8, S
D! JReT Had [T Y| ... (FALT) T§ BH 1491 b H1edH A 81 Feball &1 gHIY
D1 91 8 b 9 Q2 IR BT 1 60 I A Afh 219 {1, <AfhT 7 fhAri ol gref
141 S BT B T 3iR 7 81 RG] Bl BT TR b1 JRef 11 < b1 b e
(T TIRY TaT | DS Ugell IR WG 8l T&l 8, U1 78] 8| 99 -9Hg W)
9 Qg H WY BIdI ¥ ol § [a dl g1 g fob S adl e &1 goaird J Sl
256 BT 2f, I8 oS DY Yel.3M5. Al DI TS ATl D 18 107 HHIST Bl
5] B AR TIIRT HEIS g1 ...(TILT)...

IE G fatd oSl 6 9HY § gufery i anavyd ® b RN e 9
$9URY BT SRIRT 96 Y81 §, T ThR A Il 9¢ el & Al IJg ST} 8l ST &
f $9H long term capital ¥t 31T 3R SISl BT Y 31fdrd J 31ferd ST Bl
(TALIT)... 379 TS T & N B 5vhH Y eR-eIR 9 Y& 81 3T JIeT-I1e]
SETERUT &% 1 2013-14 H 3 BRIS, 31 ARG Re=d BTl BId o, 39T 6 RIS, 48 TG

Re=1 BIsel 81 3T &1 ...(aL)...

SHP AT IR BH < 1 3MF GfderaR Bidell BT e Hl &iR-4R 96 8l
&1 T 3TT-3TTT Y84 ol 81 59 BRI 39d il appliances &, 349 A1 gaId<! 81 Y&
g, are SLdL. 81, el 8 a1 Aer @lhd g8l, 39 99! At 3IRY 841 a1l
.(FILT)... 37 FIPT insurance H AT 81, T8 S0 AT A U B, 3D
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forv srasys § {6 519 d& 59 &3 § 9T investment Tl JATT, ...(IELT)... 3T
technology el CﬂTQTﬂ, W (FIYTH)... dd ddb A insurance ¥l Eﬁ‘ﬂ, T I8 I Bl
T SUSALT BT ...(IETH)...

AIaR, § Mad WA gar g 6O HEe H#3E Bad S giorT
..(FALF)... "I T3 B 19T IISAT bl 1T AR~ Alel S = 31T Tl Y
QU] fHATI B! 9¢-T B a1 DI BIH (BT ..(FGET)... 23 BRI W 3D Sl I B
fpam €, ...(agM)... 4 applicants §, 9 "WETT H2 B 9T A1o' &6 T d B
(FAYH)... AR A AR, § Ig A AL, ...(FALH)... J81 el & T /i &,
(FAYH)... IR 'FG F3] BHSA AT ST B <R 17,450 BRIS DY DI
premium ST AT 8, 1 90,000 HRIS BUY A 31w fhami o §91 & 79 9
payment ﬂﬁg?g%\’l L(FAYT)... ﬁw@ﬁ TR ﬁ, IR ShT accident BT STl
o, Tl STD! fell UBR BT GRE 991 &1 B FHad Tl A1 ...(FFEH)... T TAR
geT_ H/AT S 7, SR IR B &Gar S .. (Fad)... S MG w31 Sl
SN 1 IS SR 'HEr H3T GREM T IS Bl AR (bl ... (Tag). ..
TG HAT STl I ST JISET & 3T 9.5 BRIS IR 'HGTT HAT & dH1
AT & I 21 BRI AR BT 141 G B ... (FE)..... fa9er 7 60 ATl 39 391
R IS a1, ofe s=H 9 a1 feam &1 fFar &1, 7 R_al o [&ar il
..(FAUF)... 3R B 7 391 a1 & &, 1 9 [dvd & 99 ABT =Idl, AR
U HAT, A% A&l Sl 1 B 2l ... FaE™). ..

AR, § 9aET A m & g9@l f I8 &9 g9 =@ty 6 e gaH
amendment f3T T-IT €, AT amendment & ATI-12 dgd 99l safeguard At ferm
gl ...(FIUF)... STd §H 74 URHC FDI F investment & ITd Bl &, I IUT & AT -
A1y g Al a9y g {6 50 IRYC 9 31U ... ([@E)... 50 URUT H 3w S
Directors B, d Resident Indians BRIl ...(TAYM)... SUI & AI-HJ S key
personnel &, ITH T 50 URHT A 318D Resident Indians BRIl ...(FILH)... THH
JTATdT, ST Independent Directors €, ST 50 URY<C 3 3ferd B o (TTYT).... E(\Pf
RNl ST &Y=t g7, SST9H FDI &7 investment BT, 3R a8 E[‘Qr TE I control H
T2, A1 AR & control | X811 ... (QET). .. J31 &1 2 & fque & @i -1 5
et 1 &3 A UeT &1 781 3R 7 I AHS UT 2 © b YRT &I GRT control ... (TALM). ..
SIRIEY Eﬁ‘s‘ managerial control ?%TH, d YRT & Resident Indians BT Bl ?@WI
..(FAIH).... SHH I8 W 1agT 2l ... (e, ..

ATIaR, S 3T, S8 Gl UHR &I capital BN & - Y& a1 BRI policy
holders' fund & 3R §&RT shareholders' fund 1 ...(RIGHT)... Policy holders & fund
P IR H IMUBl AH & b By IHDI Y T8l Ahdl 2l ...(FEUH)... Sl
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shareholders' fund BT, ST H ¥ dividend AT ST ...(FIHH)... 59 [ 4 I8
Al wgg 8 % certain percentage reserve W @I SN ... ().
Shareholders' fund % ¥ &1 YRT T YRT dividend Tl {1 T HHhT 2l ...(GEH). ..
T3l T © b 31TST I8 3Maedd © b 39 & H 59 d18% B investment JATYT, A1
ISP AT I HUAT U El?ﬁ ITH] quality Gl technology, global technology Y o
GHT\QUTﬂ (EEI?I%TF-I) IR 9 T technology o W, T TP HIEIH ¥ insurance
H&IT BT ... (FAYT)... STERY & B9 H H AYD] AT AT {6 S/ AN I8
STg ST BT insurance 8T 8, (AU ). .. T TSt & insurance H hdol Ig <]
ST 2 b ST 1 model &1 8, TSI @ make T B, ... (GH)... cifdh 519 d18R
insurance BT &, A1 d I8 SE&d & [ IAD! AT B 2, 98 Y& T & AT By
SIS AT B ... (TIL)... SHD AATdT d I W I @ b HHI QAT Al 8] g3l
fb TSI B FAM TTA T drink BB TS TATS B, SIBT ATl Hel Bl
..(FIUF)... 3R {5l BT drink B BT IoTg | AT Bel &1, Al SHBT premium
q ST ... (FGLT). .. -3 UHR b factors BIA &l ... (TALF)....

£ URUTIRT : S W) A Well § & €, S8 Well H s &M &I AFART 81 2
...(FGYT)... T T e W A ... (FGY)... T IRE BT €9 9 F A &,
ANl S 2 T, S AN BT ARRAT T 81T, ... (FAYH)... I S=d 9G4 & aN ¥
RIT-RT A | .. (TGEH). ..

31t 3r5U1 RE: I AIBT premium ST ISAT 2l ... (FAETH)... IADI AT premium
S Bl MATIHAT B! Bl ...(FAYM)... SAfTT 19 s technology MU, 3Tl T-
3T UBR B, ...(FGHH)... IFH insurance BT premium HH BT ... (FILH). ..

$fit SUMUTIRY : MY AT W W AN ... (FAYUM)... 59 3MIF U Select
Committee & %I'Q amendment S T HIdbT AT, MU STR] S HI el foar
...(EEI?I%TF-I)...Wﬂ%miﬁproperty%}@?mﬁﬂﬂm, by its decision, T&
o9 [l BT T BT ... (GEH)....

it U1 g : @A HH A A BN, A9 e F 31fd FRT /BT SUART B
HDH ... (TAY). .. 39 FSHC BT Ud o1 I8 BT, 31T D! &7 & 81T e e
<TorhT & & H 100 U UhSI3TS 31T, SHH Ugel CIeThI| &I VT 20 T | 30
BUY YT DI BT AT....(FILH). .. b STd SRCHE 3T AR BRG] BT 3MBHR
9¢T, Al PO THI & 918 GR-GR IHHT Hlel v FRAT 731, RRAT1 72471, ... (F9em™).....
3T W1 § Y BT DR Dl FrAGT 2l...(TAYH).... R AN I8 9 g3l &, dl
STy WG 3Tl 8, FIfds 3T I&i 18R Bl calaroll Hl a7s, gavcHe T 31
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3R IHDT AT 3MH HYAY Bl HAT Bl...(FAGH)... § I8 I1d I A, 54
THR A 3AH Yl ATH BT (TILH)....

ATIER, H 371U AIETH I T8 HET AT [ JATST AN bl WY DTS e
IR (FAYH)... ARN B W Flagr Fe ey iR a1 4 e
IR (FAYH)... T SN [quer 8, A AN s A1ell db |l AN Dl W@y
Gfaem T8l < YYl...(FEEH)... TRd F A od o, olfdh DT ATl Tl BIdl
Al...(AI)... A T F31, 31 s AEl S &, (81 ¢ & Wil B =i
DIl...(FGH).... I8 Hal fdh &7 F9 TG1 & oIy Ui o B9 & 2 Bl Bl
G of MU AR I o 9l 3MYL...([GE)... 37T 1.5 RIS H 3ff&d TR AN
'S HRA AT’ & T YT SATS BT b &l...(GEM)... IR §H
goic H 4, A1 I8 Sl goIC AT B, 39H Ja4 378d U BT WIfdeT 3R fHdl e
& forg fopar T &, 91 waey gagr & fofg faar 11 21 ... (Fag™)... @Reg &
foTg g5 # 3,37,000 HRIS TYY &1 3Mded fhar M7 2l...(FaeM)... 319 379
gdTSU, 3R 50 BRIS TRIE] DI Uia-Uid oIRg BT BT 8] DTS o] & 3R ST 2o
PBTS P ATIH I Y TG BT SATST BIHT &, AT FIT I &3 H STARTHT B AT h ]
T2 8?7 ...(HAYE)... R 9 &F H Il DI AERIDHAT el 87
...(TAYF)... 9 $HH SHTAIST BT ITART BN, A1 2ol AfGHS a1 Ry
GrAGTg Wi 37w ARl A Felhl... (FaE). .. S & A1 -A1Y ITHT ool IR o™
BT HTAHT I 37T AXID A B UYL, ... (FFE).... &I Al HdT HIRY, 39 SF 8
<Al H WISHeT ASH ol aTel B, 8 I57el H critical care units ol aTell & 31”
28,000 ¥ 31&H Wellness Centres FeId el ©...(GEM)... R 39 &F H
SIS T8l 3T, Tl 31T Bl B b GR-GRIS &b RN Bl g [hd YR
HRIIT ST AhaT 87 ...(FAHH).... AR Tl 3R I7d [9d BT AcaHe Hd BRI?
...(FAYT)... TS manual settlement BIAT B, [STHd HIRY SHH GICTAT BN DI
HHTET Bl Bl...(RGHT). .. offh STd global technology 31T TG, TT ST - 3T
TIh & ST {9 81, SHdHI mapping &I GH'QTﬂI(EEI?I%TH) U U df 594
HICTl 1 B 3R AR, W4T Bl W1 Wy Jfagr et Jhi| ... (FaeH). .
ST H I8 Ha1 AT % I8 Sl e o1 1 &, I8 A1Y R4l Bl e o+ & oy
AR AT Bl...(FAYH)... 3BT SHIAIS & HIGH H & GRh Bl 3BT oATH
Q... (TaeT).... § I8 gaT1 TG, 3R §H 3151 W FIT-3713 ATl gl B qHY
DI I, 59 JUIY B TRBR AT, IH FHI AN 5T ST BT o g S o, Tl goie
3R D! -3 BR W FHSI ... (FAUM)... $© AN bl I I
FHST H 31T &1, B DI &1 37! Al (FAH)..... Toic fh¥l Wl UhR A I T
b Tl S Al...(FIYM)... Al 3T IJg JIT B {6 3R Py Alh 1
RIS TTEdl 7, d 98 caidrisl & IYANT B Adhdl 2l...(FFE)... 370
HAYCR T BRh, U AETGS A DBReh R SHA T VY A B I8 o
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bl g fb w8l R a1 9971 fid Y87 © 3R 39 UIferdl & A1 89 iR IT-R
Jfhed e arel El...(au™)... cHIdiol & HRU 98 TS axid ...
(@FHT)....

SNt SuuTafer : e @ el < e & forv i o el 21

The House then adjourned at twenty -nine minutes past three of the clock.

The House reassembled at thirty -nine minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

S} STt A AT foR1e) g, wilsT 79T e R STy

it AferhIo WA : HBl9Y, I8 gHINY & b TRPR 39 STIRT =< [da Bl
ST BT BT HoHT Tol dTRdl, I8 ASHY 90! 2l T8 HRIS ARl & Siad A
T fav 8 2R 89 98 Udh-Udh HRdb IRI 91 §d] Idhd o, TfeT e §
T hHEIeed 31T, d AT g7 3R 8H T WY 91 Fhd o, oifh GRBR 8| arga f&b
PIs TCheles? MY, ITH I1d B, RIS B 76! Hd ATlH BN, 59 AR
<3 ¥ BT B I IHD! ATH B 6 IA ST fobar g8 \et fovarm a1 =7 fopa
3 1= WY Farmers' Act ?:T, I BTl hI ?:T, Sbh[ 33U Standing Committee AT
Joint Select Committee ®T W &1 WS, AT I BT doTg I 31T BRISI ANT I8l IR
IR TR IS B ... (FQYH)..... IS UH-Udh ARG dlel, dl HRIS BT &l ... (TILH)....
RIST Ueh A1 dled, Al BRI AN BId &1 ... (e, ..

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)..
it AfeTRTo @RA: I Jfdh ¥ I IR IS Tl 8, N S ) .. (Faer)....

S STFUTIT: 31T &AIST 96 B 8] gIfeTy|

i} AfeTRTS @ IUFHIRT HEley, § 37Uy I8! ReRe R I8 § & I8 el
WHR gl 71 I8 ReTdeH 0R &7 < W81 8, 7 g-aveHe IR &I < I8l 81 I dAldhel
AT &1 FAIE B BT [IaR Ta| B Tal 8, SAITAY I dg-1 dTecl] & - T8 STl a1
Tl §, YTaR 91 I8! 8, So¥! 991 a8l §, sod 9971 a8l g1 "9d 9d1-
A", I8 SHHT ARI Bl ... (™).

MR. DEPUTY CHAIRMAN: Please, please. ..(Interruptions)..
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it AfeTdIo WA SHAY I8 I8 | PR DI IR IR BT & 3R Y I8
goTSIS! BRAT ATE] 21 B9 I8! AT fdp BH (U1 qIel X, Tl BN, ol I8 Sl
goTeISl HR BT RITH &, I8 §71 8141 A1 ... (FGUM)... R I8 T8I g7l 3R
U™ Bl I, Al el & Qe Sl Wl IRz Sl g, [ S 4 379 fpdari &
JE | ST I3 TS 2T B

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, considering the importance of the Bill and the
views of lakhs of employees who are involved in the insurance sector and also the
economy of the country, we insisted that the Bill must be scrutinized through a
Standing Committee since the Bill was introduced in our House. Sir, discussing in the
House within a few hours will not serve the purpose of passing any law in its real
sense. S0, only a scrutiny in a Standing Committee or a Select Committee will give a
scope for the stakeholders to present before the Committee and express their views.
So that was our contention. But, the Government is very stern in passing the Bill and
taking it.

MR. DEPUTY CHAIRMAN: Please, please. ... (Interruptions)..

SHRI TIRUCHI SIVA: So, as a responsible Opposition party, we will co-operate and
participate in the proceedings and place on record all our views against the Bill or
about the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Arun Singh to continue his speech.

U AHH GeR: 9%, S0 Wi d1 81 Rt oY ... (aaem ). ..

it 31 g TR AgIed, ... (Fau™). ..

it ITFUTIRY: ITH $B B 3 I101 B ... (FFEH). ..
31 3501 Rg: ATST A1 81 91! B ... (Fae™). ..

MR. DEPUTY CHAIRMAN: Please, please. ..(Interruptions)..
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o7t 31 RyE: YWY wEIey, § 3Tud FHeT ST B TG AR o 31TST <97 Bl
ST P 8, TRIE §, D] GR&M B Had Her =a1fzq a1 T81 e anfgy? i
IAB] IT BTTd | Bls a7 91U, S gl 60-70 AT Ib Bl (AT TAT? Ul A
TP fh 572aR ot BiRaferel oft, 7 uget fordami &I fhed) ff UhR &1 ot S1HT
AISTAT BTy o1 Bl FAelT, Riifd I8 Tro1 uget ot 21 T8 89 Uem= #30 S 519 <l
q R A1 S84 Ig Hel & Gt T BT 379N 891 a1fav, 9t S e g,
SAD! S W B ®, SHABT W $ARY BET A1V ¥ & I o@d-add - H
319 |HET I AT o "I H3ll Bl 11 IS b T ol (AR 23
BHRIS A D [HAMT BT FRANY a1 & 3R 17,400 BRIS SYY BT Sil W faar
TRIT AT, 79I HHTST &b HIETH I IDT 90,000 BRI SYY BT YHe fhar 1T |

§ g WY g A1 o 'ger FHAT S SArfy ST GIor’ & sriid AR g w3
GRETT ST ST &b A= bael 12 BUY T NHIH 7 & g1e, 59 YRiTse Bidl
g, 99 S9P! 1 g Bud Bf AR el 81 'Ue 531 Siia= A 91 Jro T &
=T 9.5 BRIS I 3D AT 149 of I8 & 3R 'HG H2Al GRaf1 141 A1 &
=TI 21 BRIS A 3D AN ¥ of X8 &l 'SP ARA' b =< W /-1 I8
TG & fb 519 TP A7 HHIIST 3R 21T 9 81, 394 31ferd & 31 g=avede 7 3y
3R d technology driven 1 B, T 'SIRISATT WIR' & 3T @Al ! fohdd TR ST
1 GIaGT <1 ST Gl g1 37T ARSI HIRT' o A § 1491 BHIITST &b AIETH W 1.5
PRI ¥ 3B AR BT SYAR &1 bl &1 TS UL HAT Sil Bl &1 Hhed © [ 50 RIS
NI T UTd oTRg UV BT Bel bls (SIT ST 31d STd S 6 BIH-BhI- § IR
G 3B &, do el G 7 8, dl a1 S9d] AU 6+ & oy, et Aeeric o
& foIT THTATSN BT JMATTHAT ol 87 19 BH SN Taldd] e ss Pl calaiol &l
SYIT BT, YT SITHR TS TP AxIeh & T axI I T YTQHT| 3FR VAT a1 T,
SIEEREECRII

qEIgd, H g8 W a1 =g & AN e 32 o {6 vetens e o 99 faar m,
AP TS Bl HEl 99 AT T 82 TAms il & o a1 U AWRe Yae &1 &, Life
Insurance Act, 1938. WWMWWW-W:@[%I ¥ g ?ﬂaﬂﬁTﬂ'@ﬂ%
39 IRE DI P10 AFRIGAT F B el I Fhdl & fdb M7 disinvestment Hd
DIFTY, FDI 91 Ad @18Vl T 89 81U U BIY 3@ IR 96 Y2 ? R 39 IR F $M
TIT? T IRE W B T8l doidl g1 JMIBT &1 BT fh 1999 I gl S H hadl IR
STIRY HUFRIT of - oM STIRE, g U1 $¥RW, 3Rucd $eRY 3R
JAISCS SISTT SWNFI 1999 H $HDI Urgde Haex & oy afue fhan T iR
Insurance Regulatory Development Authority, 1999 <ITIT YT SH D] ERINL ?J—E’_g%ﬂﬁﬁ
ST S H 13 ATSH STINY HUFIT B, 25 SR SN HUAT 8, 7 8o SN
HUIT & 3R 2 WIelgos SWRY HUIT 81 3T Hod=T BT fb 3R 1999
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B! UTgde Adex & foIU TET WilT ST, df 3ot {RufT < gIeft ! 31T a1 ol ol
SN e 8 81 gra

HEIGd, H TP U TS il <1 AT AR I8 I8 & fh WRA § $2R¥
JFex BT penetration SISl &1 Bhdd 3.76 TR¥C %\r - only 3.76 per cent, Sigfdh I8
JUHY H 11 RS B, b A 19 IR &, WA H 9.21 TRHC &, S H 9 AT B,
TS H 7 URUT &1 T HIRA H AN bl STIARY B Giaar T8l a1 27 T 4R 4
AR BT YRET B9 el o1 872 Sl Tagdd ATl IRIR & H1f B8R H I8 32 T, HI
ST T T SUSTL] 8] BRI 82 AT S9d! motorcycle B IT ST & AT home
appliances g ar technology equipments ﬁ, g qHl dHd %\*, oid g9 & ¥ 9IEY |
investment 3TUIT IR technology it STFQjﬁI IJg ™) 81 g fh R a1ex &1 81
g BT, P Sfd 18 I TISHC 3T, a1 J&l & ol Y a1 g=cdic

BT B BN FEY STIRY DHUA! BT size By T ¢ ST

RIS, 39 f9a # S 99 3red! 91 &, S9d 3favid I8 wel a1 7 fh S
Board of Directors ﬁﬁ, I8 I 50 URUC I AP resident Indian ﬁﬁ - that is
number one. Number two, N key management & AN S\I"I, S99 WY 50 IRYe 9§
31 resident Indian BT, T 394 <91 &1 dhele dal W 31 TAT? BHRT HUAT IR
B a9 &1 dhelad BRM? 3R a1 AR 50 TRAC A 3ffd Independent Director HY
resident Indian & BT - Jg A s?Tﬁ provision gl 3?@5 3JrATaT I WY HaT AT fh S
profit %ﬁjﬂ, CRIN profit efchX el \rilii‘l, gfcd certain percentage of profit Pl reserve
A IGT ST

q2IGd, § I8 91 AE fF TN Hui # S IR & %S 8 & - Uh
14T 2 policyholder fund 3R G&RT BIAT & shareholder fund. Policyholder fund @1 T
T eI B FHdT AR S shareholder fund BT 8, I e & d8d AR Y &I
provision BRI & d1&, CHI & & d1& SIl godl &, IUb $B 8 B dividend P HY

T g Bl

AR, 37 H, H 31 81 1 [ I8 g 3181 HEH 8 3R A drel F9I ¥,
AR fauer & @1 9t 99 8, STINY Il 81, §9d1 technology-driven insurance
e 3 BT SUATT A BT R ISP forv Trferdt Ff aoIQd| 59 TN B
H competition BT, T SIART G BT S UE telephone 20-30 $UT Ufd fiee

1T T, 19 telecom sector H 100 URAT FDI 31T, A1 &1 RART g2, ST &9 94
ST 81 FDI 31 & §T& 918X & oI 89 telecom sector I ST &R gl of TV, dfeh
I R IR &l Dl 8, olfdh SHBT BIRIGT I8 a7l fb Sl i H I+ &1, Bidl
IR Bl | 3 TRI9 | TRI9 @fxh, a18 ATsfdhel arell 8 AT Sof dTell 81, 3191 I8
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BI- IR STHHR g1 HRAT &, SATTV §Td BT ©, FAID SaTATol AR TolihiH Jdex
H gRTHT P PRV SHS [T CHIBIF FKIAT g3l &1 ST bR, SI9 penetration ST
$H g, A TRIRG AT BF &) B 3 a1l F9I H, ST $aReHe AT, 9 bulk |
ST STIN BRIGI, G oI STINT BRIUI| 399 SIARYT W 51 IdT 81 ST
e 2T BT BY ANTRD STANH BRI Y AUST BT ¢ d1 [He T, fSHrT &1 g i
ﬁlﬁjﬂ,mmﬁﬁﬁﬁ?ﬁﬁ@ﬁﬁwmﬁcontributeEIT\’WI'QTlTl
AR, 31 A J&! 1 AT H 9gd0-FB dIdd FDhT g, b 39H 9 FB 37
AT 21 39 G GieTl Dl Hieh] {1, 39 foTg fuehT 9gd-9gd g=ydra|

MR. DEPUTY CHAIRMAN: Now, Shri Anand Sharma.

Th AR A : UHT A1 gl Yt ST 737 211

it 3~ Il (lRHTael Ua9) : Ugdl e+ 3ife} § w81 271 Hon. Deputy Chairman,
Sir, | have stood up not only to express our strong concerns and reservations on
Amendment of the Insurance Act, 1938 Bill that has been brought before this House
but also question the very justification and the need of it. What the Bill before us is
and what the hon. Member from the Ruling Party was saying, those are two different
issues. And, | am sure that what we will raise, the Government will take note of and
respond appropriately because there is a lot of agitation in the minds of the investors,
depositors, policy holders, agents, employees. Lakhs and lakhs of employees are on
strike. Why? What LoP had said, what other colleagues have said and my
submission here, Sir, through you, is when a law is to be enacted, the Bill must go
through Parliamentary scrutiny. The moment that is bypassed, conflict and
confrontation starts. That is what we have been suggesting to the Government.
There is no harm. You have the majority in both the Houses. You will have the
majority in the Standing Committee or a Select Committee but the Government in its
wisdom thinks that they have to push this through. Sir, insurance is a strategic
sector. It is also a social sector. It is a long term sector which has implications for
this country. This sector and the insurance companies harness the domestic savings
which are re-invested for India's development. This has happened since
Independence. It is people's money. People buy the policies, whether it is a farmer
or whether it is an employee or whether it is an ordinary citizen; those who are
insurable, those who can afford. So, insurance was made accessible and affordable.
And, there have been progressive changes. We must not forget that the insurance
policies also provide a social security feel for crores of Indians, poor Indians, for a very
low income and the policy cover which they get, they get also an assurance that their
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savings are secured, investments are secured and what they get in return, will be
much more. They will be rewarded for having invested. There is also trust involved.
The insurance companies hold the people's money in trust. This Bill breaks that trust.
And, | will explain why the people are agitated; why the agitation is there. It will make
our poor people vulnerable and insecure. Sir, there was an understanding reached
between the Government and the Opposition in this House and that effected, of
course, on the understanding in the other House. We have to go through the history
of the Insurance Bill. It was in the year 2000 when Shri Atal Bihari Vajpayee was the
Prime Minister. This sector was opened up. Twenty-six per cent of the FDI was
allowed in this sector. But, in 2004, when the UPA Government came and the
proposal made was to consider raising the FDI to 49 per cent.

Td U H3T, A 3fee [T8RT aroiudl 99 99e H o, I8l Sqh] GH 8]
Tl ITh o1eg - "89 SHBT [aRIg HA1" R fAR1Y galTl SHH] FRAR, ATei-Hiel
foRrer BIaT RET, 49 Ufaerd 1 fORig 81 /™, S U {93 26 Wi 9 9,
S 9 fa_te fopan, ST g gar #2it of €, S9d1 | faRTe 3871 8iR S ey
geT &, 391 Y fox1e <811 a8 foet off SHIRH &l AT 17, fhr 98 & BH 19 | 910
3T 3R 9 2008 H I AT ISP 91, I 91 I T fST HRAS H 9o a1 39
T BIHST S GRITT DI A? AT U Feeli H ATS! WA 3 5, FUR-TER 8l
T, I gerd= I8l it | A, SBIF S9N 91 TN & Rl #il S=i
2008 ¥ 3R, 2011 T <1 AT foTT| ST T AN MY, T IRBR 7 88 N
PR %QI Out of 91 amendments, we accepted 88; the Cabinet cleared it. The Bill
was here, it was conveyed. It was conveyed to my hon. friends, your leaders,

officially, by the then Government, that we have accepted 88 amendments. You did
not agree, you continued to oppose it. In the year 2014, the Government changed.
&9 g8l ¥ T8I Y| P Al BT 8, UR & 7! IxE 3MMYI MY g&7 3MMY, U A
3R AT fhaT? 3MTU 37Tt &1 89 IIeaid 30 Bl [ I8 Sl 31 oY &, 99 W) 6y
ATl & gl 59 I8 8, PUT BP SAD! T Bl ORI BCRY, TART AEANT HIFY 317
REsCARYES Eﬁﬁml At that time, there were discussions. There were three people from
our side; me, the then Leader of Opposition, Shri Ghulam Nabi Azad and Shri P.

Chidambaram. We talked to the Government. The then Leader of the House and
Finance Minister, for whom we had not only goodwill, but respect also, Shri Arun
Jaitley and the Government team talked to us. We reached an understanding and that
understanding was made clear in this House. To which, | want to draw the attention
today that you are violating the national consensus. You are going back on the
understanding that was reached. We were in Opposition, we had the numbers and
the Bill would not have passed for years and years more. But, we agreed and the
Government committed certain things. What was the commitment given? Sir, in this
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very House, on 12" March, 2015, the Finance Minister said, “incorporating certain
provisions to provide the Insurance Regulatory and Development Authority of India
with the flexibility to discharge its functions more effectively and efficiently, and
enabling greater foreign investment in the sector through an enhanced explicit
composite cap of 49 per cent with suitable safeguards by way of mandating Indian
ownership and control. The Bill provides for the following: To enhance the cap for
foreign equity investment in an Indian insurance company from 26 per cent to 49 per
cent with a safeguard, | repeat, with a safeguard of Indian ownership and control, to
insert a definition of ‘health insurance business’, to empower IRDAI to regulate
amalgamation and transfer of insurance business and to make provisions”. So, a
categorical assurance was given by the Government based on the understanding that
this will not be changed, Indian ownership and control shall remain. What | have
heard now, the number of Directors, some hon. Member was saying 50 per cent, 50
per cent of the key executives will be there. But, the ownership is going away. | must
read the Statement of Objects and Reasons of this Amendment Bill. It says, “In order
to achieve the objective of Government of India’s Foreign Direct Investment Policy of
supplementing domestic long-term capital, technology and skills for the growth of the
economy and the insurance sector, and thereby enhance insurance penetration and
social protection, it has been decided to raise the limit of foreign investment from 49
per cent to 74 per cent”.

4.00 PM

But, what is the catch line, Sir? This comes here, substitution of sub-clause (b) in
the definition of Indian insurance company in Section 7 (a) of Section 2 of Insurance
Act, 1938, “so as to raise the limit of foreign investment in an Indian insurance
company from this existing 49 per cent to 74 per cent and to allow foreign ownership
and control.” This is what the Bill says. 310 &g I8 & [% $O e gafl, th ARLel |1
e 21 3MUd AT AR S GHsIeR] 9+ off, g 9+t oft, o\ |gHfa a+t o,
MY 3HD[ dlisT - ATY gHD] e fST HHST | Tol AT AT8d %\;I WWW@%
fp g4I foreign ownership 3R control TH <4 ?% %, SIKIEGIE] Cb;;lol G7pe Yo i1? 39
ST 9l AT, $9b 918 S B 91, MY W 4T H foRgdh A1¢ &, | 91 TR%
A O 76l D5 V8l gl H UHSI3IE & Rl T8 X8l BARI WRBR & F9Y 4l B
AFeH @lel U, 39 JIexX & o1 HY gART RIeTRe off, o) var ddaeiie daex -
TR BRIST @ YT 81 IR F2l A1 # 39H o2 & M weiiar W S 2,

i AR & 3G SR HHIST H HH H HH 29-30 TG BRI B9 o4 58U &l
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ARG, SN IS I SATST U1 ARBR Bl <l 81 A TN F YR IR
P ST 25 TRC borrowings & UfeTd dI, d SIARYT HHIIS I 1T 1 MY % b
319 SHHT I IR T ©, FT 9G] 1 | personally feel it is a situation which is

aggravated by the pandemic, a bad optics of fiscal deficit and, therefore, how do you
change that”? Make the announcements, a slew of announcements of opening up,
privatization, disinvestment and LIC opening up through IPO. Yes, this Bill does not
involve here the LIC, but you are making LIC also, not only you are exposing it to risks
but vulnerable too. Sir, it is important that when the Government talks of
monetization, why? This country has sustained without all these things. Yes,
disinvestment again per se as a policy, we have not opposed, but | ask honestly from
the Government whether it is disinvestment or you are leapfrogging towards
privatization and you are embarking on the path in the name of monetization of the
grand clearance sale of India’s national assets which have been built assiduously by
the people of India over decades and decades after Independence. This is what is
happening in front of our own eyes. Sir, the hon. Finance Minister, yes, is challenged
with the difficult situation, economic crisis and slowdown. Targets are set. Targets
were set, Sir, for the last year’s Budget, and | don’t find fault with that, it was an
exceptional situation, unprecedented crisis. You had set a target of Rs.2,10,000
crores for disinvestment receipts in last year’s Budget and, understandably, there
was a shortfall. Your Revised Estimates were at Rs.32,000 crores and shortfall,
therefore, was Rs.1,78,000 crores between the Budget Estimates and the Revised
Estimates. Actual realization, you know, was less. In this year’s Budget again,
because the revenue receipts are low, there is a big gap. So, how that gap is sought
to be covered? One way is through disinvestment. You have set a target of
Rs.1,45,000 crores in the Revised Estimates of the Budget. Now what will happen?
The shortfall is huge. How much money will we get? Is this the right time? That is
why | said, ‘optics’ . We are not getting the money. When the hon. Finance Minister
replies, she must also tell us realistically what are the expectations, how much money
has come in the insurance business since we started opening up, even after 49 per
cent. We must know. 8X, Ush HEIYU! d1< & b HIRS Dl S 37T+ =i 8, ST
g, IOIS1 8, SBIM g1 Bl g1 HAFTT & A1 joint ventures Y B1 A gam &t
IS AT €1 AIG General Insurance Limited 3FRI®T B A I8! ¥ 81 9
IRE ¥ Max I Il 2 3R T8I HAFIT 91 M 718 21 Sl 4RA DI g91 HH 3 T,
S9d U U1 B1 ST9 3N 39 Jdex Bl Widll, the Indian business leaders were
quick. They formed joint ventures immediately with the global majors. But, one thing

is very clear. They were not desperate for capital. This sector has enough capital.
This sector has enough money of the Indian people. They are very clear. Have you
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consulted the stakeholders? The new Parliament building is being constructed by the
Tatas. Do the Tatas want to give up control of their insurance joint venture ? Does the
Bajaj want to give up the control? The answer is, no'. They are opposed to this
because they don't want the Indian control to go. So, where is the need? What is
happening? | am sorry to say that these words will echo later. You are putting the
Indian money at the disposal of foreign companies. This is our concern. What capital
will we get and what will be long-term loss and consequences are our concerns.
What has been the global experience, Sir? In 2008 was the financial crisis. How did it
start? One bank--Northern Rock, AlG, Lehman Brothers. And then we saw the
collapse of the global majors. 34 PHEd & fp e ¥ capital 3TJTI q Ya AR RN
Federal Reserve had to give trillions of dollars which this country does not have. Not
only AlG, Fannie Mae and Freddie Mac; we have the Minister sitting here who knows.
She is very well versed as to what happened. There were tremours as if it were the
global earthquake! Now, we are saying that they will come and take over the
ownership control and we all will be safe ! | have some doubts on this particular issue.

Sir, what do | have to say is that with our own insurance companies, if you
want to increase the penetration, there are ways in which you can do it. You have
come up with various schemes. The previous Government also had come up--

whether it was the Bima Yojana for kisans; ST ATl & 1T 191 JISH0, M9
AR & forg 19T o, TaRed 91 AIST1, AT MTd! TRGR Y 2014 & 91
s JIHT ATSHT AT 2l Tl 7 39 IR Bls MURT 81 BTl S h AN STA7 AT ofd
ft € 3R B9 SHB! AR WY BRI &1 S BTH IA<BT 81 V&1 8, Y SHD! IRTET Y|
T B8 IR Bl BIs BRI R, Iag 2, a1 8 T IReR Bl I 89RT daed g1
gl WRBR Bl $B g THRAT F G+ 13 - T a1e-faare iR &=, I8 gar
HEPIT BT EwaT Wl 8T 2 3IR ot Y gorra = & o1y sirawas Wi 81 Fal o1, Tt oY
ARBR DI R JATATET Bk & - H 1 Hadl g b a1 € g 981 &, g a1 il 5,
St Fe1 Ot B =1fevy, <ifed efmeie=T 1R Uiy, 8% Il IR dedd @iy |
3G - H FHeIA § b g8l ol 39 Bl - 89 W BRI, 317 &9 I8 IRilS A
PRI, B I8 ol R Ahd &l TIR HUR Udh FALT~d TSI T 8H MTD] H8 B
3T B BT Tl B I8 &l Ul AT # 89 59 e 9 918 J81 off 9&hd & 3R
IS B4 U8R SITGI, 1 AN 1 RIT S <31 b 59 I8 99 $© 8l 8T AT Al 89 g9
93 1 H HHE BT INURTSIT BT FHTE HRAT g1 HA BRI [T, 519 Ugel fad 9 § wRd
DI EES H AT AT H FE AT H 7=l HRA H (49T BRell g1 H Grad fob 3R el
WY 2l 81, T < DI SA G W2 SR IS U FRBR W ST 8, AT
CaGIIER] U HIRA 81 The highest forum in our democracy where you can discuss
and debate issues, where people's concerns can be articulated, where policies can
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be scrutinised and laws are enacted after stakeholders' consultations. Otherwise,
why do we have Standing Committees? We have that. People don't know. 8H S
D1 AT Bl © foh e & 81 Bl do! Bic! fa@cdt 81 <19 3g Y J8f 91 |
31T ST &, Y & 7 S &, T 918% AT HEd & fb I B 8] $Rd 81 IR, B

P Bl Inter-Session period is the time where maximum work is done and the

Standing Committees meet and how many reports are coming? It is coming one after
the other. That is where the bipartisan functioning is for the Indian Parliament. We
meet, we sit, we discuss, we debate, we agree, we disagree and we find a
consensus. There will always be Vyavdhan. g1 9 B WWWW%H@@
Ahdl| I YolTa = H 7 HHT g7l & 3R 7 HH 811l 1579 a4 e A, U faaReR]
T, S o= ISId = e 81 STl I8 69d 781 21 39l I axidbl 87 39 I8
fred UTSs ¢, [T R Al Wy 81 fh 89 I8 IR s &1 I BT 1 FaIR f2d
%\,G—E’W%I P! ST H consensus BEd & 3R T2l # 3mH AgafT Bed &l
31T AT AT I BT JATH RT 78] B 87 WY ARPR F I [ER & b 3R
U1 T G, QAT e S91¢, ST 9T &1, O |e ol enfied 8 g v
Tl T ST 31U+ &1 H WY 59 R Il A8 Bl 81 H g9 AR & A1 Dl &
3MIh &t A T2 B 1 B aTel AT &1 AT T H3) off "3 HR R
DI 919 B &) H I AN BT FHLT HRAT g, TR BIAT g, Alh <2 DI Yoil I8
P T, TIIR HYIST BT foreign ownership control H & &I, AT AT T8 "IATHTUR
RA' §7 FI7 I8 AR [ 87§ M1 HaTel H< 8T g1 T $HDBT S1d1d (bl &
IR 27 Y IS ITUET 81 Brd Al 9 Th dRB I 'AHHR YRT' BT e AR TSI
g7 Y81 B 3R 99 R A I8 91 9 989 § o1 3R ®8-1 fo 5T ondY urd
HRY, AT H I GO =T8T § b TAT DI -|T W 3T 1T, DIT-H AN U ADR
T B o 3! duf i Wi B of S0, 3MUd <3 Bl HHSIR Bl IS B Bl
TARIET BT Il HUTST H g1 Ith 31 T, Tl 59 I2 DI Hhe A i gaTgN? Ih
T a1 U7 8, 9 STeR BIUd &, d federal reserve § S 8, 31TUP DI S92 I AT
3™ |AT 2| AT SUFHMIRT HBIGd, H ARBR A Y: S BT § b B
T &, PUT AT I WR AreT [qarR-fawel B &9 $o Ue IS &l 84 a1y uaf
H 93 €, 39feTy 781 SeTe &l 89 W 59 99 & ANRG &1 g8 Y 59 < & I+ &
Far g, R GRBR B 51 HUT Bb I8 I b BN ST BT ARG, S policy
holder &, d81 & SIl BHART &, G BT Il U1 &, I8 YRI& 8- I8 BRI RBR 4
3MUE 2l H sHH! faRIg a1 B Bl §, SADBI BRU I8 & fd knee jerk reactions,
responses or decisions were made after sheer panic. Yes, pandemic has destroyed

economies, it has disrupted the global economy. We have also been affected. We
will come out of it. If you do something good, we will support it. But as far as this is
concerned -- | say with great anguish and concern, looking at our people whose
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expectations from all of us together -- this is doing a great disservice to India. Uz
I} 91 8] BT BT &1 PIs Al S8 BIS <d| W fSIH 99 &1, 31d g1 99 I, T8
YA-PS BT §, IR I8 Al el-Pa GaxA1d &l S Veld I - SF &, TR
Tﬁ‘c‘, gIc... disinvestment T I 89 ®8 I8 & b AR 99I § 9 gadl, SICE]
disinvestment 3R privatization H dgd %h gl H ’EI??[ A} g &7 _§’ IR ST ¥ o
REI g WX 1 1 A 9e | G0 a18d &1 B9 Dl Q! IR 91 a1 &l 8l §
3711 9T 1 faRTH &1 A ygel fasT 21 Sl 9 3I1E Rl § [ T b 59 W Ad-
IR BN 3R HAE 3R I DI AT B FHD! $HD! 95 (ol 5

MR. DEPUTY CHAIRMAN: Dr. Amar Patnaik. Not present. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, the hon. Finance
Minister, while presenting her Budget proposals, made some important
announcements and one among them is that the Government would increase the FDI
in insurance sector from 49 per cent to 74 per cent and allow foreign ownership in
insurance with some safeguards. Second was to privatize one general insurance
company and two public sector banks. Third was that the Government would come
with IPO of LIC in the financial year.

Sir, the insurance sector was opened to private companies through the IRDA
Act, 1999. It was the period of NDA. Initially, the IRDA had allowed 26 per cent
foreign equity in private insurance companies. Subsequently, in the year 2015, during
NDA-I, when Shri Narendra Modiji came to power, the limit was increased from 26
per cent to 49 per cent and the Government is now proposing to increase it from 49
per cent to 74 per cent.

Sir, | wish to give some realistic figures. It is interesting to note that today the
actual share of FDI in the total investment in private insurance industry is much less
than the current limit of 49 per cent. According to the Annual Report of the IRDA, in
2018-19, as of 31%' March, 2019, FDI in life insurance industry was Rs. 9,764 crores
and in general insurance industry was Rs. 4,045 crores. Thus, the share of FDI in the
total investment of life and general insurance industry was only 35.36 per cent and
23.66 per cent respectively against the present limit of 49 per cent. So, there is no
justification for FDI to be increased today from 49 per cent to 74 per cent. When it
was enhanced to 49 per cent in 2015, even after five years, the target has not been
achieved and you are now trying to take it to 74 per cent!
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Sir, another argument placed is that the FDI hike is because insurance sector is
a capital-intensive business. Yes; the Government needs money, but not at the cost
of general insurance companies and not at the cost of the PSUs.

Sir, the DMK Party already stood by the PSUs, because it is the nation’s
property. If profit comes to PSUs, it will come to Government and then it goes to
people. Whereas, if it is private or foreign, money will not come to people; it belongs
to some private persons. And, slowly, Sir, the LIC is going to be disinvested. Itis a
profit-making organization. Now, FDI has been increased. | am very doubtful, when
the Board of Directors will be in the hands of residents, how will foreigners come and
invest is a simple clarification | would seek. The Board of Directors would be mostly
from here means how will foreigners come and invest. Moreover, their intent will only
be sprofit-making. So, they will not be concentrating on poor who wants to insure.
Sir, insurance is meant for poor people. This is the argument why insurance in India
is still remains under penetrated. Penetration is seen as premium collected in relation
to GDP. In a country which has a low per capita income and people lack adequate
resources to save, looking at insurance market from this angle is not entirely right.lt is
estimated that nearly 40 crore Indians are insured, both through individual insurances
and group insurances. It is estimated that the insurable population, persons who can
be insured, in India is around 60 crores. Therefore, number of people covered is
significant, and this number can increase depending upon the rising levels of incomes
and savings. So, what is the reason for disinvesting the valuable assets that we are
having? Even at the time of slowdown of economy, across the country, India
withstood that only because of two sectors -- the public sector undertakings and
agriculture. Now, both of these are being targeted! When the public sector gets
weakened, the nation's economy gets weaker. Take the example of LIC. The LIC is
the biggest investor in our country; it is the largest investor in Indian economy. It
generates investible funds to the tune of rupees three-and-half lakh crores to four
lakh crores annually. Therefore, Sir, there is no such necessity for LIC to access the
market for funds.

MR. DEPUTY CHAIRMAN: Your time is going to be over. ..(Interruptions)...

SHRI TIRUCHI SIVA: But, Sir, you had said that you would give more time.
..(Interruptions)...
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MR. DEPUTY CHAIRMAN: This Bill has been given four hours' time. Accordingly,
you were given six minutes. ...(/nterrupt/ons)...

SHRI TIRUCHI SIVA: The total investments of the LIC amounted to Rs. 30,69,942
crores, as on 31% March, 2020. It is amazing to note that LIC funds more than 25 per
cent of the Government borrowings. No single institution, anywhere in the world,
funds the Government borrowings to this extent. The assets of LIC are to the tune of
440 billion dollars, which is larger than the GDP of 75 per cent of the countries, in the
list of United Nations. In terms of revenue earned, it can figure among the top fortune
500 companies. Therefore, there is no dearth of funds for LIC. That is going to be
invested. And, you are increasing the FDI to 74 per cent! Again, Sir, | would like to
reiterate a very important point that the poor, who need insurance cover, will not be
able to afford to these people because they will concentrate only on making maximum
profit. So, the poor people who want to save their hard-earned money will resort to
only insurance. And, if it is taken away from the Government and given to the private
players, that too the foreigners, it will not benefit the poor people of our country.

Therefore, Sir, we are not here for raising the hack; the Bill has come and it is
going to be passed. But, will the Indian control be there? This is a big question. |
think, the hon. Minister will clarify that. And, so also, will the FDI benefit the
economy? The Government will get the money, but will it go to the people? Will they
be benefited? So, we again urge that the public sector organizations have to be
protected at any cost and they should not be disinvested and privatized.

DR. BANDA PRAKASH (Telangana): Mr. Deputy Chairman, Sir, the Insurance Act,
1938, was enacted to consolidate and amend the law relating to business of insurance
in the country. The foreign investment in insurance sector was permitted in the year
2000 by allowing the same up to 26 per cent in the Indian insurance companies.
Subsequently, vide the Insurance Laws (Amendment) Act, 2015, this limit of foreign
investment was raised to 49 per cent of the paid-up equity capital of such a
company, which India-owned-and-controlled, as per the rules made in this behalf.

Sir, after nearly 5 years when the FDI was raised to 49 per cent, there are today
only eight private sector life insurance players, and 23 private players, and four
general insurers, out of 25. Many insurance players still have foreign holding of only
26 per cent, and even lower, according to data available for September 2019.
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As per 2019 statistics, in the equity of life insurers the share of foreign investors
is only 35.49 per cent. In the case of equity of general health and insurance, it is
23.66 per cent. There are so many companies which are not even utilizing the 49 per
cent available limit. We fail to understand why the Government is bringing this Bill.We
will confine ourselves, particularly, to LIC. There are a lot of apprehensions in the
public mind. The Government has intiated the process of amending the Insurance
Act, allowing an increase of FDI up to 74 per cent and proceeding with the issue of
[.P.O. in LIC. Thus, the Government has set in motion a process to sell a portion of
its stake in the most prestigious public financial institution of the country.

| would also like to mention that the growth of LIC, its expansion and
emergence as the largest insurer in the world in terms of number of policyholders and
claim settlement has been done entirely through resources generated internally. The
Government did not make any additional contribution to the initial capital of Rs.5
crores in 1956 which was enhanced to Rs.100 crores in 2011 due to regulatory issues.
On this meagre capital base, the LIC today is managing its assets of Rs.32 lakh
crores. Many listed companies have had bitter experience. They have collapsed
due to bad management and in the recent times, we have seen the collapse of ILFS,
DHFL, Yes Bank and Laxmi Vilas Bank. During the 2008 economic crisis, many big
global corporate houses like Lehman brothers and Fortis have collapsed and
American Insurance Group was saved from destruction by pumping of taxpayers’
money by the Federal Reserve of the USA. The LIC is the largest investor in the
Indian economy. It generates investible funds to the tune of Rs.3.5 lakh crores to Rs.
4 lakh crores annually, and, therefore, there is no necessity for the LIC to go into the
market for funds. The total investments of the Corporation amounted to
Rs.30,69,942 crores as on 31% March, 2020. The LIC has made an investment of
Rs.24,01,457 crores in the Government and social sector as on 31°' March, 2020.

An insurance policyholder wants safety of his investments and also good
returns. The LIC has fully protected the interests of its policyholders. While ensuring
total safety of the funds of policyholders, LIC has the track record of giving the best
bonus. The LIC has set very high servicing standards and its claim settlement
performance is the best in the global insurance industry.

The LIC was created by an Act of Parliament in 1956 to serve the individual as
well as the State. The then Prime Minister said, with nationalisation of insurance
industry, that profit motto goes out of it and service motto comes into it. Therefore,
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we request the Government that LIC must remain 100 per cent under the control of
the Government. It has been historically proved that only where the State controls the
people’s savings they can be channelized to national development. The control of
private sector on domestic household savings will be for private profit maximization.

The social objective of providing insurance to the weaker section will receive a
severe setback. The aim to expand insurance in the unprofitable rural areas too will
suffer. Hence, disturbing the character of the LIC will harm the interests of the
national economy and the poorer sections of the Indian society. Sir, nobody knows
what insurance is. The entire country knows only LIC. If you ask anybody, “Are you
having LIC policy?”, they will say ‘Yes’. If you ask, “Have you got the insurance?’,
they might say, ‘No’. So, LIC is synonimous with insurance. | request the
Government to protect the LIC of India. Thank you.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman,
Sir, | thank you for permitting me to speak in Telugu, which is my mother tongue.
The hon. Finance Minister also has a very good knowledge of Telugu.

“"Hon. Deputy Chairman Sir, | thank you for giving me this opportunity to
speak on the Insurance (Amendment) Bill, 2021. This Bill seeks to amend the
Insurance Act of 1938. Sir, it is very unfortunate that this Bill, if passed, would
increase the limit on foreign investment in Indian insurance companies from the
present 49 per cent to 74 per cent and thereby removing restrictions on ownership
and control of these companies.

The Bill aims at supplementing domestically available long-term capital,
technology and skills for the growth of Insurance sector and also to provide enhanced
social protection. If we look into the history of insurance sector, it dates back to 1818
when Oriental Life Insurance Company was started by Anita Bhavsar in Kolkata to
cater to the needs of European community. The foreign investment in insurance
sector was permitted in the year 2000 by allowing the same up to 26 percent. Sir, |
think this is for the third time we are going for disinvestment in insurance sector for
FDI. Sir, the limit of foreign investment was raised to 48 per cent of the paid-up equity
capital of such company. Though it is being done as per the rules, it is very

: English translation of the Original speech deliverd in Telugu.
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unfortunate. Employees of the insurance companies and experts from insurance
sector are feeling insecure. The Indian market had gross written premiums of around
96.9 billion dollars in 2017 which were expected to grow to 250 billion dollars by 2025.
India is presently the 0™ largest life insurance market globally. There is no imminent
danger as of now. There are many instances in the past where these insurance
companies have lent money to the Indian Government for investments and other
needs when requested. India is the 15" largest non-life insurance market globally.
The Insurance sector in India has seen major growth during the last decade. This
sector presently consists of 63 insurance companies of which 24 companies are life
insurers and 39 companies are non-life insurers. The key growth drivers in India
include factors such as increasing demand with increasing population, a robust
economy, Government programs to increase insurance cover and strong growth in
automotive industry despite the recent dip. All these factors are playing a crucial role
in the growth of insurance sector in India. In India, if this sector is compared with
other sectors, there is much to achieve for this sector. | am not telling that this sector
did not achieve anything. Though, this sector is in profits, there is much scope for
achieving better results. The net premium in the United States totalled at 1.32 billion
dollars for the year 2019. As per the recent Economic Survey Report, Insurance
premium in the country is at 3.76 per cent in 2019. For Malaysia, it is 4.99 per cent
and 4.30 per cent for the years 2019 and 2020 respectively. For Thailand, it is 4.30 per
cent and 4.92 per cent for the years 2019 and 2020 respectively. For China it is 4.30
per cent.

Sir, after the outbreak of Coronavirus, the country has realized the importance
of insurance like never before. An article was published in the Indian Express, which
mentions that the outbreak of COVID-19 has led to more awareness among people
towards insurance.

MR. DEPUTY CHAIRMAN: Subhas Chandra Bose Ji, please conclude now.

SHRI SUBHAS CHANDRA BOSE PILLI: Before the outbreak of Coronavirus pandemic
in India, only 10 percent of people were interested in buying insurance. But now, this
figure has risen to 71 percent. | request the Hon. Minister to consider all these factors.

Sir, lastly | would like to quote few words said by statesman and former Prime
Minister of India, Shri Atal Bihari Vajpayee, who is respected by every Member of this
House and by every citizen throughout the country. He said, ' Privatization without
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restriction will lead to destruction of the country." Sir, when we are taking these
sorts of decisions, we should remember such words.

MR. DEPUTY CHAIRMAN: Subhas Chandra Ji, Please conclude now.

SHRI SUBHAS CHANDRA BOSE PILLI: | am concluding, Sir. With this | would like to
conclude by saying that my party YSRCP supports this Bill." Thank you, Sir.

it STHTART : A IR T ATE Sl ... (SaeT). ..

1l SR eI W), Y81 7 hid-Ic #31 8, 7 g 71 21 ... (@em)... fad #3rera
F ...(FIIM)... [T A MUBHT DI AA1-71 T8 2

it ITHTARY : 311 -3t AT Shfdee w30 71 Bl ... (=ag ). ..

Tl I YT I1Gd (STR U9 : BT H2A1 a4 SHIETT B Fhd ol ... (FAHM). ..
37l STIRTH 79T : W), IT IUHM 5l ... (FGEH). ..

# ITQUER Wi, WSl ... (FEY)... Just 3| ARG AT S IS E
...(FEE). ..

Y. I YT ATET : B 99 381 8, Al B J31 off 1 Jel R & 1l ...(FqEH)....
7t STFUTIRT : A1 [TeriR oaTe F9Te S|

i ferR wTE fAuTe (SR U= « AT SY[HTlt Aeled, gl GATSdIG] arel
P IR W AR A UTh AR 184 = 914971 {98, 2021 IR 9 &1 JiwT fear g1 #
o9 9t & =g 3 goira Al <1 =redl g iR W1 8 § s [aR1e &_ar g, a>ife
ST ARBR Tl ANl AL BReT &, Al T il B [aRIe HRAT 3R I G
247 faUer &1 B1E BT 81 BAR < B ST SR SN HUAT 8, ST AP
BRIl 2, ITd] T B & 77 Y THM UTsde Bl A &1 N fager 31 Jm
g © T 59 f9 &I Standing Committee H AT faam <1TT, ST 949t a1 & T 39
R FE B b R T S I8 91 475 A, ST GSI1a AT, ITb! 3HH A ToId
o ST A |
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qeIed, § A o #21 Sff § Q1-09 a9 &)1 =rean g1 fo w0 S o
Igl & T2, ...(ag)... § I8 e aredr g & Jfe =i Fufal gga | s
TITa B et off foh & 100 TRV FDI fiel, Ugel 31U+ 2015 § 39 49 WR¥ie f&har, a9
RIS FHT H 39T AT el AT, AT AT 49 TRIC B ST, 37T ATST IgHd 311
TR, A 3AMAH 74 TR B {GIT, 9P 919 A1 3T HDT 100 TR B <7 T Pl
TRINT & MYBT? AID] I8l BT 2015 H 74 TRAT HRAT ATl 8H I8 T HRAT A8 ©
b faaeh Suf Tl &1 B9IR <2 & STHRHRI TR, T2 & IR GBI R ATfAh T 8
S BT ST RT g2 6% &I, IR Y HYfrdl, S 9rex 931 8, 319+ & fearferan
HIfYd $R <, T policy holders BT GFRTRT B a19d 8RM1? IfP 31T Digital India B
AT 8, A1 9 Up e H qRT U faQer 9l <9 ART AR 9T 9 © b Bl
feranforar 19T Hu= YRS § Y91 TS BRI, SHDT MY fdol § s o7 81 fhar g
a9 § S defaulter 18T HUFTAT €, I TR <2 | U9 81 BRI, S U ban I,
I SFBT BATAT el (AT Bl HBIGY, IMTST 3T Udh GIC Pl eH BRI &, dl ol
National Insurance Company, United Insurance Company, Oriental Insurance
Company, New India Insurance Company %\', RTTH 89R S & Id] HHART B
B B, ST WA BT FIT BRM? STHT U=E BT &1 BRM? 3R d VRS o, dl
STBT FIT BINT? Sd HISH BT F-IT B2 VAT THH FHRATY Gl 81 Sift g9R
ST SC/ST, OBC T & <IINT &, 31T 3 ST ShT JNRETV] WH B IB 8, dl SThl T
ERT? BN U d9T HdTeT 21 36T BIdT fdb 31T Uk s ARBNT BT oIl 3R S
GGl grsde arel N od ©, d GIAey 39 <, d9 <2 & AN Dl fazard g,
T TRE 31T TSl TR <31 & @l & favarT §, wifd S9d1 100 faerd ooid
forerar ©1 <ifh=T 31T SHH! W IRETE B S 38 &, S9P 3 X Yl 3119 74 UfIerd FpI
AT B

AR, 92 H Sl HISET BT &, TS Ih PRV IUHITHT 141 BRI I
AT &1 YT B UT I8 B HITH H E9IRI cases Tel X8 &l TP TR MSH! IT TRIG
IUHIHT, FoTIh U BICT goRIRT 8, 98 W gdbldl 1 bR Al | FIT a4
a1 R foran & 1 <1 H fohae oRg gaeq I 38 &7

1 STFHTIRT : A1 [T2FR S, WS 3119 e[S PR

i freraR gaTe e : 919 TRE 9 <91 | 3 il arg, | Ueh S8Rl o1 ATl

1t ISTFHTIR : 3T BFefs BRI

). YT YT ITed : $-b U1 31491 Uah fi7e 3R 8, T fiee # 3 319+ 919 W
<
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st fareraR w=i1e fAuTe © <91 § 99 SRt o iR SV8iH Sl & € Bl &1 ATl |
SI[AT R JAAT 25 A H S AT AT U758 AT R b1 Alerd (a1l g 59 I
BT TG, AT T MIBT Y=2T ThIH Bl Y of ot 3R o <M fob 89 40 AT &
q7S 3MYh] U= < 3R 40 ATl § 7 1 98 H¥+1 W23t 3R 7 < 1 3 e
I ToTT T AT YTaen= BT ? V=AY a9 fodarfrat €, g9fery 89 U8 de+11 978d &
o 39 faet o1 MU WS BT § AR I8 9T 97 & o & forw fedax =1 B
HAEIGY, 31T I B 9T 3R THH ARE BT 49T &5 DI 91 B I8 B, 3T W Pg
forar U &, ST ®! det® &1 a1 781 fel Y81 81 8= ST ol I Al RS S &1 &
e 3R 191 HFT Dl T BT, Tl D] HRUTS MY B, b SR fhHT Bl
BT BT, T HRUTg DI HN? [HAN & fol§ TRBR 7 Bls MR A8l 4l 21 39
TNE | Al 3 97 BT BT WReT0T <5 BT B fhar 71 < faeeh §i=1 s
31T &1 IB &, ST 89 fax1g axdl 81 af oy waeeht &f 9R1 < &, I 1491 Swafya
A ool BN 91fRUl MY RN 3R W HH-l oy, d 89 S9!l Jadq
BT, oAfehT G2 BT HHAT Dl IRETG DR, SC/ST AR OBC ¥ & AR DI T
BB IATY ITRETT BT JHA DR I &1 31T ARV fRIe 8, gafery g9 59 [ &1
faRIe & B

N STUIR : g=gaTe, A ¥ 9w g9 (g, 9ifor)

il IF T vTE [ (MER) : A98iey, ¥ 39 [Ag99® &1 9Hd $-ar g1 i< eHi
STt el 1Y, 371 S 91 S2H 9418, I d URT 9 gdidl Wl §, SAfTY 37U+ a1 21+
q8d W I T S| /T BET, "...to allow foreign ownership and control..."
IfH next ST &1 words &, 90! 3811 BI$ fadTl 4 &1 words ®, "with safeguards".
Se e 6 s egpar g ge & T 7, ofdd v T8 7, I8 "with
safeguards” 21 Ffdh WX UM T A ©, olfh [F1¥ad WY A safeguards & TN H
A HAT AT gyl

qEIGY, Yo F1d AHS o1 ggd S]] & fob ST GUR Bl Ufshdl Y 8 &, ol
logical end T ST & 3T FR HI G H &1 b Ahd ol ST ATTDbT TRDR Al
dl FDI 26 per cent AT AT, W@H%WW?@QI 9 3Ta |1 SHDT 49 per cent
e o ST b1 YA {61, oifh=1 a8 T8l 81 YTl d1a | 98 49 per cent §3T, offdh
319 I8 74 per cent B ART A1 I8 BT & fdh 3 T SN IHSHT 3MYT, 39 AR
1= aY insurance companies %, Idh ﬁ*l(’ AT win-win situation %ﬁ‘ﬁ, Fifh qxT
capital infusion 81T, technology 3T, skill STYITI 3FR U faaer | F&1 MY, T &
BRNT? T4 BAN Sl 9T &, IIh] I8 UAT I TS| olfeh FDI 37T ¥ Udh BrIal I8
BT b AR doRT o SfT U &, d 3TR el Y ST Hebl | GART BIIST 3HH I8 BT
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IGASE] Eﬂﬁ investment %ﬁjﬂ, a1 fafeag wu 9 gD penetration EI%'HT, IR e EREd]
penetration TG, AT ST Bl ISR Fel T e gt 919 I8 & fh ST consumers &,
ST R SUHHT %, Id UTT better options GHTQ'ﬁ, I T choose BT & %I(’
é%ﬂ?choicesW@?ﬂ%é@ﬁﬁﬁ%l%ﬁ?ﬁﬂé@@%%ﬁﬁ-ﬁﬁ%ctorsﬁ
319 FDI STT, SHHT TERT g AT 31T telecom & &5 H & IfSTT, U8 I 8T
17 ifeh 31T 31T T ofRTT, T 100 per cent &, TATTY A ITT HIdT5ed 2l

31T BRI H G SAIMTY, S (b TR B TIT 8l s 5| Y RIS Wee H o
SISy, IHH e GUR AT 21 SATY 89 AN bl U SHR T8l q-T d1fey|
ST ST el 2 Al MR Tl 3R I8 AT B M1 7, I8 11 =efdl| 8|

$Ud AT Th Aol 3R =, 3T Bl dRIG | S T SR & U, 314t
BIAS-19 & Tl UHT §3TT, 2ef Hae H fhd STGT AT SR of I8 &l 98d IR
T BT S ATl B, S99 SITST BT AR T&T AT G I Bl T o
ArerTT T2 I8 SR HIFSHET BT, T ST B YR | $AlolY $H I TSIRY A 781
<] ST =iy fob 991 ST ¥ET &1 fegei™ &) YRTHRT $IF WRIQM? 89K I8
gINCHC BT, IfQ 918N | SICHT ST Il SHHT R Jdold & b gHRT Ao
T8 R o | B9 WAk gl &, 849 Flavd ¥T & 3R Ig YR 99 8, VT T8 8
99 Hfoad 9U 9 89X <9 § 918% I Sl 9WRy U, S99 graveH 9,
ISTR & 3R el 3R AR &1 98”9191 &1 gaemy feifl, I8 59 f9d &1
e 2, ST H gHdT 91T &Rl g, gIdrg|

SHRIMATI JHARNA DAS BAIDYA (Tripura): Mr. Deputy Chairman, Sir, | am
thankful to you for allowing me to speak on the Insurance (Amendment) Bill, 2021.
First, | oppose the Bill on behalf of my Party. India's life insurance sector was
nationalised in 1956 after a series of failures and scandals in the private insurance
companies. We are going back to those days. The risk of the entry of profit-seeking
foreign companies, investing in high-risk ventures and jeopardising the savings and
interests of the people is real.

[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair.]

It is estimated that nearly 40 crore Indians are insured both through individual
assurances and Group insurance. It is estimated that the insurable population
(persons who can be insured) in India  is around 60 crore.  Therefore, the number
of persons covered is significant. This number can increase depending upon the
rising levels of income and savings. Insurance, especially life insurance, mobilises
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small savings of the people and converts them into capital for long-term investments
in social and infrastructure projects.

We are of the opinion that our Party can move an Amendment to sub-clause (b) in
clause (7A) of Section 2 and the proposed Amendment could be: " (b) in which the
aggregate holdings of equity shares by foreign investors including portfolio investors
do not exceed fifty per cent of the paid-up equity capital of such Indian insurance
company, and the foreign investment in which shall be subject to such conditions and
manner, as may be prescribed and further that the management and control of the
companies should remain with the Indian promoters notwithstanding an hike in FDI" .

| urge the government to reconsider and rethink on the Bill. Thank you, Sir.

1. T AR 31 ([8R): SUqUTeds ey, § U ©icl-dl HelHl A 37q- a1d Bl
JIBRAT BRAT AT §, ol 1bT SADI A Ih 1 SIS SMY| I8 30 Yebs Bl Byl 6

HR, VAT B3N b WX 7l H Qe 3TSH! AT AT AT, AHS! H AT Farm 2,
FIfh g8l ATeR| Bl 9gd Hieetd &l ITP U TR I T A[T T 3R f&dh Sid
D! 3G Gel, dl 98 "GII-A0' o™ 1 T F BIs AMSH! 37T AR BT -
3R AR, FI fIeell I8 81, S PICT Al T1| T9 g8 dia b PreT Al T8, IR o
TIT 8| FHS T, A SUGHIEE Heled | g8 Sl [ 8, I8 Xl fawn ve § b
311 3R &RAT-RIT 814 AT B

JEETd, 91 31 merre w30 Sft &fk gAR ot & Sl & g3 9 7 7 da)
& 1Y AR BT : JAMATHR AT 81 3R §H 'SAAMHRAT BT ST A
3TdTE HN ol SHBT AAAS BIAT T - self-reliance. &I~ self 0T BIaT SI1 I=T 2,
reliance & reliance 1 § I8 s SIRIAYP fewqoft =1 mear o

d 918 H TS 91 wan A 73 Aeiear g8t €1 H U IR gA g,

Sd 916 SI-TR WSS ol I

"Y T I <ET © IR Bl Foiki 1,
oTFRI A XgdT B o |fear | |wi gt

Such atrocities have been seen by the eyes of history; moments committed mistake
and the generations suffered. # fauer 9 %:', B TA Y T;:{, @RS 7 Elﬁﬁfl(’, Fifh
Alhc s H TR g gacl 3R Dd SIS 3Uh] HTeR H WS Hdb Yo [ AT T4
1 T, 39 HUR BI |1 S41d AT| H A1 F= g b 31 991 majority &b a1 I
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SO BITT fad - # AIM &1 a1 781 &R 8T §- U1 81 811 A1feYl IR, S B8 B
319 H 1-<I o &l U= 37T g

Sir, the new approach of the Government, if | look at it, is ironical taken with
self-reliance. India ®7 financial market &1 ST stability %\r, ag Y 39+ U U dgd
JE5 TR 2, ISP A [ HT ARIGAT SET| WY BHRh Sl SIIRY HRIATS]
Eﬁ‘ﬁ, if they introduce, they have the potential to introduce, contagion risks and such
risky derivatives and contaminated balance sheets.

Thirdly, Sir, foreign insurance companies have the tendency to have a low rural
penetration. TR JATTST Ueb I8 g W1 H 14l H 1T H-<ll 81 Instead, what
we find is that they place greater emphasis on machinery, construction and

intellectual property. There is also a possibility, hon. Vice-Chairman, Sir, that the
household organisations could face the possibility of having their business taken over
by foreign organisations. Sir, if you are keen to do it, first of all, -- and, | reiterate the
request made by many of my colleagues -- please send it to the Standing
Committee. One of my colleagues from the Treasury Benches said - 70 dlell {X, 70

ATl BT db Hd TP T ? 3T I SHH aToTUT St & ) 6 I8 SIS o 8, 31T 98
ST & AT TR B IR &, oAb BH A HH drotudl St & A1 I 7 HIfTg|
IR 31TUD Sl DI bal ¥ Hel ugdl (ad1! 3F MY R yg= HR M9 %2 &I 91 o
2 8, I8 T8l 8 ATfeyl ﬁWﬂT"{{%this is not in good taste.

Some of my colleagues underlined that when you open this up, would you be
able to ensure implementation of the Constitutional provisions with regard to
reservation? | am very worried and my worry is backed by millions and millions of
Indians. What will happen to the SC/ST/OBC and EWS reservation? Are you going
to negotiate with the ones who come with 74 per cent?

SuHTEE (S gRe= {18 ARR): |71 Sfl, @11 1 e H§ 991 iforg)

. AT PAR 31 W1, H 99 A IR T §, AR $B 71|

R, 4T LIC I 91 81 81 X818, H S g1 HSH, LIC BT Sl logo &, DI
39 FEH <A1 BT IHBI BIcl VA ¥&dl & b 98 dHcT A Fefar-SJordn &1 3mg
IHB] IeT] PR I &1 3R AT UHT BRI Al HHS &1 [l fa Sere S|
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HEIGd, H I8 HE1 918dl ¢ & 89N 3MT—< ¥MI SiI Clause 3, sub-Clause (i)
P IR ¥ B T 3R 915 ¥ BIR U Bl 1 Hal fb SAH safeguards &t Y 91 2
NE) &Wé‘@@%%m foreign ownership and control %\r - ﬁw@?ﬁ%mw
f2=<il 3rgaTe &R Il § - Wt IR R #H, 39 o 7 East India Company
I Sl 81 d9 WY 9gd gSi-g$! qrd gl il fafeer urferamie vae urd o o1 fb
'with adequate safeguards’ g 3R B9 99+ T § b labour & pertaining safeguards
B! FIT TeId 81 31T &I-IR Haesisl § STHR lad 160 B i1y, My gan
Tl SR 14 &A1 H 519 &Y financial crisis 31T, A9 UATS AT 38 Wl galll 3R
3T Wl 3T YARMS ! Bl T, o 76 URYAC IR WIFTIH 3=hH # € 3R 81 in the
number of policies, STafd UTgde U ULIP ® fha --- WX, 99 3id ¥ 'S fawg' &8
<1 Hed, 'S 3R ®B 9 Ul U d1d 3R B {$ I8 SR ITe B [P these
organisations on which there shall be an impact, these are human organisations.
g Sl dls Al FefIoT=1 814 €, 928 &9 {9 Sa1d # oid & 3R 7 91 &f 3R d g91d
faxgal 181 | )1 R4t g A1 © b I Sarai Bl GRIBAR HRd U 8H I8 O By
f& human relationship, ST U&-T edifice build 31T &, I8 Sl FARG a1 B3 &, SHD!
SIS H $9F 8, 391 R €, Bl IRIR €, MR 8H 3¢ R H dal i, ol
Sicrer &4 Wl TSR GHSHT| 98 I8 o) 9asiT 16 H fauer # g, 98 |HsnT &
G 7 T8 51 ATI 999 31 B8 B, H AU I FAT PRAT 5, 'S fe'|

IUHHTEIE (3 G5 8 AR) : AT 95 4l UPed ucd Sil 7 Ugel diai &
foq argRIY b &, il ITh! Hel I | ST 21 foRe & AR ITHhT e
JRERT 2, 3R TS 1 319N 7, A1 S9! Ugel el foral STl 31 Ufedt ucd il

31l UpdE Ued (FBRTY) : 9gdIa, 93| 379 G4 I g=JaIs| HeIGd, ol fd Igai =
$ET & 3R Ig 91 a1 &1 Fel T & fF 9Ra &1 3 ArR® 91, Haed vasmsw!
JAIIT 21 7T § SSH] T8 BIs Wl 9197 oIdT 8, I8 I8 SR SIARY BT 81 T AI8h
SR BT B, I8 T Bl {dh TS Bl 7T 81 I8 91d 3117 iR &, 99 91 &,
SIIT IR BH U3Sl & H1E0Hq W Al AR 1T 191 HUfdi BT BT ST db
Tl 3T B, IFH B4 AT ARG Afh dh Uga- § A%l U &l U1 s el be
HHdT ¢ 6 S99 &H 9% d a1 §U &1 31d fh¥l Bl buying power &1 & 311X I8 S14T1
o, A1 I8 37T 91 &, offdhT NIl &l §1H & IR § 9gd SATGT GHASIGR] 371 T ©l
SHBT SIIRT 9¢, SANY SHH FHI-FHY TR HeNed 9l gUl 84 41 IR H 2, 26
gfrerd, 49 TR -- 39 BR A NPT IRER 7 49 Ui fhan I8 9eea &1
fFPRAR RyeRreT 8, 399 fohsdl a1 faRIe B &Y STRoxd FTal ©, olfh S8l ab 39 fJa
BT AT 3T &, DT avg I 8RR A1 = A8 foh 31U+ substantial ownership
3R effective control T RoTTHT foreign ownership and foreign control PHEd %, il
3Mud 9t B language ®, ST9 3T T&T B ST X2 B, O S9N ATST ey, o,
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Hq B DI STHxd Y| 31d 31T 3D bR 31U &, ISP IR H 19 §H T 989
P72 3MMTH I HaR B, MU I I T b 1T $9h! a1 & 3R URT =1 &
SINE| Standing Committee P fpam &1 bR H) fean &9 0 Standing
Committee on Financeﬁ%,ﬂﬁﬂ“ﬁ?ﬂﬂﬁﬁﬁﬂﬁ?’@ﬁ%lﬁﬁﬁ%%w
B W WSIT BIAT, I 89 IHB! Y SIBTR R od, faR1g B & o7y fakig & ard
PN, oifhd WX, STp &, 3T SADT IGT JHST, ST 314 ISP R | 989 HeA
BT AT ol Bl

9 BRI H AT AT, B AN B8 2 I &b foreign BT SITGT UAT 37T,
TITATST ST | ST &R U2 Already ST UTe Y 8, 31191 HDFC 8, TIeT &,
R B, I91T9T ©, A © 9T B 3R SIARYT HUAl already BHR TBT &, T
already world's best insurance companies & AT tie-up %, g d&d fosdt 71 26
gferera a1 49 gfaera partnership Ell §‘F§ gl g9 dNz RESRERIES already technology gl
& AT TR STeT-37el T IS ¥ 31Td &, &9 94! BT e d@ o =, A 98] IR
BHI-AT HUA JFFURRIT 87 3T g8l IR FHI HUIST available &l =8 HDFC &I,
TATA-AIG ﬁ, KT g-1<h YTY hfed Bt Bl %? They are ranked among one of the
top five in the Index of our country in terms of market capitalisation, in terms of
whatever asset reserves they are carrying. 3197 19 9R <9 H SIINY HUHTST BT
TG} -G RIS BUY BT AR &l I8 8, Al 394 918x 4 31ferd U1 fiet= arett & a1
&Y S9! SIRRd © - I8 H A Bl IR 8] g

5.00 PM

| also understand economics. | don't think that any company is actually
looking for money. ﬁ, 3R 31MY JE PHe+T e & b 3@ expand Xl RIS
PTs 3R HIT &, I 91 31T ©, I SFR AT TTcAroll &l d1d B & AT 399
3N capitalization BT 3R A a9 F YR H SATGT YT TN, THSISMS
GHTQTIT,mﬂﬁﬁﬁﬂ?ﬁﬁ,ﬁﬁw%%%argumentﬁﬂﬂﬁ
&I ST 81 319 Ay fh et 39 ST U1 o Y 31T 7Y -- SR & A1H |
B9 I Bl giforsitst, =T I S Y U1 dolae By, I STIRY HIHIST &
UTRT SATET YT TGN | H S9! ST ATedl § (b JATST faea H i WY SRR BIdl
2 1 Sl /Y 99-93 Uoleed 8ld ¥, 9 9%d St 81 &, Rilfd S dd HhisT
Tl 81 Adeld, S B gredve W U1 frardr 8, $afeTT d 319+ I8l 39 RE TR &
IS-IS UIoIded Ws ®R UId &l o1 AR <9 H 41 3N I8 |ral © 4 3R sS4
SIIRY HUAIST & U 51 NIH Hotde B, AT U1 MU, 1 A IART fhd
TNE ¥ deployment BNI? T 39 IR RF01 I & foIU MU= BIs rules &
regulation §TU & o a1 3R 39 HU=IIST & HIETH W SAR YT U1 30T, 1 S99 99
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BT 9 b fIhT & fo1g, <91 & f2d & 70 g dre 9 SUAT 8n? 39 R o, anft
TH BIs WRIHRY T e 8, Rifh I8 e I Iy 137 8, 39 IR == Y 78]
BS ©, SUITY $9P I H B4 PO HIH el | FHY 8 X8l 8, H S-Sk Geb BIcT Al
Wﬁﬁ‘ﬂﬁﬁﬁﬁﬂﬁ%fﬁ(’crop insuranceqﬁwmgﬂmw
PRl Qﬁ, SMY 3YH HHY hI claims settlement rate WI SN Elv_sL o Rt Bt
T3N3 31T &, URIIH HTs, 394 M9 Y €1 37T Sif W1gde 97 Su=IsT crop
insurance X! %, MY 3DT claim settlement rate Cil?sw, g S U8l ANBN
GHUMTIT BT claim settlement rate 0TI 3TST 3MTUHT 59 IR H RIdbrad el il iR srR A
qTER P ANT 31 Y, I 7 BAR 719 & fT-Rarst A1 81, 7 89R1 Gel aRiRrri
& IR H AIGH BIMI I hadd % & R H Gradl| g9 B4R BIC [HAMI B Sl
FHRITY 2, ST 3771 3ifelNS! #iS[g 8, 374 31R gfg 81 Favch! 2| H 3fd # a1 81 g
b I8 SN STegarel # e o1 T 7, 39 oOrST 3reuyd & foTv ony wefe ofAdt &
g AT 89 9 AT faax <91 & 24, <91 &1 IH 8k dRadh! & fov e
gt <31 (fad 81, 399 YDl AR W qRT F8ArT fyel, dfbs ey o
STeadToll 7 &, H I I8 fIdl e g

SHRI ANIL DESAI (Maharashtra): Sir, in the current Budget speech, the hon.
Finance Minister proposed to increase the permissible Foreign Direct Investment limit
in insurance companies to 74 per cent from 49 per cent. In the Statement of Objects
and Reasons of the Insurance (Amendment) Bill, 2021, it is stated that in order to
achieve the objective of Government's Foreign Direct Investment Policy of
supplementing domestic long-term capital, technology and skills for the growth of the
economy and the insurance sector, and thereby enhance insurance penetration and
social protection, it has been decided to raise the limit of foreign investment in Indian
insurance companies from the existing 49 per cent to 74 per cent.

Sir, the Bill proposes to allow foreign ownership and control with safeguards.
As mentioned by hon. Finance Minister in her speech, under the new structure, the
majority of directors on board and key management persons would be Resident
Indians with at least 50 per cent of directors being independent directors and
specified percentage of profits will be retained as general reserve. All this will have no
meaning when ownership goes in the hands of foreign investors.  Before 2000,
insurance sector was the monopoly of state-owned companies like the LIC for life
sector; four general insurance companies, namely New India Assurance, United
India, Oriental Insurance and National Insurance; and General Insurance Corporation
of India was meant for reinsurance purposes. With the objective to encourage
competition and enhance insurance penetration under the aegis of IRDA, the
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insurance regulator, the Government of the day threw open the insurance sector to
private players and also permitted foreign investment in insurance sector in the year
2000 by allowing up to 26 per cent in an Indian insurance company. Later, in 2015,
this limit was raised to 49 per cent. Sir, FDI up to 49 per cent in insurance sector was
expected to bring in good amount of foreign capital and enhance penetration but it
did not happen. If we go by the figures that we have today, very few companies in life
insurance sector and general insurance sector could reach the foreign holding of 49
per cent. Most of the companies are working with foreign holding of even less than 26
per cent. According to 2019 data, insurance penetration in India is 3.76 per cent
whereas the world average of insurance penetration is more than 7.23 per cent.
Insurance sector will definitely grow multifold without foreign investors as we have
tremendous support. As per the analysis done by the SBI, the increase in FDI limit in
insurance may receive Rs.5,000 crore to Rs.6,000 crore in another one or two years,
and in another five years' time, we may get Foreign Direct Investment to the tune of
Rs.15,000 crore to Rs.16,000 crore. If this be the case, we need not go in for Foreign
Direct Investment; the resources are available in India itself. So, going by the figures
and the available data, the expected Foreign Direct Investment looks elusive as
foreign investors too would study the terms and conditions, the new structure of
directors on board, any conditionality and regulatory approvals attached to the
payment of dividend to foreign investors and then take cautious steps of investing in
Indian insurance sector. Sir, even in case a good response emerges from foreign
investors, the insurance sector will always remain under threat of foreigners who will
capture the entire insurance industry and will make huge profits and flight of capital
cannot be stopped by the Government authorities. Public sector insurance
companies like LIC having market share of 75 per cent and four general insurance
companies having a market share of more than 55 per cent, over a period of time, will
fall prey to private insurance companies owned by foreigners.

Sir, | would, therefore, urge the Government and the Finance Minister to
reconsider the step of raising FDI limit in insurance sector to 74 per cent and instead
boost the State-owned Government insurance companies by infusing capital and
strengthening the solvency issue of these companies to enable them to cater to the
insurance needs of the Indian people, thereby not allowing the reincarnation of East
India Company on the Indian soil. Thank you.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Mr. Vice-Chairman,
Sir, | thank you for giving me this opportunity to participate in the discussion and
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speak on this subject. The Insurance (Amendment) Bill, 2021 has been brought to
increase the Foreign Direct Investment in Indian insurance companies from 49 per
cent to 74 per cent.

Sir, in the Statement of Objects and Reasons, it has been stated that in order
to achieve the objective of Government's Foreign Direct Investment Policy of
supplementing domestic long-term capital, technology and skills for the growth of the
economy and the insurance sector, and thereby enhance insurance penetration and
social protection, it has been decided to raise the limit of foreign investment in Indian
insurance companies from the existing 49 per cent to 74 per cent.

Sir, insurance companies are in existence in the country prior to Independence
itself. Over the years, they have created vast assets. The real strength of these
companies is also demonstrated through the build-up of huge reserves and surplus
and their large asset base. If the fair value of these assets at current market price is
assessed, the value of these assets is much higher. These companies have also
maintained solvency margins consistently higher than what is prescribed by IRDA.
Such strong financials demonstrate the ability of these companies to generate
resources internally if the need so arises. Notwithstanding this, if they required
additional capital in future, various options are available to them. In a developing
country like India, the Government needs to retain some control over domestic
savings instead of allowing foreign investors to enjoy control over Indian savings.
There was lot of hue and cry at the time of permitting FDI in insurance sector. Further
increase in the FDI limit will lead to the feeling of uncertainty in the mind of the people,
particularly LIC which has been trusted by the people of India as if it is a secured
company for their lives. Sir, under these circumstances, it is not desirable to permit
the FDI limit from 49 per cent to 74 per cent.

| urge the hon. Minister and the Government to have a re-look into the issue.
Hasty legislation does harm instead of providing relief to the public at large. Thank
you, Sir.

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Next is Shri Sanjay
Singh; not present. Now, Shri Sushil Kumar Modi.

2 Gelte AR A ([NER) : SUqHTEe] 4819, H The Insurance (Amendment) Bill,
2021 Y&T H qicT & oY Wl gaTl g1 Helad, H <31 & U H3i1 Sfl bl g=udrg =l
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=T, RT8IM 31Ul €% SeeT-2Ifh &1 UR=™ {1 21 You require strong political wil

to bring about economic reforms in this country. In the year 1991, it was Shri
Narasimha Rao. But, the economic reforms that were started by Shri Narasimha Rao

were because of compulsions. AIfeh =g AIe] Sft ¥ fUsdl ¢ a9t ¥ R avg 9 Q9
¥ SIYES! Bl A B b1 BM [BAT 8, IBC B N BT $HI HMH (AT ,
snsaasﬁw, éﬁwems‘, ISER Eﬁ@’, agricultural reforms anfe| e SaREor S
R AN] bl goic B Sl SIARY HaeN & ThHSI3Ns & IR § Gy Bl off, SR S A8
P -¥IdR B e AT A HR & {7 ARBR 7 U /egdded Bl goleR bl Bl
ST Hzlcd, | was surprised by the speech of Shri Anand Sharma. He is very
senior to me. | have high regards for Shri Anand Sharma. Sir, it is not mandatory to

have 74 per cent for each and every insurance company. We have not made it
compulsory. It is not mandatory. It is only an enabling provision. We are not forcing
Indian companies that you must have 74 per cent of foreign equity. 8H forY 1 arey
TEl BR T2 B B9 hadl TP UTae 9T & foh 3R BIg Aol ST foreign equity 74
IR C dh BRI dlz, T B Fhl 81 We are merely saying that if you wish to have a
foreign equity, you want a foreign collaboration then you can go up to 74 per cent.
gl 91 d1 § I8 T HRAT IT8d] T;{ & it is not mandatory, it is not compulsory and
it is not being forced on any company. It is for them to decide how much equity they

want and it is for the foreign collaborators, they have to decide, how much they are
going to invest in that particular company. Sir, still, there may be Indian companies

who will be 100 per cent Indian companies. ®Icd AfR~GT 100 TR¥E ST HU-I Bl
STINY VX H HIG TP o hu=iiet ait, T8I foreign collaboration T&! faT,
RT=8i= FDI &Y farfie &1 QQ%IHIF*I el fAT and who will not like to share the equity

with anyone else.

IUFHIIE HEIGY, O 91 IT b THD] 51 S BI RIT ST @ [ S
sfear du= o S, faash dufaat om S ok wRT &1 @1 SIe i # garn
dladl _§’ 5 g8 STHMET Tl T Sir, if we want to enter the 21 century, we should
not have a mindset of 18" century. 3R 21} ordTea] H JAd9T BRAT © Al 19d] Icret
&I AFRTSHAT H &H 2191 2ATes] BT GBIl el DR UTGdl| India is a powerful country
and no country in the world can take us for a ride. %ﬁ WW%@WWW@TI
DI Y AR TbR el S| T VAT G9a & fob Dlg YT 3R Yol o Fell
SITUT Nobody can do it. STd A X+ AlGl St BT I &, dis W faeeht dut Jgi
A YSil Bl ol R GT8R el Il Febell|

SUHHTYE Helqd, already, there is more than 74 per cent of FDI in the

banking sector. AT &T B AT 3R §fh T Tdex H 74 RUT THSIAE & - &9
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SYANY Aaex H Wl o BT Y {61 51 H8led, 89N Yd & ANl o 31 &1 $el,
IR I Ivg S 7 A ST waT - e S 7 19 goie U9 fhar d1 S99 S=8i 68l

b 'Allowing foreign ownership and control with safeguards.’ The word which has

been used in the Budget Speech is, 'Control with safeguards.'Majority of the
Directors in the Board and key management persons like CEO, CFO, CRO, all of
them will be resident Indians. They will not be foreigners, they will not be Americans.
They will be resident Indians. SUTHTEYE W, X foreign ownership 0 %\*, Afp
50 per cent Directors being Independent Directors, Directors ¥ Indians &1 dgHd %\*,
resident Indians &1 H8IGY, IR-IR U& d1d Hal ol & fh I IAT ofd Tt S0, H
JMIP H1ETH W S bl g ] d|§'4ll, there is the Section 27E in the Insurance Act.
We are amending only a small part of the Act 409 dgl hY 74 dX ?% %, Afp=T <
Indian Insurance Act &T Section 27E & § 39 U] AT It says, "No insurer shall
directly or indirectly invest outside India the funds of the policymakers." BIG| Eﬁs‘ ?ﬂ,
gTe I8 Indian investor 81 AT foreign investor ﬁ, dg premium bI T IRT A 918X el
ﬁwm,investmentﬂﬁ?&'?aﬁaﬁgl

Sir, this is the safeguard. Nobody can dare to take the money from this
country and invest in any foreign country. Halacd, A DX bl ESEKIGECIRIECEIG] fopar
gl SO & 781, § |adT ®I g8 |l a1 ag B SIS insurance sector @l
companies I Yl Bl HEESE] companies I -H o & "g"l There is a solvency
margin. Solvency margin means, SIT asset and liabilities %, SHDT 150 per cent Il
ratio BIFIT flT%QI BIBIRCIEEARNI] liability 2 3R S asset %\r, the asset should be 150 per
cent of your liability. 37X 100 YT B! liability & AT 3T9d YT BUY 150 BIF ATVl This
is known as 'solvency margin'. H8IGd, H g AT % United India Insurance

Company T solvency margin 4T gl Itis only 86 per cent. It should have been more
than 150 per cent. But United India Insurance Company Limited &I solvency margin
Had 86 per cent %\rl National Insurance Company's solvency margin is only 20 per
cent. H AET BT A dl*{i‘ll that in this financial year, the Government of India is
going to invest, going to infuse Rs.13,500 crores as capital in these insurance
companies. ‘ﬁﬁ?fl, IR Y stress | Tel Sldﬁl', TN gdI solvency margin GICH @Fﬂ,
ar ¥ 13,500 crores FS® U WY B, (¥l 3R B WK Td HId? But we are
forced to invest, we are forced to infuse Rs.13,500 crores and we have already

infused Rs.9,500 crores and another Rs.3,000 crores has been provided in the
supplementary Budget for this financial year.

SUHHTEIE Helqd, general insurance P &l companies o1 I8 R g 8k
SIRRL company ST Oriental Insurance AE\T, IH DT solvency margin 137 per cent 2. Itis

155



156

[RAJYA SABHA]

still below 150 per cent. It means that all the three general insurance companies are in
distress, they are in financial distress and they require more and more money to infuse
capital for their survival.

AeIed, U fRUfT # 3R 8971 FDI &1 limit &1 9@ & iy forar 8, @ s
T T 27 A=< 1 Sl I8 Y8 W2 A b 2015 H FDI limit was increased from 26
per cent to 49 per cent, 39d dIq Gkl foreign capital 3ATdT g2 H o< Sft &I
EGIKI fﬂ?ﬂ fh over Rs.26,000 crores FDI has come in insurance sector. Sir,
Rs.26,000 crores FDI @ inflow fUeel Uie ATel & 3i&X insurance sector H 81 el Bl
g1 39 91 b1 X IS B [P 49 W TP 74 UR™T HRA &b BRI, in the next 3

years, more than Rs.30,000 crores will be invested in the insurance sector of this

country.

SUFHIEE HEIGY, B9 AN 1 §9 91 BT X1 T ¥ET @ &b Sl safeguard &
{5 IS 1 IS BT Yol DI 8% 7 o ST Fh| A4 $B AN 68 W8 U [ capital BT Blg
faamd 781 B Sir, this is a capital intensive industry, requiring huge capital and it is a
risky business. Jdg dnlsc I AR BRI E] %\, Yz risky business gl afe earthquake
31T T, 91 371 T AT TV d91 Tl °e g, Al STANF DU bl ARGI-HRIS] U
pay B tl@_;'ffl Ud s?ﬂﬁ?? HUHT BT ST breakeven %\r, that is 10 years for life
insurance companies and for the general insurance company, the breakeven point is
5 to 7 years. ITT MY 31T IR tiTrﬂ ?vl'ﬂTQ'?f, dl it has a long gestation period. It is
the breakeven of more than 5 to 7 years and 10 years and all the insurance companies

are facing liquidity problem in this country. They are not in a position to meet

solvency and growth requirements, s?ﬁ%ﬂ’ HRT Dhl cblé i ELTrﬂTlﬁ[ IT FERTYf
SYIRY e H U1 o1 & o7y IR 121 21 31t % AT &8 I8 9 & they have

plenty of money, there are no problems of liquidity in the insurance sector. But, no

big industrialists of this country are ready to invest in insurance sector because of its
high risk factor and because of its long gestation period. svi%ﬂq IR IR &
SN goil & & folT SR 81 &, 5 /7131 9 YSit & aegepd] 8, Al avi)
Rafer 9 g9+ 49 &1 dgldhN 74 per cent dX e - safeguards & AR, HRA Pl A9 B
BT & AT YRd Bl NEASIN gl 8T Bl And, somebody said that there was no
consultation. | would like to enlighten my friends. Extensive consultation with the
industry by IRDAI has taken place, not one round Ebé %ISQH & 3N S oI =
stakeholders & A1 dTdll &l &1 Helqd, § H& bI I8 HI I aTsdl § & I8 1938
CARNCT %\’I Insurance Act is of 1938 3R 1956 H Life Insurance T nationalization ATl
1958 ¥ LIC Corporation Act g1l And, in the year 1972, the General Insurance was
nationalized and General Insurance Business (Nationalization) Act, 1972 was
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enacted. So, what was said yesterday is not valid today. 31U $hg e © fb omuH
faxty fopam; #9199 fham W=, 1990 @Y 914 31T § 3R 2004 & 91 37T 8I
IR, AT gEoldl © 3R THT & A1 1R 91 USdl &1 €4 technical details H ST 38
%\;, H dh-ID! el & 3R ST 81 We are not going on merits. We are going in
technical details. # & ¥l I =TE fdb RBI % Ex-Governor, Mr. R.N. Malhotra @I
JTEETTT H BT ARBR o T BHS BT TS [har U7 fh SR Idex d fhq avg
BT reform STIT STTT, oiferd RAIE & 918 S B -9 GRGR el 51 But, they
could not dare to bring about any reform in the insurance sector. And, | must

congratulate Mr. Chidambaram -- he is not in the House -- when he was in Tamil
Maanila Congress and was Finance Minister with Mr. I.K. Guijral, he tried his best to

bring about a Bill for creation of insurance regulatory authority. Sd] b ldl Tel

A U8 | ... (agm ). ..

SHRI JAIRAM RAMESH: It was opposed by your party.

8t et aR AT @ STIRM WA Sfl, § 9oy $8 81 § 6 99y 9ol
gl...(aEM)...

STHTEE (S Y= g ARR): gl Sfl, 319 SeR S@aR difery|

%ﬁ'\ﬂ"éﬂﬁwmﬁ 1:I%ﬁa'ﬂ,Q_CFQZI'H'HﬁF:[?*ﬁ‘TCompu‘[erization BT foRTeT B I
31TST B9 AT B A SATGT tech-sawy &l AR, T Faoldl &, Al T9Y & ATAR
AR D1 TGl DI SaeIDl ol H g8 Wl a1 AT fdh A9 2000 H U8l IR private
participation 3R 26 per cent FDI BT foet 3R fordl WRBR § 71T g, al it was Shri
Atal Bihari Vajpayee's NDA Government. WWWWW‘EI reform g3il
-~ Y T TSI B UTY?  FA GST B AR B [SAT? 31T SITHST &Rl AT T8 DR

YTy, because it requires strong political will. A weak leader cannot implement GST, he

cannot bring GST. A weak leadership cannot bring about... (/nz‘errupt/ons)...

SHRI ANAND SHARMA: Sir, he is trying to... (Interruptions)...

Suauey (ot s e IR e S, ol amme wfied
gl...(FAL™)...S8 DT AT 9/ T8l fofar Bl...(FFEH)... wisl 3=
ST ..(FFE™)... geiie Sff, 39 qiferyl...(FEe)... Nothing will go on record.
$ad geiler Sl &1 qrd Rple | SQE, drbl dls 9 Rdbls § A8l SIgl|
...(TAHT). ... ATYD] UTCT BT AR AT Teb TR AR B
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it < 3t

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Nothing will go on
record, hadl Qj?ilc‘vl STt AT Rars & SITQAT

3t gefie AR A1l Suwweger Aeigy, Iy 2000 H 9 ¥ & IR b Al
insurance Ul il UTsde UIERIURH IR TheIRs &l foTaReSSl BT &I
TR F3TT fdh 3ITST ST & 3&R 56 insurance companies @l T8l Ugel 7 Syl o,
49 HYFIT UTgde Waex H 3MTS 31IR 31197 39 91 & SN 56 insurance companies &l H
He Dl I I IAMT <TG (e yfeeteh Yaex B 7 MR UTgde AR B Sl 49 Byl
%, ?Rﬁ the premium share of public sector is 57.8 per cent whereas the premium
share of private sector is 42.2 per cent. 314 Qawé?ﬂa%aﬁw ?%%\;, i Fﬁfﬂéﬂﬂ%ﬁ
TRT & 3G TP Toid TSRSl BIF d1feUI TH UeMsdl I YR BT BIH ol
T We require one dozen institutions like LIC, dd ST 8H g T H W@ﬁ
SN & insurance 1 JATHIETIAT DI GRT B YU HTY UTgde Yaex Bl Sl I o,
TR IE UTgdc Adex F8! BIdl, dl 42.2 UIRAC Sl WfAIH & 3iex Urgde ey &l
¥RR 2, I8 WIS 21 81 Ul Al UIsde qaex B Sl YfH1 & 8, S99 Big
SR 81 Y IhdT &l eI, ST 39 Bl fb IRd & 3igX 7 A g 56 HUf~f
Bl Tl_é’ gl Eﬂﬁ 24 Life Insurance, 27 General Insurance, 7 Standalone Health Insurers
and 12 General Insurance Companies gl ?J_S’Qﬁ?ﬁqiﬂ ARG - dTg e S TRBR
Bl AT 75 AT Off B WRBR 8T - RTaH g9 urgde fiERiae™ a1 allow b, &4
26 URIT DI ATY, BF 49 TRUC Bl U 3R I8 N5 Al S BI URBR &I 3O
2 fh 2015 & 49 RYE U 3R Ui Tl & W 39! d3ThY 74 TRUC B & 9o
B T 39 TS H UL B BT B (61 Bl...(FaE™). ..

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): No running commentary,
please.

21 el AR AIGE:  SUGTEGE Helqd, H eI U8 BT A AR I8 |l Tl
TR b A ST 56 BT, STH bl Uid Bl &, a1 [ 49 IR THSI3lS
saturation point t{?t{éﬁW%\’l Aditya Birla Sun Life Insurance, Aegon Life Insurance,

Aviva Life Insurance, Edelweiss Tokio Life Insurance, Reliance Nippon Life Insurance,
s_ri_dﬁ S Q‘Jﬁﬁx’)ﬂg %, they have reached the peak, i.e., 49 per cent. Now, those
companies want more foreign equity, why should we not allow? 8H 3| R} ol
allow &N, SIafh ST A Ui HUCAT &, ITHT THSITS 49 URAC ddb Ugd 1T T

* Not recorded.
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HEIed, 3R BIs foreign DI HUT TR b 3R AT 3R T8 3R equity H invest B
B g, O 98 RT el I P AR 99 W FfYeR 81?2 IRd ¥ Jbel fagsh
HUfIT BT B V8! 8, dfe 899 safeguard provide THIT 81 H Udh 910 G&+ &I 3R
a1 § 3iR JBT 93 ANT H319 SATET S © b I8 Sl Insurance Act &, S1T IRDAI &,
I Y BT 6 =St | BT invest BN, IHDI Teb IR TMESATST I+ 83 ol
VAT e © fh 7 9 U BT Bl Y gTIReHe B Thdl &, TasHl bl Al g=dvcHc
P TPl &1 d SRS FAR H fha=T gehc BRI, g1dh! § fhd+r savcde defl,
& foIY ORT UTaeT 941 g7 & SUGHIEel Helqd, § e I Il el argn fd
FDI &l 74 TRYUC el ST 3 expansion of penetration, level of competition Elé;Tﬂ,
frly TP B ATl T BT A1RY? T hdd GRGRI ST BN ? RT A8l
STH YT BT AMEY? IR del 3 BIFICIZE I, Al TI-Td qrsaed 3R,
T 6T XTI, 3MAT H BIFAISIE 8T, so level of competition will bring better

products with lower costs. It will be an effective vehicle for household savings, IRl
a%aaﬁww Y dsl HIEIH QQ&JNH %, creating long-term assets in the economy,
IR RorgeT #9 R7ep fovam foh Toreme <t SREI-WREl BUAT 59 T3 P ISX SIHRT IR
) Sﬁ?%’ PR Bl %\’, so, it will be creating long-term assets in the economy, faster
growth, employment generation. 311 WSTIQ@ & TRal Q\ﬂ'c\iﬂ hTH DX ?% %I SIRIEY
AT 71 A1 ATET ART B ISR el T FDI & 314 4 3R facsh sl & om
I faeRRIT &1 ISR 81 e el 8, YRd & 3igx 8+ dicl TRI9 g<al &l $9h
qeq W ISR Ao arer %\*I It will benefit smaller insurance companies, =
forfies TR & ol <4 Bfics 9 3iTh Big+ &I Uil &1 Greater technical
knowhow, global best practices, global best expertise in creating new products,
better underwriting of skills, STTHTEIE] TS, 3FR A HHTIT 3Tt &, T 3T+ 1
< UTFeRIsT ol o et

IYFATIE HEIed, § R e IR ¥ aIRAET S @ 59 919 & forw
TS T AT b 1 BRART BI =Y & 91 3777 18 TRII B, S Ao &b HIaR
S8 39 [de1 B & BT B a1 81 I8t v RIad=1 & T 93 gY 8, Tvidl &
ST 93 U B, 3 94T 9 2015 & el &1 GRS b 1 3R S = i Aag &1 o §
iR 9 T IR BT & TRl F 3MUE HHI, don’t go into the nitty-gritty and
technical details, 8IR UTH GHI BH &, B9 AHY BT SA9IR o] B Adhd ol SAD
Ugel Wl T4 49 UR™T BT AHSAT T, T I8 TSI HHST H T AT, ST H =T fh
Q¥ I ATGLIDH] & b RB1H BT AMZYI 3R 8F I8 AlDl b MY, Al 9 9 &
3fex bR ®is RB1H ®A o foFd 781 &= 1o § IR+ Jid! S &l ik 9 T IR
ggdTe o1 A1 b 9 Uiihedrel RBIRI UR 371$ §U &, Riifd Tildoavd Rb1=d
I BT 3T o ST BT BTH | H R U IR < & g9 FH3fl, 97 HF HRI
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RBR AR YTSIY &b THH TCh Gall &b FHI AN A YT DR Y Dol gl fdh
- I 399 {9 BT 39 954 & 3iex U fohan1 o11e, g=iarg|

DR. AMEE YAJNIK (Gujarat): Mr. Vice-Chairman, Sir, | thank you for giving me this
opportunity. | would like not to go into the details or the history of the Bill, but we
have the Budget Speech in February and on 15" March, the hon. Minister has moved
the Bill and today we are here for passing of the Bill. Sir, why the hurry? Why the
haste? Where there is no mention of what happened post-2015-- leaving out the
COVID year, 2020-- to 2019 that has given you the rationale to suddenly see that you
raise the FDI cap from 49 per cent to 74 per cent. The Bill seeks and tries to amend
the Insurance Act, 1938 and raise the cap on foreign direct investment in the
insurance sector from 49 per cent to 74 per cent. | would like to tell the hon. Minister
that | tried to find what was the FDI number that came in the insurance sector post-
2015 Amendment. But, | am unable to find. Someone here, a senior person
mentioned a huge number, but that is completely untrue. | don’t have the right
number because it is one-fifth of the number that is mentioned here. So, what is that
which has made you to take this hasty decision to bring this Amendment to raise it to
74 per cent? Sir, every time a Bill is bulldozed, the Act is passed and especially when
there is a very important Bill, because the insurance sector is an important industry in
our country. It plays an important role in economic development and, when the world
is watching, and | am on the point, because we are in a digital world, the investors,
both domestic and international are watching, | think, the stakeholders are not heard,
the stakeholders would like to know what is in the Statement of Objects and
Reasons.| would like to draw the attention of the House to the fact that the Statement
of Objects and Reasons mentions only one clause and that is, 'substitution of sub-
clause (b) in the definition of "Indian insurance company" in clause (7A) of Section 2
of the Insurance Act, 1938, so as to raise the limit of foreign investment in an Indian
insurance company from the existing 49 per cent to 74 per cent, and to allow foreign
ownership and control with safeguards'. Sir, first of all, foreign ownership and control
itself speaks a lot. Further, you have mentioned, 'thereby to enhance insurance
penetration and social protection, it has been decided to raise the limit." Sir, the way |
am hearing in this House, the word 'social protection' does not deserve to be here
when you are not understanding the meaning of it. This sector has a low penetration;
yes. The sector is capital intensive; yes. But, the sector has been doing very well in a
sense that it reaches the people of this country. This sector was nationalised by
Pandit Jawaharlal Nehru way back. What was the clause used? It was, 'for the
people and for the State'. That can be verified and you will find that it was long back
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in 1956. Today, when we are talking of FDI in this particular sector, we should not say
that the Indian players in the domestic market can't bring this kind of capital. | think,
the Indian companies are doing very well after the privatization and liberalisation. They
are all standing very high & tall and doing great. But, they are also committed to the
Constitution of India by seeing the phrase 'social justice'. | don't know whether FDI
can be related to this kind of a phrase, which is social protection.

Sir, the FDI, when it comes into the domestic market from another country, it
definitely comes with the technological know-how; it comes with all kinds of
infrastructure and management. But, definitely, it does not consider any issue of local
wages or social development. So, multi-national companies do come because we
have cross-border businesses open. When we talk about what happened in 2004 or
2005 or 1999, we must not forget that when we opened the borders for privatisation
and liberalisation post-1990, we also have had teething problems. But, when
everyone is enjoying the fruits of those reforms right now, that is why today we are
talking of FDI in several sectors.

Sir, the safeguards which the hon. Finance Minister speaks are awaited. You
can't have just a blank and sweeping statement of a clause by saying that the
safeguards are awaited. The investors are watching. What safeguards are we talking
of? The Regulatory Development Authority of India of 1999 has the guidelines on
corporate governance, the private equity investment, what will be the members on
the board, etc. There is the Companies Act and the Contracts Act. We are also
talking of risk management here. We are also talking of several risks. | may not go into
that because it will be another chapter when we talk of risks involved in this sector.
But, the main point is that the hon. Finance Minister, by bringing in this Bill, has not
clarified what the rationale is and what the intent of raising this cap is, suddenly in
FDI, when you have not placed the data from 2015 to 2019. What was that great FDI
that came in the companies?

Secondly, Sir, it is the most important point. Apart from safeguards, nowhere
is it mentioned that there are employee concerns and what is going to happen at the
local-level in terms of social development. You have not talked about what is going to
be the guarantee of capital infusion after this, when the cap is raised. The most
important part here is, when everyone is watching, no stakeholder is taken into
consideration, no views of the stakeholders are heard and nobody is taken into
confidence. That is why, when you talk about democracy and political will, it does not
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befit you to say such things. You are not ready to listen to anybody. You are not ready
to listen to the industry. You are not ready to listen to industry associations. You are
not ready to listen to legal experts or the people who have come with FDI in the
country.

So, Sir, | would like to ask the hon. Finance Minister as what the hurry is that
has made you bring this FDI in the sector without any basis and still talk of the political
will, when you have made a U-turn when you opposed GST, when you opposed
Aadhaar and when you opposed all kinds of reforms when you were in the
Opposition.

Sir, when we are talking before the world because the world is watching, let us
follow the principles we speak. We should practice what we preach. Thank you, Sir.

DR. AMAR PATNAIK (Odisha): Sir, in this House | think, one particular theme which
has run through is, this sector should help maximum number of people of this
country. There cannot be any two questions on the fact that people need insurance.
Therefore, | will start with the statistics and the statistics says, as was discussed
before, that in 2019, our insurance penetration was 3.76 per cent against the global
average of 7.23 per cent. It is almost half. Now, if you look at the insurance density,
which is per capita premium, it is even worse. Our figure, at 55 dollars in 2015 and 78
dollars in 2019 is one-tenth of what the per capita premium in the world is concerned.
Therefore, there is no denying the fact that we need to have more insurance cover for
the people of this country, which is what we are talking about and this Bill essentially
tries to do the same. We have mentioned at various places that this has gone
through some kind of consultation process. Here | would like to refer to the Select
Committee of Rajya Sabha, chaired by Dr. Chandan Mitra in 2014, when we say that
insurance companies are regulated by stringent solvency norms and continuously
require additional capital for growth. He noted that enhanced foreign equity will not
only help in expansion of insurance of coverage, but also potentially enable transfer of
technical knowhow. | think the objective of this Bill exactly addresses this particular
fact of supplementing domestic long-term capital, technology and skills. | must also
say, Sir, that equity capital for infrastructure financing has not been very successful in
this country so far, and therefore, this particular method of opening up the sector for
equity capital is, | think, welcome. The other aspect that | would like to say is, the
innovations in the products can come into the insurance market because of the
private players, particularly, Foreign Direct Investors. There are two aspects which
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are very important in insurance, i.e. the cost of the product and the return. The
second one would be commissions, the intermediation cost. How much would that
be? Now, if it is very high, then actually, the relationship of the insurer and the
person who is getting insured becomes unequal. The insured person really doesn't
get the benefit. The market dynamics should ordinarily take care of this particular
aspect by decreasing the cost and also removing intermediation. We have seen that
in the case of mutual funds. We have seen that in the case of other financial products
and, | hope, this would probably come into this sector and would have played into the
mind of the Government while bringing in this product, but there are problems. There
are problems of regulation. In fact, | would like to highlight here that the moment we
open this sector to FDI and are getting foreign players into the market, our regulation
has to become even more robust and stringent. The regulations would require that
the biggest problem in the insurance sector is mis-selling. Investment and insurance
are two different things and tragedy is that many of the problems in this sector are
based on this and the insurance regulator, i.e. the IRDA has probably not been very
successful. | am not saying that it has not made any attempt. It has, but it has not
been very successful. In fact, | would urge the Finance Minister to kindly look at the
IRDA Act to make the regulation mechanism even more stringent. The mis-selling
also results in something called as the lapse ratio, i.e. many people are not having the
ability to buy a product because they are looking at it as an investment as well as an
insurance product. High premiums have to be paid and the returns are low. They
have mis-sold this particular product. In the end, after some years, they drop out
and that money goes back to the company. This particular aspect has to be
stopped. Similarly, the disclosures have to be made much more open, transparent
and the accountability mechanism should be much more stringent.

Sir, | also have another suggestion for consideration of the hon. Finance
Minister. It is relating to sectoral arbiter. With regard to the sector arbiters, the SEBI
has addressed the investor much more successfully when compared to IRDA and,
therefore, | would once again reiterate my demand to look at the IRDA’s functioning.

The risks of regulatory failures are always there. What could be the regulatory
failures — cartelization. Therefore, the presence of a public sector insurer has to be
there. The Bill does not really take it away. It is only an enabling provision. Therefore,
| think, even though there is a risk, we can minimize that risk by continuing with a
public sector insurer.
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The other risk is audit and inspection failure. Sir, a number of insurance
regulatory authority’s activities depend on inspection, surveillance and audit. But, we
have seen, previously, that there have been several failures. If such a failure
happens, what would be the response of the regulatory authority and how do they
mitigate this kind of risk is something that they have to work on.

The other point is that regulation is always one step behind market. That has
always been the situation. Therefore, it is very important that our regulator has the
intellectual capital, competence and expertise to analyze and quickly jump into
mitigating action and, in some cases, maybe, punitive action if there is failure. |1,
probably, think that this is one area where the regulatory authority has to look into.
Hon. Finance Minister must address this.

The last point | would like to highlight is the point relating to removing sub-
section (7) to Section 27. This is a point for advice. We have heard of asset
bubbles. | know having those safeguard clauses of Director being located in India,
transferring a part of the profit to reserves, etc. Are they adequate to address the
issue of claims not being supported by adequate asset cover? This provision was
there in the Act is now being removed. | would, probably, think that hon. Finance
Minister would definitely have looked into this aspect, but may require a revisit.

Sir, there have been questions relating to pullout. If a certain player decides to
pullout suddenly from the market, it will completely vitiate the market in the short-term
or, maybe, even in the long-term, what are the safeguards for that? This is also
another point that has to be addressed. | thank you once again for allowing me.

SHRI SYED ZAFAR ISLAM (Uttar Pradesh): Thank you very much, Sir, for giving me
this opportunity to speak a few words on this Bill. | am grateful to my party for having
given this opportunity. | am, of course, speaking to very strongly support this Bill.

Sir, we all know that insurance sector is an important segment of our
economy. As we know that our economy is growing and growing at a very fast pace.
We will be the third largest economy sooner-than-later and, of course, we will be
reaching US $ 5 trillion economy very soon as envisaged by the hon. Prime Minister.
Of course, he has not only envisaged, he has also undertaken several important
reforms and also taken some policy measures which entail that India will become US
$ 5 trillion economy sooner-than-later.
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Sir, insurance sector and its growth is very critical for the overall framework of
the financial sector, because it contributes majorly to the Indian economy. | must tell
you that insurance sector is primarily a service sector and contributes more than 50
per cent to our GDP. If you analyze GDP and see which sector is contributing more
and which sector is contributing actually to the national GDP, then you will realize that
insurance sector is contributing more than 50 per cent. Services sector is contributing
more than 50 per cent, and insurance is a part of the services sector. All of us have
spoken here that the penetration level is very, very low. The speaker, previous to me,
was saying that there was 3.76 per cent in India, as against the global average of 7.23
per cent. If you further analyze it, in the life insurance sector, the penetration level is
just 2.7 per cent in India, as against the global average of 3.3 per cent. If you further
analyze, there are many countries where the penetration is 5 per cent of GDP in the
life insurance sector. But, in the non-life insurance sector, our performance and
track record is very, very abysmal because our penetration is less than one per cent.
In fact, it is one-fourth of the global average. On further examination, we have
realized that the insurance sector has reached to a certain number of people. In fact,
if you examine it, the insurance protection gap is almost 92 per cent. What does that
suggest? Some people will see it as opportunity for the insurance companies to
grow. But, there is also another way to look at it -- and, that is what is important for
our Government -- that the common man needs protection, needs insurance
products which are affordable. Right now whatever instruments are available, they
cannot be afforded by the common man on the street. So, it is important that you
open up this sector. That is why our Government had proposed in the last Budget to
open the sector from 49 per cent to 74 per cent. It is important because there are
many global players who want to invest in India. There may be some companies
which may be having 49 per cent. But, if you just take the industry average, only 35
per cent foreign investors have invested in the life insurance companies, 30 per cent
in health insurance companies, and 30 per cent in general insurance companies.
What does that suggest? It suggests that there is some restrictive provision that
actually restricts them from investing. Some hon. Members from the Opposition were
saying that it was opposed in 1999; it was opposed in 2015. One has to revisit every
decision because the decisions are always taken in the interest of the nation and its
people. Today, it is important to revisit and that is what the Government has done
under the leadership of the hon. Prime Minister. It is important to take such measures
because it will not only attract investment, it will also create a lot of job opportunities.
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Sir, many hon. Members have spoken about capital. We need capital. Where
the capital will come from? Even if you see an opportunity to grow, where will the
capital come from? We do not have capital in the country. Capital has to come from
somewhere. And, unless you open your sectors, you cannot attract capital. As one
of my senior colleagues mentioned, the gestation period is very long in the insurance
sector. No company will have the ability to have this kind of a long gestation period
unless it has deep pockets; and, those companies, which have deep pockets, must
come and must invest in the country because the break-even you achieve in 7 to 10
years. In life insurance companies, it is 10 years. For other insurance companies, it is
around 7 years. Which companies will have this kind of appetite and long-term
capital to invest, unless you attract more and more investments from global players?
And, that is what the hon. Prime Minister and the hon. Finance Minister have done by
proposing amendment in the existing Insurance Act.

An hon. Member from the Opposition benches raised a point where they will
invest. If these insurance companies invest, if they get capital, where will they invest?
There is a regulator, the IRDA. They have some investment guidelines. All the
insurance companies have to necessarily comply with those investment guidelines.
So, there is a method which says where to invest, there are investment guidelines
which they have to subscribe to and they will have to invest as per the investment
guidelines. So, it is not something that they have flexibility to invest or they can, at
their discretion, invest in a particular sector or a particular instrument. So, that
flexibility is not there. Every insurance company has to comply with those investment
guidelines. What is important, you have to understand that. In India, if you just see,
insurance companies invest large amounts. If you just take five years average,
investment by life insurance companies, on the basis of CAGR, is growing at the rate
of 12 per cent; in non-life insurance, it is going at the rate of 16 per cent, and in terms
of actual value, it is humongous! It is not a small amount. Just assume that
investment by insurance companies in the country is amounting to 42 trillion rupees,
which is like 42 lakh crores. It is not a small amount. In the Budget, the hon.
Finance Minister has proposed to set up Development Financial Institutions. How
can you have a Development Financial Institution when you don’t have long-term
capital, long-term liabilities? | think it will be as a perfect source for the Development
Financial Institutions to attract investment from insurance companies and, in turn,
lend to infrastructure companies, which actually bring a lot of momentum and growth
in the economy. It also creates a lot of employment opportunities. | think it is
important for all of us to understand as to how much employment is created by the
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Life Insurance Companies or by the insurance sector. | will give you some statistics
which will actually give you an idea of how much jobs it has created. If you just see,
the insurance sector in the country has created 39 lakh jobs. It is not a small
number. About 39 lakh jobs have been created by the insurance companies. If you
just further analyse it, you will realise that 4,30,000 jobs are direct jobs on the roll of
the insurance companies and 35,00,000 jobs are on the basis of the agents who have
been appointed by these insurance companies. Besides that, there are many other
agencies which are associated with these insurance companies, and there are a large
number of employees working in those companies. Those kind of jobs or
employment is something which no other industry is creating.  Also, when the
investment is made in real sector, how many jobs it can create. When a large amount
of investment is done in the Infrastructure space, how many jobs will it create? It will
create a huge number of jobs. That is something which nobody is talking about. |
have heard everyone’s speech here, Sir. | am a new Member. But | must tell you that
people must also speak that opening of insurance sector will bring a lot of benefits to
countrymen. When we have a project of 109 lakh crores, you need capital, you need
investment, you need to fund those projects. That is why the hon. Finance Minister
has proposed setting up of Development Financial Institutions. These Development
Financial Institutions will fund those projects. Those investments will come from these
insurance companies. People are talking about 56 insurance companies. Has anyone
analysed - | am asking the senior Members of the Opposition parties and some of
the other Members also — that in a small country like Sweden and a neighbouring
country like Bangladesh, how many insurance companies are there”? You will be
surprised to know that a country like Sweden has more than 100 insurance
companies. A giant country like India has only 56 insurance companies. | think it is
important to open up this sector. We should not have one or two, but many more
insurance companies should come to India because we have a gap of 92 per cent
where the common man on the street is still not covered by insurance companies or
insurance protection. So, | think it is important and by opening up the insurance
sector, we will have more and more insurance companies. Just take a number.

6.00 PM

In U.S, just guess, Sir, how many insurance companies will be there, operating in the
U.S.? Itis closer to ...

MR. DEPUTY CHAIRMAN: One minute; it is six o'clock now.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, this discussion is almost in the closing stages. | think, only
one more speaker is there. So, we may extend the sitting of the House till the
Minister replies and the Bill is passed.

2t STFUTAfd: =7 e &) deafa 2 ?

PO AFIY FE: Sl 8l
MR. DEPUTY CHAIRMAN: Please continue.

SHRI SYED ZAFAR ISLAM: So, in a country like U.S., Sir, we have around 6,000
insurance companies. We know twenty per cent of world's population live in this
country. But still how many insurances companies do we have? We are comfortably
talking about 56 companies; thumping our chest. No, Sir. We need more and more
and more, and that is why this Amendment will ensure that we will attract more
investment, more capital and more number of insurance companies in the country;
and that will facilitate the common man who has not been secured and the insurance
protection is available for him. He will be secured through insurance protection. They
will get insurance protection from these insurance companies.

Secondly, Sir, somebody from the Opposition Benches was talking about
foreign capital saying, 'we have enough capital." When we speak, we must analyze.
Have we ever seen the actuarial valuation of all these insurance companies? None of
us has seen it. | must request everyone that before speaking, they must see the
actuarial valuation of those insurance companies because, as Sushilji was talking
about, solvency margin needs to be there. How do you determine solvency margin?
You need to understand the liabilities, all the liabilities. The estimation of liabilities will
determine how much money is required for solvency.

Thirdly, Sir, people were mentioning so many things about investment that
investment will do this. In fact, this kind of capital is scarce. Prafulji was saying that
HDFC Bank has the largest market capitalisation. Yes, it has. But has he seen what
is the level of participation of foreign investors there? You must see it. You will see
that it has the highest number of foreign participation in the country and that is why
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the market capitalization has gone up. So, | think it is important that the hon.
Members of this House must know that when the decision is taken on a legislation, it
is not frozen in time. It is important to revisit it. When the needle needs to be moved,
it must move appropriately to ensure that the safety and security of the common man
on the street is protected, and | think this Insurance Bill, which we have introduced,
will ensure that common man who needs insurance protection must be getting it
through this amendment in the Insurance Act.

Finally, Sir, | will request the hon. Finance Minister one thing. She must also
and we must also suggest or somehow ensure that innovative products across the
world which are very famous and very important products, which have not so far been
introduced in the country, must be introduced because these are the important
products which are cost effective. Today we are paying almost 40 per cent as agent
commission. Those products should be introduced plus digital intervention is required
for both, in terms of distribution of products and also in terms of administration of the
products.

MR. DEPUTY CHAIRMAN: Please conclude now. Your time is over.

SHRI SYED ZAFAR ISLAM: Just ten seconds. For all the administrative work and
distribution, the digital intervention is required because only then all those products
will be cost effective and it will be affordable for the common man on the street.
Thank you very much, Sir, for giving me this opportunity.

SHRI BINOY VISWAM (Kerala): Sir, it may be or may not be accidental that the
Finance Minister chose this day to come with this Bill. The whole employees of the
financial sector are on a struggle path. Two days, on 15" and 16", the bank
employees were on strike, a complete strike, Sir. Then, the next day, the GIC
employees had a complete strike. Today, the LIC employees have a strike. | am the
President of the LIC Employees Federation. So, | know what is happening there.
Including the BJP supporters, they feel that the Government is going through a very
wrong path, and our friends in the BJP were literally telling about the common man.
The common man will laugh at you if you understand the real essence of this Bill. This
Bill is not for the common man. You give the life of a lamb to the wolf and ask the
wolf to take care of the lamb. The same way, this Government says, 'please take
care of the common man and his concerns'. To whom does it say that? It is to the
FDI, the foreign capital! This is a funny Government, Sir. | am sure that our great
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Finance Minister, who is a lady of great integrity personally, in my opinion, has a
conflict in her mind. Whenever there is talk about atmanirbhar bharat, she is very
emphatic in using the words ‘atmanirbhar bharat' because she knows that whatever
she proposes as per her Party's directions is not for Bharat's atmanirbharta. She
knows it, | believe.

Sir, how can this be possible? The whole insurance sector of this country is
given to the FDI. The major share, the 'commanding heights' should be with the
public sector. These were words used by Nehru -- 'commanding heights' -- words
which you may not like, but Nehru was very particular that the commanding heights
should be with the public sector. What do you see now? The commanding heights
and the decisive role are given to the FDI and it is said that the country is safe with
them and the common man is safe with them. Who can believe it, Sir? Nobody will
believe it. The Government is trying to kill the PSUs in the financial sector -- the
banks, the GIC and the LIC.

Sir, we all know the story of the goose that laid golden eggs. These
institutions are the geese that laid golden eggs for the country. Sir, Rs. 78,596 crores
is the investment of the insurance sector in the country's progress and now, when the
strings are being given to the FDI, you preach that it would be increased! No, Sir.
They will not take care of our concerns. For them the country is not important. The
global capital has introduced a new religion to the whole world and that religion is
greed. * Itis handmade by the global capital. And they have a God and that God is
called 'profits’. They have a temple and that temple is called the 'markets'. Now,
even the insurance sector has been handed over to those Gods and temples. The
country is going to witness a totally catastrophic situation because of this. The
Government wants to hide all these things. That is why we feel that if this Bill is
passed in the present form, it would be against the country's concept of freedom and
independence itself and the atmanirbhar bharat that they preach about day and night
will be in danger.

Hence, to be truthful to the concept of atmanirbhar bharat, we demand that
this Bill be changed considerably and the very basics changed. For that we demand
further that this Bill be taken to a Standing Committee, Parliament be given the
opportunity to study the details and find possible alternatives to this Bill, so that this

: Expunged as ordered by the Chair.
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could be one of the Bills that sometimes does a little bit of justice to the people and to
the country. In this form, we are sure that it would be a treachery on the country,
treachery on the people. Please don't do this. With these words, | conclude. Thank
you, Sir.
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ot dorg g : 9=aR, BRI AT © o 319 39 IR i TSy 3R 39 T fST i)
& I AT

SHRIMATI NIRMALA SITHARAMAN: Mr. Deputy Chairman, Sir, first, | wish to thank
the eighteen hon. Members who have participated in this discussion. | am not
reading out the list of names since all of us have heard them speak. | am indeed
grateful for the critical questions that many of the Members have raised and | will try,
as much as possible, to answer most of the questions.

First, let us understand and appreciate the fact and many of the speakers have
also mentioned that the insurance sector is a highly regulated sector, where the
regulator actually approves every product that is sold or given out for premium by the
insurer. The regulator approves the products. He approves the pricing. He
regulates the pricing. The investment is regulated. The marketing is also regulated.
So, when we are talking of a sector, that is, insurance, it is a highly regulated sector.
As was rightly pointed out by the hon. Member, Shri Sushil Kumar Modi, who has
been the Finance Minister, till recently, in Bihar, the FDI limit is not the compulsion. It
sets only the upper limit. Increasing the limit does not mean foreign investment will
certainly come automatically to that level in all the companies. Every promoter, every
company will decide for themselves whether they want that kind of money, to what
extent they want and so on. This enabling Amendment is only to allow them to
receive some money, but not exceed 74 per cent. So, it is for the companies and the
promoters to decide to what extent they want that money. And, the policyholders'
money, which is going to be collected, will have to be invested within India only. It
cannot be crossing our boundaries.

Why do we need FDI? | will get into specifics of some of the questions which
have been rightly raised by the hon. Members because there are concerns. Really,
does the industry need this money? Don't they have enough money? These are all
very pertinent questions. So, | will try to definitely address them. But when money
comes and when there is more competition, when there are more organisations,
more firms doing it, greater competition means that the persons who take the
insurance are going to have better deals given to them, and they are the common
people of India who will have a better deal, better negotiative premium, and the
overall insurance package, which is being given, will be better. So, competition
strictly is for betterment. Therefore, | think, from the beginning, whether it is at the
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stage of 2000, or from 1999, for that matter, when you wanted to have competition,
when you wanted to open up, rightly about 1991, as is repeatedly said, opening up
actually brought in a lot of goodie. Hon. Member, Dr. Amee Yajnik, very clearly
voiced this point. She said, "We are all enjoying the benefits of that opening up."
Yes, we are all enjoying the benefits. Should we also further it, or, should we halt it ?
After all, that is important for us. All of us have been talking about that extent of bold
reform which happened in 1991. In fact, there are times when we are questioned,
"You have this political mandate. Why don't you undertake reforms? Look at 1991.
Look at that time. Even though they did not have the numbers at that time, 1991,
what kind of reform was brought?" Yes, all of us do know that. We give the credit to
the twin, Narsimha Raoji with Manmohan Singhji, who brought in that kind of reform
and all us talk about it. And, hon. Member, Dr. Amee Yajnik, is right in saying, don't
you want to have the benefits of it? All of us should enjoy and we have the benefit.
We should further that benefit and, therefore, | want to just recall the words of the
former Finance Minister, Shri P. Chidambaram, in October of 2012 and | quote,
"Though the Parliamentary Standing Committee, headed by BJP leader, Shri
Yashwant Sinha, had recommended retaining FDI cap at 26 per cent, the
Government has gone for the higher cap so as to meet the growing capital
requirement of insurance companies." That logic holds good even today. And, | will
tell you why and | will prove with data as to why there is a need for more capital to
come in. The business is growing. There are more companies coming in. They need
money. | want this one to be placed in the context. When did Shri P. Chidambaram
say this? This speech was made after the Cabinet had approved the proposal for
raising the FDI to 49 per cent. So, the spirit of wanting to increase, wanting to open
up and wanting to bring in more and more resources was true then, true today too.

Now, | move on to answer the questions, because some of the critical questions
lay the background for us to discuss this topic and also to analyze the questions that
have been asked. Anand Sharma ji said that insurance companies and promoters do
not want Indian ownership and control to go. He said that. | just want to place in the
context here that in July, 2019 Budget, | mentioned that the Government had the
intent to explore high FDI in insurance inter alia other sectors. There were other
sectors also, which | mentioned at that time. As a follow up, the insurance regulator
was asked to do industry consultation. The IRDAI, which is the insurance regulatory
authority, consulted sixty insurance companies. Is sixty enough? Let me tell you
how many insurance companies are there in this country and what does the number
of sixty mean?
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IRDAI consulted sixty insurance companies, a number of promoters, leading
industry leaders and chambers, and, then, reported a clear support of the Indian
insurers and stakeholders for, increasing the FDI limit from 49 per cent to 74 per cent,
and, further, on this basis, amending the requirement of Indian owned and controlled
companies also. Therefore, the instant proposal has come in, and, | want hon.
Members to recognize the fact that the IRDAI had done that extensive consultation. It
is all on record.

Sir, all of us are rightly concerned as to what will happen to the public sector
insurance companies. Hon. Leader of the Opposition, Shri Mallikarjun Kharge, raised
the issue and asked what will happen to the reservation. | will address those issues
as | go on but first of all, | want to underline the fact as to what is the growth in the
insurance sector in terms of the number of insurance companies, where are they,
how many in public sector and how many in private sector. Let us see the figures.

Sir, the insureres are broadly categorized in the two categories, life insurance
and general insurance. In the general insurance category, you broadly have three
sub-groups. Firstis, general insurance, which is also taking care of health and other
issues; second is stand-alone health only kind of insurance, and, third is, agricultural
insurance. So, first group is life insurance, and, then, there is a group of three, which
are categorized as general insurance. | will tell you as to how many are in the public
sector. As far as life insureres are concerned, there is only one in public sector while
there are 23 in the private sector. So, there are a total of 24 insureres, which deal
with life insurance. Then, you move on to the second group, which has three sub-
groups, which are non-life companies. First one is general, which may also have
health related insurance and others. See, how many are there in the public sector?
There are four in the public sector while there are 21 in the private sector. So, there
are a total of 25 companies. Let us now see the figures relating to stand-alone health
insurance companies. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No interruptions, please. ...(Interruptions)... Hon.
Minister is not yielding. ...(Interruptions)... Binoy Viswam ji, please take your seat.
...(Interruptions).. Nothing else will go on record. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: There is not even one in the public sector while
there are five in the private sector. So, there are a total of five companies in the
stand-alone health only insurance field. Then, we move to agriculture. As far as

175



176

[RAJYA SABHA]

agricultural insurance is concerned, there is one in public sector and there is none in
the private sector. So, if we want to look at insurance world, the public sector has
six, all categories put together, and the private sector has forty-nine already.

SHRI BINOY VISWAM:
MR. DEPUTY CHAIRMAN: Please, please. ..(Interruptions)..

SHRIMATI NIRMALA SITHARAMAN: Let me finish. | have not even started. This
anxiety ! ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Do not speak while sitting. Nothing will go on record.
Only what the hon. Minister says will go on record. ..(Interruptions).. Please do not
disturb.

SHRIMATI NIRMALA SITHARAMAN: Let me come to that. | will answer your
questions. | am not going to leave Binoy Viswam's concern aside, Sir. Hon.
Member, | will answer each one of the questions to the best of my ability. | will
include yours also in answer.

So, this is about the insurance sector. | will now come to re-insurance. How
many are there in the public sector? One. How many are there in the private sector?
Eleven!! Eleven companies are there as re-insurers in the private sector. So, there
are a total of twelve companies in re-insurance. So, all insurance put together, in
public sector, there are 7 insureres besides a specialised insurer ECGC and in private
sector, there are 60 companies. Therefore, there are a total of 68 insurance-related
companies, just for us to have a perspective of what we are talking about, when we
are raising this limit. Whoever wants to go up to that limit, if they want to go, they
can. But how many are there in the play? There were employment-related worries.
Very genuine, very serious matter to be discussed in all seriousness, given the stature
of this House. Sir, | have given you a rough idea of the total number of companies
which are in the insurance market. Now again, how many employees are there?
Public sector, life and the general category put together, has about 1,65,000 people.
Private sector, again, life and general category put together, has about 2,67,000

* Not recorded.
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Indians. They are also our people. We will have to be worried about them as much
as those in the public sector. They are also working for their livelihoods. So, let us
not forget that. They are employees, Sir. | am talking about agents now. | will give
you the life and general categories and then the total number. Public sector has
about 12,85,000 agents in life insurance and about 2,90,000 in general insurance. So,
there are a total of about 15,75,000 people in the public sector. These are agents
only. Private sector has about 11,07,000 agents in life insurance and about 9,67,000
agents in general insurance. So, a total of about 20,74,000 agents in the private
insurance area. They are agents. So, the number of total employees and agents in
public sector is around 17,40,000 whereas in private sector, about 23,41,000 people
are working both as employees and agents. That is the total, just to get a
perspective.

Sir, just one quick wrap up which many Members did speak about, that even
in 2000, foreign investment was taken up to 26 per cent. In 2015, the limit was raised
to 49 per cent of the paid up equity capital of such companies which are Indian-
owned and controlled. Then, in 2015, which many hon. Members did refer to, the
outcome of the amendment was FDI inflows were allowed. Many Members, inclusive
of Member, Tiruchi Siva, who gave a different figure, spoke about it. But | will explain
that figure which was asked about how much actually has come after 2015. Rs.
26,000 crores have come post that increase in the FDI limit of 2015. Only five years
have brought in that kind of money into the country and generated the kind of
employment that | have just given you the figures of. And the correction about the
number 9,000, | will come to explain as to what it is. Twelve new insurance
companies have come into play. Each of them, each one of the twelve, has come
with 26 per cent FDI opened up after 2015. The total asset and management saw a 76
per cent increase in five years. This is the rise, which is 76 per cent, when, if you
were to get a rough number, the nominal GDP rise was only 63 per cent. This is the
rapidity with which the sector is growing, and, therefore, the need for more and more
resources so that the companies can compete and compete healthily. Just to recap,
in 2015, there were 52 insurerss and today four more have come into play, so there
are 56 now. There was just one reinsurer then, and today there are 12. In 2015,
where there was 'zero' listed insurance companies, today there are 'six' listed
companies. What does listed mean? It means that everything that they do is
available for everybody to see. The stock market regulator regulates them. Ordinary
Indian citizens can buy their shares and earn dividend out of them. Everything
happens openly in the stock market. Even that is happening! | have mentioned
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about the Budget and post-Budget of July 2019. | have also said how the insurance
regulator had done the consultation. | have said it, and | won't repeat it. So what is
the situation today? Insurance companies are facing liquidity pressures. Sushil Modi
Ji spoke about the solvency ratio requirements. If you have 100, then you need to
keep assets worth 150 or cash to that extent. If you fall down from 150, then your
solvency ratio becomes questionable. Then questions are asked whether you are
under stress. Questioning happens. Continuous monitoring is done by the regulator.
So when companies face liquidity pressures, they need more money to come in.
And within India, every attempt has been made by them to raise it. They are making it
continuously, but maybe they are not getting adequate liquidity for their operations
both to meet the solvency requirements and also their business development
requirements. Honestly, growth capital is hard to come by. But the situation is
improving. Today, even when banks go to raise capital in the market, they are able to
get better response from the market. | am sure insurance companies will also meet
good response. So the regulator, after the consultation, has come up saying this and
also because of the pandemic, today the borrowings of both the Centre and the
States are also growing. There is such a crowding out because of Government
borrowing or because more and more capital is required by corporate agencies. You
need more money to come in for this purpose. Many hon. Members raised this
question: Don't we have enough money in this country? But then there are enough
borrowers also and therefore enough is not enough. You need more. The regulator
also flagged this point that if the FDI has to be raised, then it has to be raised with
adequate safeguards. | will get into the details of the safeguards very clearly looking
at both the aspects of control and ownership and also the money which is getting
collected so that Indian money remains in India and policyholders' money does not go
out of the country. Sushil Modi ji referred to it and | will give you specific detail about
it. | am also grateful to Ram Chandra Prasad Singh jiwho spoke elaborately on it. He
spoke very crisply. He explained it very clearly what this is going to mean. What is
the nature of this business? Insurance is capital intensive. Shri Syed Zafar Islam
clearly explained it. You need deep pockets to fund this activity and wait for long
because gestation in life is ten years and breakeven is acquired only by that time, and
for general insurance, it is 5-8 years. Who is going to put that kind of money and wait
for ten years to see it reach breakeven? You need people who have deep pockets
who can come in and function within the laws of India, so that insurance can
penetrate deep into this country. The FDI Policy that we are talking about is very
much in alignment with the objective of the FDI Policy which has been brought out by
this country wherein we are very clear to say that the FDI Policy is brought in only to
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supplement domestic long-term capital. Because we don't have adequate supply,
we need to have a way by which we can bring in additional resources which can
supplement what is available in the country. And what is available in the country is not
sufficient. So, we need to supplement it. Therefore, with the additional capital that
comes in, FDI policy will enhance the insurance presence in this country.
'Penetration’ is the word that we are using. What is that? It is to go deep into the
country and touch the poorest of the poor with some kind of an insurance inclusion.
You all know that Jan Dhan Yojana brought in the financial inclusion. | was also very
impressed by one of the Members, who spoke about swamitva. | think it was Prof.
Manoj Jha. | was glad to hear the word 'swamitva'. Who actually is giving swamitva
to the rural poor? It is the Prime Minister Modi. We have given digitized records for
the poorest of poor who hold small bits of land. They can't even have papers in their
hands. Unless they have papers in their hands, they cannot go to the bank and raise
aloan. Who actually is working for swamitva, and for the swamitva of the poor? You
may be a small party. | am using your words. | am not saying that your party is small.
But you said that you belong to a small party and whether we would hear your voice.
Your voice is what is being heard and we are doing that work. We are actually
delivering, not just hearing your words. Somebody else said that poor will laugh at us.
| was very hurt, but it is a right of every Member. No, the poor are supporting Prime
Minister Modi. Poor are saying, ''Here we go. We will give you vote. Give us Ujjwala;
give us gas cylinders; give us water and nal se jal." No rich man wants nal se jal.
There are poor people who want some ja/ at their homes. Otherwise, they are carrying
7-8 pots and going miles. You can see in desert areas in Rajasthan, Bundelkhand,
Madhya Pradesh, etc. That is what Prime Minister Modi is doing. Poor are not
laughing; they are actually laughing with happiness that here is a Prime Minister who
is giving gas connection in my house; here is a Prime Minister who is bringing nal se
Jal; here is a Prime Minister who has given full financial inclusion; here is a Prime
Minister who gives me MUDRA to do my chhota mota venture on the streets.
...(Interruptions)... All right. ...(Interruptions)... Don't shift it. ...(Interruptions)...
First, gas reached there. ...(/m‘errupz‘/ons)... First, gas reached the poorest of the
poor. ...(Interruptions)... So, the poor people are laughing with a sense of joy. | am
not sure if | remember who the hon. Member was. Yes, the poor are happy because
every programme of the Government is reaching them. The Pradhan Mantri Suraksha
Bima Yojana was launched by us. At Re.1 per day, you can insure yourself; you can
safeguard your life and limbs. If you were to have an accident, that Bima Yojana gives
you money. So, in order to have that kind of a penetration, insurance companies
need more money. | want to underline, and also to link it with Atmanirbhar Bharat
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and say, "You are supposed to be lecturing on Atmanirbhar Bharat, how are you
allowing FDI?" Yes, we are allowing FDI into this country; we are not saying, take our
money and go away. That is atmanirbharta. We are only doing that.
...(Interruptions)... Yes, we are bringing him back. Don't worry. ...(Interruptions)...
Vijay Mallya, Mehul Choksi, Nirav Modi and all your friends are coming back.
...(Interruptions)... Yes, Sir, | agree. ...(Interruptions)...

it STUTIRT: wiiSl, 319 S3H 9 dief| ... (FIIH)....

SHRIMATI NIRMALA SITHARAMAN: | entrust you. ...(Interruptions)...

it STHUTIRT: @IS, SSHR 3MYH H 91 R ...(FAIM)... Nothing is going on
record. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Vijay Mallya, Nirav Modi, Mehul Choksi and all of
them are coming back to face the law of this land. That is atmanirbharta.
...(Interruptions)...

ot STGUTUfS: T2 HEISAT & T &b AT 3R BIs Aol Rbis § T8l off &l 2l
3MY ISHR A dlell ...(FIIH). ..

SHRIMATI NIRMALA SITHARAMAN: Therefore, you can have any number of pulling
us up; we will answer every question. But, whose dost was Mallya, whose dost was
Choksi and whose dost was Nirav Modi? All of us know. ...(Interruptions)... Who
gave them the money? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: No problem. ...(Interruptions)... They can
keep asking. One after the other, everybody is coming back to this country to face
the law of this country. ...(Interruptions)... It is all right to ask when.
...(Interruptions).... | can give you the calendar. ...(Interruptions)... Sir, again,
there is a need for giving a lot of details which are very pertinent details. Sir, it is about
comparing India's insurance sector in terms of its penetration, in terms of the density
and so on. Insurance companies, just to have a comparison, | talked about 2015 to
2020. In 1999, there were only six companies in India. In 2019-2020, thanks to all the
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opening up, liberalization from 1991 onwards, various stages, 2000, and before that
1999, 2000 & 2015. Today, when | say 2019-2020, there are 70 companies. From
six, it has come to 70 insurance companies in 2019. What is the penetration? When |
say, 'penetration’, it is premium to GDP. We had a penetration of 2.71 per cent in
2001 and today, it has increased to 3.76 per cent. When | say today, it is 2019-2020.
Now, | just compare that with the rest of the world. We are talking about India,
aspirational India, young India, growing yuva population. If in 2019-2020, we have
3.76 per cent, Sir, just look at the penetration. That is a penetration figure. In China,
4.3 per cent, in South Korea 10.78 per cent, in Brazil 4.03 per cent, in Taiwan 19.97
per cent, in Russia 1.35 per cent, in South Africa 13.4 per cent and, therefore, the
global average, which | think, Zafar or somebody did refer, is 7.23 per cent, whereas
India is still at 3.76 per cent. Now, density which is premium to the total population, it
was 11.5 dollars in 2001-02, whereas, now, in 2019-20, it has gone up to 78 dollars in
India. Now, what is the global figure for that for the year 2019? For China, 430
dollars whereas ours is 78 dollars; and in South Korea, it is 3366 dollars; 351 dollars in
Brazil; 4993 dollars in Taiwan; 157 dollars in Russia; 803 dollars for South Africa and
818 dollars is the global average. It is 818 dollars, and we are at 78 dollars. That is
the density. So, there is immense opportunity for our insurance sector to grow.
Obviously, in September of 2019, FDI limit for insurance intermediaries was enhanced
and, therefore, a lot of change has happened. One such change is what was referred
to by Shri Tiruchi Siva on the amount of 9000, | will come to specifically talking about
that. So, about sectoral performance, just one data which | want to bring to the
notice of hon. Members in the House. If you look at the premium within India
underwritten by general insurance, | am talking the source from IRDAI, the regulator,
the public sector insurance premium as a market share, in 2018-19, it was 40.52
percent, whereas now, in 2019-20, it is 38.78 percent. The private sector insurance
in 2018-19, it was 47.9 percent, and, today, meaning in 2019-2020, it is 48 percent.
So, just compare the public sector and private sector; public sector insurance market
share is 38.78 percent whereas private sector's market share is 48.03 percent. So, it
is slightly closer to half of the market share is with the private sector. Then,
standalone health and specialized insurers, | can give you the figures, but | just want
to bring that perspective back to this debate.

The spirit with which all the Committees had spoken, again, | want to draw the
attention. This question was raised that why should 'owned' and 'controlled", as two
words which are part of the definition, be amended? Wil it not dilute the sovereignty
of the sector? Some hon. Members did raise that question. Here, the word -- | want
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to underline this -- 'controlled' means right to appoint a majority of Directors, control
the management of policy decisions, including by virtue of their shareholding or
management rights or shareholder agreements or voting agreements. So by raising
the FDI limit to 74 per cent dropping the word 'owned' becomes a natural corollary.
As regards the control, Budget announcement has stated some conditions that inter
alia include majority of Directors which | think some Members did highlight. Shri
Sushil Modi spoke about it. Majority of the Directors in the Board and Key
Management Persons, KMPs as they are referred to, to be resident Indians which
means that every law of the land will be applicable on them--this is very important--
and a specific percentage of the profits to be retained as general reserve. [t cannot
leave at all. So | think this should remove the doubt from the minds saying that
foreigners are coming or foreigners are going to put money. Somebody did say,
"Back again colonialism. Back again mercantilism." No, Sir! The laws of this land
are fairly mature. They can control every operation which happens in this country.
Nobody is just going to take it away and make us sit and watch. Sir, just for a
minute, | will go back to 1994. | did hear one of the hon. Members speak about
Malhotra Committee which was set up in 1994. The Malhotra Committee was set up
for insurance sector and it recommended non-controlling stake of foreign partners.
In 1994, BJP was not in power and that Malhotra Committee said and strongly
recommended non-controlling stake of foreign partners. From 1994, it is going on.
And then in 1999, the then FM, Shri Yashwant Sinha made this point clear that
insurance companies would not be forced to have foreign equity participation. He
said about it at that time in 1999. He also stated that the Standing Committee that
was represented by all parties recommended 26 per cent of foreign participation in the
insurance sector to improve customer service, to bring in new products, to bring in
technical knowhow for the sector. And again, the same spirit applies even today.

Sir, there are one or two points which | want to make for consideration on the issues
that Shri Tiruchi Siva had raised. There is a little demand for FDI and, therefore, no
need for increasing FDI limit; | think | sort of addressed that. | just want to repeat that
currently 22 out of the 56 direct insurance companies in India have already received
around 40 per cent of FDI, other. Average FDI in private direct insurers than
reinsurers that | am talking about, is about 31 per cent only, they have not touched
49. Then, the safeguards! Again a lot of Members did speak about as to what kind
of safeguards. A few Members did speak about the kind of safeguards that we are
working. Someone did refer to Section 27E. Section 27E of the Insurance Act very
clearly says and that is intact, it is in place and that itself will explain the fact, "'No
insurer shall directly or indirectly invest outside India the funds of the policyholders."
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This is the line in the Act. Section 27E says that in the Insurance Act and that is still
intact and it shall remain there. Indian insurance companies having foreign investment
will be required to retain specific percentage of the profits as a general reserve. You
are right, Anand Sharmaji. As announced by me in the Budget, through rules that
would be made to prescribe conditions under the Bill, this will ensure that reserves
are available for meeting policyholder claims regardless of a foreign investor's own
financial condition. That is something which | want to underline that money which is
going to be in the general reserve, even if that insurer promoter becomes sick or gets
into difficulty, that money is there for you to pay up every insured member's claim.
So, citizen's claims are being protected by this general reserve which is also being
created. As announced in the Budget, a majority of the Directors, key management
persons of the Indian insurance companies, will be resident Indians and, therefore,
will always be within the reach of all Indian laws and courts. In addition, 50 per cent
of the Directors will be Independent Directors. So, there will be a good watch on how
the company's decisions are being taken which is exactly the Budget line that | have
said, which | would like to repeat. | quote, "Under the new structure, the majority of
Directors on the Board and key management persons would be resident Indians with
at least 50 per cent of Directors being Independent Directors and a specified
percentage of profits being retained as general reserve'. That is the core, which
should address the concern of majority of the Members who asked the question on
this. Sir, before | get into another important aspect, again, the point of Tiruchi Sivayi,
who spoke about Rs.9,000 crores money, IRDAI's Annual Report is the source, from
where | am taking this, the source of foreign investment figure of Rs.9,544 crores, --
he has said, Rs.9,500 crores; it is Rs.9,544 crores. -- which pertains to foreign
reinsurance branches and GIC, not Indian insurance companies, as of 2019. Today,
this figure stands at Rs.10,387 crores for insurance companies branches. So, FDI in
insurance companies is not the Rs.92,500 crores which is for reinsurance; FDI in Indian
insurance companies is over Rs.26,000 crores post 2015. So, just five years. And, |,
therefore, want to say, Rs.20,000 crores is not a wrong figure. That is the figure for
the FDI which has come into this country post amendment in 2015. What you quoted
hon. Member Tiruchi Sivajiis the reinsurance money. So, the very important question
and | want to highlight the fact that the Government, Prime Minister, Modiji, is
committed 100 per cent to the social justice point of view which has been raised by
several Members. | am happy to say that we stand by the constitutional affirmative
action and every kind of reservation that has been provided. And, therefore, when |
quoted the number of public sector insurance companies, the reservation policy is
fully implemented, protected, guarded. It shall be like that today, it shall be like that
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tomorrow. So, | want to assure that this number of companies, which are in the open
market as private companies, when they need money... .. (/nz‘erru,ot/ons)... | wish,
Members hear me out, Sir, because | have taken everyone of their questions. | have
taken it seriously. | am addressing with all the responsibility that is within my
command. Actually, Sir, | don’t want to speak politics. If there are instances of
repeatedly proving our commitment for the Scheduled Castes, Scheduled Tribes and
also for the Backward Classes, all credit to the Prime Minister Modi and his
Government. The Backward Classes Commission was ours; take the number of SC
reservations between 2014 and 2019; look at what has been committed from the
Government. With immense pride and with a sense of commitment, whether it is Dr.
Ambedkar's residence in the U.K., whether it is Punya Bhumi in Delhi, whether it is
Nagpur; everyone of Dr. Ambedkar's very sacred spaces have been..
..(Interruptions)...

1t SUFUTRT : HUAT SSHR 7 dlel| YD Blg 91 Rebls U= T2 off &1 71 Ftal
ST, AT 37U I Bel...( TILT)

SHRIMATI NIRMALA SITHARAMAN: Sir, | want to appeal... ... (/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: Nothing is going on record. HIFHII H3 H&I&dT, 3
T 91T Pal (EEI?I%TF-[) Sir, through you, | want to appeal that when | have
heard all the Members sitting here patiently, which is my duty, | would request every
Member to kindly listen to the response that | am giving, rather than disrupting my
answers ...(Interruptions)... Every one of the sacred places associated with Dr.
Ambedkar was insured, preserved protected, updated by Prime Minister Narendra
Modi between 2014 and 2019. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing is going on record, except the Minister’s
statement. ...(Interruptions)... @iISl, 96 & 7 dletl ...( FILUT)... AT HAT i
BT I & RPlS W ST ... ( FGEH)... TS| ... FGEH). ..

SHRIMATI NIRMALA SITHARAMAN: Today, a party, | am now talking politics.
...(Interruptions)... Sir, have some patience to listen. ...(Interruptions)... The party
which defeated Dr. Ambedkar in an election has the strength to start shedding
crocodile tears on that. So, Sir, | want Members to do recognize the way in which
within five years our commitment to the Scheduled Castes and Scheduled Tribes and
to the Backward Classes has been shown, ...(Interruptions)... is proven, and
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coming to the policy that has been stated as a part of the Budget about the presence
of strategic sectors, finance ...(Interruptions)... Oh my God !

it SUAHTIRT : ST, 98 R A dlcl| ... (FIIH)... ISl ©liwll ... ( FIIH). ..
SHRIMATI NIRMALA SITHARAMAN: This is unbelievable, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing is going on record. Madam, please address the
Chair. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Hon. Deputy Chairman, Sir, | appeal to the
Members that | was immensely touched and | am very grateful for that that the debate
happened and everybody did voice his concern. ...(Interruptions)... | fully take it
upon myself that it is my duty to answer and my only request is while | am answering
kindly hear it out. ...(Interruptions)...

it STFURT : @iiSl, 98 B 7 dicll ...( FagH)... @iIol, @il ...( Fag™)...
S, 96 R A dlet| ...( FAYH).... BIS 910 Rble IR el o 78 gl ...( I )....
AT ... ( FGYT). ..

SHRIMATI NIRMALA SITHARAMAN: Ameegji, Come on; Dr. Yagnik, do not do this.
Sir, reservation applies to all those public sector undertakings. ...(Interruptions)...
Oh! Sir, allow me, Sir. Sir, financial sectors are also a part of the strategic sectors
and where we have very clearly said there will be presence of the public sector
enterprises. ...(Interruptions)... Therefore, reservation is protected and reservation
will be respected. ...(/nz‘errupz‘/ons)... | want to say this in spite of all the voices
which are trying to drown me, reservation is safe under Prime Minister Narendra
Modi. Let us move on to the other things. ...(Interruptions)... Sir, | think | have
largely addressed all the questions. ...(Interruptions)... Now, | will leave it to the
honest consideration of all the Members to consider and pass this Bill.
...(Interruptions)...

(At this stage, some hon. Members left the Chamber. )

MR. DEPUTY CHAIRMAN: The question is:
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"That the Bill further to amend the Insurance Act, 1938, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.

Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.
SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
"That the Bill be passed."

The question was put and the motion was adopted.

7.00 PM
MESSAGE FROM LOK SABHA
The Appropriation Bill, 2021

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and conduct
of Business in Lok Sabha, | am directed to enclose the Appropriation Bill, 2021, as
passed by Lok Sabha at its sitting held on 18" March, 2021.

2. The Speaker has certified that this Bill is a Money Bill within the meaning of
article 110 of the Constitution of India.”
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Sir, | lay a copy of the Bill on the Table.

#Y U= I1e9 : W, fquer & AN 7 U Wes BT YA fBA1 -7 "Unparliamentary
Expressions' book & UST 5. 782 UR Ig TSI Ia] H AT B, TACTY 59 168 Bl
T & HrIdrel A bl S|

SR &1, IRV Tea] | WU 91 &b q1e, e+ bl PRIAre! § &1 HRo &
JIH3IT HRAT, TE HI Fa-1g B A Bl 3HD! 7.1 BT AR ... (™).

it IUGUMfe : S 8, IS vg B

The House stands adjourned to meet at 11.00 hours on Friday, the 19t March,
2021.

The House then adjourned at one minute past seven of the clock till eleven of the
clock on Friday, the 19" March, 2021.

: Expunged as ordered by the Chair.
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